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LEGISLATIVE ASSEMBLY.
Wednesday, 4th November, 1931.

The Assembly met in the Assembly Chamber of the Council House in
New Delhi at Eleven of the Clock, Mr. President in the Chair.

MEMBERS SWORN:

The Honourable 8ir Joseph William Bhore, K.C.I.LE., C.B.E.
(Member for Industries and Labour);

Major Nawab Ahmad Nawaz Khan, O.B.E.,, M.L.A. (Nominated
Non-Offcial);

Sardar Bahadur Captain Hira Singh Brar, M.B.E., M.L.A. (Nomi-
nated Non-Official);

Mr. H. C. Desanges. M.L.A. (Nominated Non-Oﬂicml)

Sir Frank Noyce, Kt., C.8.1., C.B.E., M.L.A. (8ecretary, Depart-
ment of Education, Hea.lth and Lsnds);

Mr. Clement Wansbrough Gwynne, C.I.LE.; O.B.E., M.L.A. (Gov-
ernment of India: Nominated Official);

Mr. William Alexander Cosgrave, C.I.LE., M.L.A. (Assam: Nominated

Official);
Major Hutchison Raymond Pelly, M.L.A.. (Burma: Nominated
Official). .

QUESTIONS AND ANSWERS.

L.0OAN GRANTED TO THE BAHAWALPUR DURBAR,

1150. *Sirdar Harbans Singh Brar: (¢) Will Government please state
what was the figure of the loan sanctioned in 1926 to the Bahawalpur
Durbar &t the end of the financial year 1930-31?

(b) What is the rate of interest payable on the loan, and what will be
the total amount of interest due for the financial year 1931-32?

The Honourable Sir George Schuster: (a) About Rs. §,67,00,000.

(b) The rate of interest under the original agresment is 6 per cent. per
annum. The question of charging a rate calculated on the basis of the
borrowing r%;r;s of the Government of India is under consideration. The
total amount of interest recoverable in the current vear will depend on the

decision arrived at on this question and also on the amounts borrowed
during the current year.

. ﬁ . Lalchand Navalrai: Is it a fact that the Bahawalpur Durbar has_

ot d gold in that State and will it be on that account that the monev
' ill be returned soon?

( 1533 ) A
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The Honourable Sir George Schuster: I only heard the first part of

the Honouruble Member's question. I understood him to ask whether it
is a fact that geld had been found in the Bahawalpur State.

o iltr Lalchand Navalrai: It is alleged that gold has been‘found in that
otate.

The Honourable Sir George Schuster: I am very grateful to the Hon-
ourable Member for the information. It is very good news.

Mr. Gaya Prasad Singh: What was the original amount sanctioned
and to what extent has it been exceeded? 1 understand that a loan
was advanced on two or thre¢ occasions. I want to know what was the
originui amount sancticned ?

The Honourable Sir George Schuster: I must ask for notice of that
question. I have not got the exact figures by me.

Mr. Gaya Prasad Singh: What is the revenue of the Bahawalpur State
which will cover the amount advanced?

The Honourable Sir George Schuster: I must ask for notice of that
question also.

Sir Muhammad Yakub: For what purpose was this money advanced to
the Bahawalpur Durbar?

The Honourable Sir George Schuster: In order to enable them to
undertake their part in the Sutlej Valley Irrigation Scheme.

Sir Muhammad Yakub: Has it been carried out and under whose in-
structions ?

The Honourable Sir George Schuster: The scheme is practically com-
pleted. The work has been done by engineers of the Punjab Irrigation
Service and 1 may inform the House that we are just now initiating a
very thorough inquiry into the whole scheme. The results of the scheme
have fallen very far short of the anticipations and the cost of the scheme
has very largely exceeded the anticipations. One of the reasons for the
unfavourable result is of course the very low price of agricultural produce
now prevailing, which has made it almost impossible to dispose of land,
but there are other reasons and other ways in which the scheme has failed
to fulfil the original anticipations. The Government are very much con-
cerned in the matter and an expert committee is now going to inquire
into the whole business. The expert committee will start its work on
the 20th of November.

Sir Muhammad Yakub: May I know if some of the water from the
canal was given to some other State and not to the Bahawalpur Durbar?

The Honourable Sir George Schuster: I am not quite sure what my
Honourable friend means by water from the canal. He will appreciate
that the scheme depends on the waters of the Sutlej, and the waters of
the Sutlej are used for a very large number of schemes.

Mr. President: I should like to invite the attention of Honourable
Members to the Rules and Standing Orders, which prohibit this Assembly
from inquiring into the internal administration of Indian States. It was
afte? verv careful consideration that I admitted the question on the
ground that it related to monies of the Indian tax-payer advanced to an
Indian State. I held that Honourable Members were entitled to ask
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for information in regard to Indian revenmes. I must, therefore, ask
Honourable Members, in putting supplementary questions to restrict them-
selves to asking for information in regard to Indian monies lent to the
State. As regards the internal administration of the State, no supple-
mentary question will be allowed. ’ '
Mr. B. Das: Do 1 understand that the Government of India apply no
«ontrol to loans asked for by Local Governments, and that they allow them
to increase those loans according to their own will when their original

estimates on capital projects go entirely wrong, as happened in the case
of the Sutlej Valley Scheme?

The Honourable Sir George Schuster: 1 think, Sir, my Honourable
{riend’'s question is somewhat irrelevant. The question of control over

loans by Provincial Governments does not arise out of the original ques-
tion.

Mr. B. Das: Docs it not arise out of the replies which my Honourable
friend gave to the supplementary questions asked by my Honourable
friend, Sir Muhammad Yakub, showing that the Punjab Government's
estimates were entirely wrong?

Sardar Sant 8ingh: May I know if the interest on this loan has beer
regularly paid?

The Honourable Sir George Schuster: The interest on the capital cost
of the scheme during the period of construction is treated as capital
expenditure and debited to capital.

Sardar Sant Singh: Is it intended to wipe out any part of the deficit?

The Honourable Sir George Schuster: No. No part of the debt has
been wiped out yet. The scheme has not yet reached the fully productive
stage. '

Sardar Sant Singh: Do the Government intend to write-off some por-
tion of this debt?

The Honourable Sir George Schuster: That is a question which it is
impossible to answer until we have received the expert report on the
scheme which will shortly be undertaken.

Mr. Gaya Prasad Singh: What is the security on which this money
hag been advanced to the Bahawalpur State—security with regard to the
safety of the Indian tax-payer’s money?

The Honourable Sir George Schuster: There is no specific security, in
the sense that there are no specific assets which have been pledged as
security for the loan. The loan takes the ordinary form of an advance
%0 & Government. It is generally secured on the revenues of the State.

Mr. Gaya Prasad 8ingh: What is the revenue of the State?

The Honourable Sir George Schuster: I have already informed the Hon-
ourable Member that I must ask for notice of that question.

Dr. Zjauddin Ahmad: Is it not a fact that Government forced this
loan upon the Bahawalpur State?

The Honourable Sir George Schuster: I do not quite appreciate the
sense of that question. The loan was applied for by the State. The

- whole negotiations took place a number of years ago. I do not think my

Honourable friend has got any reason for suggesting that the loan was
forced on the State.

A2
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SALT PRODUCTION AT PACHBADRA.

1151 *Mr. B. Das: (a) Will Government be pleased to state what
steps they have taken with regard to larger production at the Pachbadra
salt works, the releasing of Pachbadra from the authority at Sambhar,

and the two experiments indicated in the report of the Sir Chunilal Mehta
Coramittee !

(b) Will Government be pleased to state whether they have com-
municated with the Jodhpur Darbar with regard to the extension of
sidings required at Pachbadra as recommended in the report of the Sir
Chunilal Mehta Committee ? ’

The Honourable Sir George Schuster: (a) Several investigations have
been instituted. Arrangements are being made with the Survey of India
Department for the carrying out of a topographical survey; samples of
crushed Pachbadra salt have been despatched to Calcutta with a view to
testing the market; negotiations with railway authorities regarding freight
rates have beer started; the lay-out of sidings is under negotiation with
the Jodhpur-Bikaner Railway administration; and the question of devising
a portable type of crushing machine is being examined.

* The Government of India have no intention of removing Pachbadra
from the control of the General Manager, Rajputana Salt Sources, whose
office is at Sambhar.

(b) As already stated, this subject is being discussed with the adminis-
tration of the Jodhpur-Bikaner Railway. The occasion has not yet arisen
for communicating with the Durbar. )

REVENUE DERIVED FROM INCREASED DuUTY ON IMPORTED SALT.

1152. *Mr. B. Das: Will Government be pleased to state how much
extra revenue has been derived on account of the increased duty oo
imported salt, how much of this has been appropriated to revenue, how
much given to Bengal, and how much it is proposed to spend for in-
creasing the supplies of salt from the Rajputana salt centres?

The Honourable Sir George Schuster: Rs. 9,27,629-14-0 have beén col-
lected as additional duty on imported salt up to the end of September,
1931.

Seven-eighths of the additional duty will be distributed among the pro-
vinces consuming imported salt, but the manner in which the money
will be distributed has not yet been settled. The remaining one-eighth
will be utilized for developing salt sources in Northern India and for
making investigations about the possibility of developing sources in other
parts of India. Nothing has so far been spent on this account.

ANNUAL SUBVENTION GIVEN TO IMPERIAL AIRWAYS Ltp.

(]

1153. *Mr. B. Das: Will Government be pleased fo state what is the
annual subvention given to the Imperial Airways, Ltd:, for how many,
years_there is a contract between Government and them, and whether,
in view of the financial stringency, it is proposed to continue thic sub-
vention?
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The Honourable Sir Joseph Bhore: The agreement between the Gov-
ernment of India and Imperial Airways Limited for the charter of an
aeroplane, for the operation of the Karachi-Delhi section of the Indian
State Air Service, was entered into with effect from the 30th December,
1929, and provides for the following payments by Government to the
‘Company : —

£
Fixed monthly charges . . . . . . . 1,500
Charges for completed flights @ . . . . . 162-10 per
: flight.

The Charter Service will cease on the 29th December, 1931, the date
of termination of the agreement. It is not proposed to remew the agree-

ment.
[N

CosT OF OFFICIAL DELEGATIONS TO THE LEAGUE OF NATIONS AND OTHER
CONFERENCES.

-1154. *Mr., B. Das: Will Government be pleased to state the cost of
official delegations to the League of Nations and all other conferences,
at which India wag officially represented, during the official year 1220-31,
awnd tuc figure for such evpenditure budg:ted during the current yecar?

Sir Lancelot Graham: The information is being collected and will be
supplied to the Honourable Member in due course.

REVISION OF THE CAPITATION GRANT.’

1155. *Mr. B. Das: Will Government be pleased to state, giving com-
parative figures for the last three official years, the saving to India from
the revision of the capitation grant during the current year and during
the forthceming year?

Mr. G. M, Young: The Honourable Member ig referred to the Finance
Member’s speech in this Assembly on the .10th March, 1931, reported at
pages 1834 and 1835 of the proceedings for that day, which explains
the position regarding capitation charges. No decision has yet been

" reached.

The following amounts were paid to His Majesty’s Government on this
‘cgount:

£
\1928-29 . . . . . . . . . 1,603,000
1929-30 . . . . . . . . . 1,506,000
1930-31 . . 1,510,000

Mr. B. Dag: May I inquire how long this knotty problem will take
to be settled between the Government of India and the War Office—this
question ahout the capitation charges? Is it not a matter of very long
standing? -

Mr. G. M. Young: It is a matter of long standing, but I am unable to
say how much longer it will take. ‘

Mr. B. Das: Who is to be blamed, the Government of India or the
9 Wﬂ‘!f Office, regarding this delay? Who does not want to settle it?

L]



1538 - LEGISLATIVE ASSEMBLY. _ [4rH Nov. 1981.

Mr. @. M. Young: That, Sir, is a matter of opinion.

Sir Hari Singh Gour: May I beg to inquire if it is not a fact that pending
the settlement of this question, the Government of India have been
paying the capitation charges from year to year for the last 20 years?

Mr. G. M, Young: I am afraid I shall have to ask for notice of that
question.

Sir Hari Singh Gour: Is not the Honourable Member aware of the
fact that even year before last and last year this question was raised on
the floor of the House and that the Honourable the Finance Member assured

this House that the matter would be dealt with by an impartial tribunal
which was proposed to be set up?

An Honourable Member: Immediffely.

Sir Hari Singh Gour: I am not sure about ‘‘immediately’’, but it was
proposed to be set up. 1 wish to know as to what steps have been taken
to safeguard the interests of the Indian tax-payer by setting up an im-
partial tribunal. Have not the Government protested against a payment
being made, the validity or legality of which has been questioned?

Mr. G. M. Young: It is difficult for me to answer all those questions
at one time.

Sir Hari Singh Gour: Does the Honourable Member want me to put
one question at a time? (Mr. G. M. Young nodded assent.) Very well,
my first question is, what steps have the Government of India taken
since the statement was made by the Honourable the Finance Member
that the question as regards the payment of the capitation charges would
be decided by an impartial tribunal to be set up?

Mr. G. M. Young: I am not in a position to disclose the correspond-
ence that has taken place between His Majesty’'s Government and the
Government of India at the present stage. As soon as the Government
are able to make a statement, they will do so.

Sir Hari Singh Gour: That hardly answers my question. My  nexé
question is: Why have not the Government of India with-
held the payment of these capitation charges on the ground that unless
its validitv is established the liability is not incurred?

Mr. G. M. Young: The Honourable Member has pointed out that this
capitation payment has been made for the last twenty years at least. 1%
seems to me, therefore, to rest upon the Gevernment of India to establish
why it should cease to be paid rather than on somebody else to show why
it should continue.

. Sir Hari Singh Gour: Have not the Government contended this liability
to pay this capitation charge for twenty years, that they have been pay--
ing them in spite of protest and that they have taken no action to with-
hold payment though they were entitled to do so under the constitution?

Mr. @. M. Young: That appears to me, Sir, to be a matter of opinion.
Sir Hari Singh Gour: How can it be a matter of opinion? I ask a
plain qhestion of fact: that is, how have you protected the revenues of
‘India in not refusing to pay the amount the liability of which you have:
challenged all along? That is the question. T understand from  thte

-
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Honourable Member nodding his head that he is not in a position to give
any reply. Am I to understand that he feels that he is cornered and that
he has no reply to give?

The Hemourable Sir George Schuster: Perhaps I may give the Hon-
ourable Member a short explanation on the question. In the first place,
there is no question of legality in this case. The Government of India as
far as 1 know have never been in a position to dispute the legality of the
charge. The question is whether it is a fair charge to be put upon the
Indian tax-payer. The Government of India have consistently represent-
ed the arguments on behalf of the Indian tax-payer. It has now been
accepted by the British Government that the case is one for inquiry by
an impartial tribunal. My Henourable friend will recollect that after I
made a statement in the House in the course of the debates on the Finance
Bill in March last, the late Secretary of State for India made a public
statement to the effect that His Majesty’s Government had decided to-
set up an impartial tribunal to inquire into this question. The arrange-
ments, the terms of reference, the constitution and all sorts of other
detaily in connection with this impartial tribunal are matters which re-
quire a great deal of discussion. They have been constantly under dis-
cussion between the Government of India and His Majesty’s Government
since that statement was made; but I think my Honourable friend will
appreciate that, with the constant changes in ministers at home and the
disturbed political situation in England there has been a certain amount
of delay in proceeding with this matter. I might also add that the Gov-
ernment of India took the view that perhaps it was not unwise to allow
the matter to be postponed for a few months because certain representa-
tives at any rate of the Indian public took the view that the matters
which would arise in connection with this tribunal were closely concerned
with constitutional issues which may come under discussion at the Round
Table Conference, and the view certainly has been represented in a good
many influential quarters that it would be unwise to set up the
tribunal until the current session of the Round Table Conference had
concluded. I put that forward as one reason why we have felt that it was
not enmtirely contrary to the interests of India that there should be a
certain amount of delay. I think I have given all the information that
it is possible to give on the subject at present; but I would assure the
House that the matter has the constant attention of the Government .of
India and that we hope that there will be in the near future some further
step taken in the matter.

Sir Harl Singh Gour: May T ask the Honourable the Finance Member
whether in view of the fact that the Government of India has been pay-
ing these capitation charges under protest for a series of vears, the tribunal
will deal not only with the prospective liability of the Government of
India but also with the question of refund of all arrears paid by the
Government of India to the British Government on this account? (Op-
position criga.of ‘‘Hear, hear’’.)

The Honourable Sir George Schuster: As I informed the House when
I made the statement in March, it has been laid down in our discussions
with His Majesty’s Government that any award which is given by this
tribunal shall have retrospective effect up to the date when the disgussion
was taken up in its present form. T cannot recall to memory the exach o
date, but I think I am correct in stating that it will have retrospective
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effect to the 81st March, 1926. I think that is correct, but I speak
subject to verification when I look up the papers; but I made the point
quite clear when I made the statement in March that we were not losing
any money by this delay: if the award goes in our favour we shall have
the advantage of it from that date.

‘Mr. T. N. Ramakrishna Reddi: In view of the fact that the British
Government thought it necessary to refer the matter to the investigation
of an impartial tribunal, will not the Government of India refuse to pay
the capitation charges hereafter until the award is given, as a measure of
retrenchment ?

The Honourable Sir George Schuster: I should be very glad if the
Government could take any step of retrenchment; but at present the
claim is a claim which is legitimately made upon us and we regard it as
one of our just debts; and I should be very sorry if the Government adopt-
ed a form of retrenchment which involved refusal to pay its just debts.

CASUALTIES IN THE BURMA REBELLION.

1156 *Mr. B. Das: Wil! Government be pleased to state the number
of casualties of (1) combatants, and (2) non-combatants on the Government
side, and (3) ‘‘rebels”’, up to the date when they have the latest in-
{ormation frorm the beginning of the trouble iu Kurma?

The Honourable Sir James Orerar: The figures reported up to the 8th
October, 1931, are as follows:

(1) Combatants (i.e., military and police), 160
(2) Non-combatants (other Government servants and headmen),
30

(3) Rebels, over 2,000.

Mr. Lalchand Navalrai: Will the Honourable Member be pleased to
say what are the latest steps taken by Government to remove the root
causes of this trouble in Burma?

The Honourable Sir James Crerar: I must invite the Honourable Mem-
ber’s attention to the statements which have been made repeatedly in
this House on the general aspects of the problem.

Mr. Lalchand Navalrai: I am asking for the latest one: that was the
same reply given to me in the last session.

The Honourable Sir James Crerar: It is constantly engaging the atten-
tion of the Local Government and the Government of India.

Mr. Lalchand Navalrai: Do the Government of India see only the
rebels on one side and the people on the other side fighting or are they
taking any special action to stop this trouble?

The Honourable Sir James Orerar: I think that question is adequately
answered in the statements that have already been laid before the House.

MrLiTaRY CHARGES IN CONNECTION WITH THE BURMA REBELLION.

1157. *Mr. B. Das: Wil] Government be pleased to give the approxi-
mate cest of additional militarv charges of mobilisation and effective
charges of operations from the beginning of the trouble in Burma up to
the latest date when information is available?
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Mr. G. M, Young: The compiled cash expenditure up to the end of
July, 1931, is Rs. 2-33 lakhs. To this should be added the cost of transport- ~
ation of troops to Burma, which is estimated at approximately Rs. 3%
lakhs, and the cost of stores in respect of which no reliable estimate can
be given until the operations are ended.

11158.

MEMBERS APPOINTED TO THE POSTAL RETRENCHMENT SUB-COMMITTEE.

1169. "“Mr. M, Maswood Ahmad: (a) Is it a fact that the Postal Le-
trenchment Sub-Cormmiittee consists of somz Members of the Iegislative
Assembly ?

(b) 1s 1t a fuct that the Committee is sitting durng hours of the
Asgsembly’ meeting

(c) Wus there any protest against holding the sitting during Assem-
bly hours? '

(4d) Is it a fact that some Assembly Memberg of the Committee have
not been able to attend the Sub-Committee meetings?

(¢) What is the reason for putting Assembly Members cn the Postal
Sul-Committee when the meetings of the Sub-Committze are held during
Assembly hours?

(f) Iv it a fact that besides the Assembly Members of the Sub-Com-
mittee, there is only one official, a nominated Member of the Council of
State, and one European commercial man and no representative of the
people?

The Honourable Sir George Schuster: (a) Yes.

(b) The Committee, which has dispersed now, sat both during and
outside the hours of the Assembly meetings.

(c) It is understood that when the matter was discussed by the Sub-
Committee before the opening of the Assembly session, two Members
stated their inability to attend to the Sub-Committee’s work during the
Assembly season.

(@) It is understood that one Member of the Sub-Committee was not
able to attend the Sub-Committee’'s meetings after the opening of the
Assembly excepting on one occasion.

(¢) In view of the reply to (c), the question does mot avise.

(f) The constitution of the Sub-Committee was settled by the main
Retrenchment Advisory Committee, the appointment of which was ap-
proved by a Resolution in this Assembly for the purpose of advising the
Government on the appointment of Committees to carry out the actual
retrenechment enquiries. The Government have, therefore, followed the
procedure approved by this Assembly in the matter.

ABRMED FOROES LOCATED IN CHITTAGONG. .

1160. *Mr. 8. O. Mitra: (s) Will Government be pleased to state if
the expenggs for pay, etc., of the armed forces at prosent located in
Chittagong are borne, in full or in part on the army estimate?

(b) Are these forces ever employed in other places outside Bengal,
viz., the Eastern Frontier? : -

—

+Question withdrawn by the questioner.
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(c) Is it & fact that these armed forces are officered by the Indian Army
officers whose pay is borne on the army estimate of India?

_ The Honourahie Sir James Orerar: (a) There are no troops at present
in Chittagong, the cost of which is borne by the Army esiimates.

(b) The forces at Chittagong are armed police forces which may be
employed under the orders of the Local Government concerned anyvwhere

within gts jurisdiction, or their services may by mutual arrangement be
lent to another Local Government.

(¢) The force is officered by a certain number of officers cesonded
from the Indian Army, but their pay is borne by the Local Government.

APPOINTMENT OF INDIANS TO CERTAIN PosTS.

1161. *Mr, B. Das: (a) Wil the Government of India please state the

number of Indians who have been appointed to the following posts during
the last five years:

1. Financial Adviser, Military Finance,
. Deputy Financial Advisers, Military Finance,
. Deputy Financial Adviser, Royal Air Force.

. Deputy Military Accountant-General (Seniorj,

2

3

4. Military Accountant-General,

5

6. Deputy Military Accountant-General (Junior), and
7

. Assistant Military Accountant-General?

(b) Will Government please state if any Indians are still holding any’
of the posts referred to in part (a)?

(c) If not, are Government prepared to consider the advisability of
appointing Indians to some of these posts?

The Honourable Sir George Schuster: (¢) No Indians have been
appointed in the posts mentioned during the last five years except cne as
Deputy Financial Adviser, Military Finance.

(b) The reply is in the negative,

(¢) The posts referred to are filled by selection from officers of the
Military Accounts Department. There are at present no Indian cfficers
in the Military Accounts Department of sufficient seniority to hold any
of the senior posts. The post of Assistant Military Accountant General
is filled by selection from Class II Officers of the Military Accounts De-
partment, whether European or Indian, and the claims of indian cfficers
for appointment to that post are considered along with those of others.

Mr. B. Das: May 1 inquire if there is no such practice as transfer of
garvices from the general Accounts Department to the Military Accounts
Department ? :
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The Honourable Sir George Schuster: I think I could have given my
Honourable friend a more certain answer if 1 had notice «f this question,.
but my impression is that the practice has not been to undertake any
transfers of that kind; but I would like to look up the voint and I will
communicate with my Honourable friend.

EXTENSIONS OF SERVICE GRANTED TO MILITARY ACCOUNTS OFFICERS.

1162. *Mr. B. Das: (a) Is it a fact that the tenure of the following
appointments is for three years: (1) Military Accountant-General, and
(2) Command Controllers of Military Accounts?

(b) Is it a fact that the military officers of the Military Accounts .
Department who have completed their tenure are expected to retire from
service, if no other appointment is available for them ?

(c) Will Government pleasé state the names of officers who have
been given extensions of service on'completion of their tenure of the ap-

pointments mentioned in the preceding question during the last ten
years?

The Homourable Sir George Schuster: (dj When the appointments are:
held by military officers, the answers are in the affirmative. When the
appointments are held by Civilian officers the answer is in the negative.

(b) The answer is in the affirmative.

() The Honourable Member presumably refers to the appointments
of Military Aecountant General and Command Controllers, if so, the:
names of officers who were granted extensions are:

(1) Colonel A. W. Daldy.

(2) Colonel D. A. E. Will.

(8) Lieutenant-Colonel H. F. Shairp.

(4) Lieutenant-Colonel E. S. J. Anderson.
(5) Lieutenant-Colonel H. C. Stevens.

(6) Colonel G. W. Rcss.

- (7) Lieutenant-Colonel H. N. F. MacDonnell.
(8) Lieutenant-Colonel W. V. Richards.

(9) Lieutenant-Colonel L. F. G. 8. Wylde,

The extensions of tenure were formal extensions for short periods to-
regularise leave which the officers had earned during the tenure but which
had had to be refused to them for admimistrative reasons.

EXTENSIONS OF SERVICE GRANTED TO MILITARY ACCOUNTS OFFICERS.

1163. *#r. B. Das: Will the Government of India please give the
names of superior service officers of the Military Accounts Departmen®
who have been given extensions of service on completing thg ages of 55
years since 1st January, 1920, showing the period of exfension of service, ==
in each case? '
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" The Honourable Sir George Schuster: The particulars are as follows:

Period of e;rteneion after
1st January, 1920.
Narme.
Years. Months. | Days.

Mr. G. H. Cockman . . . . . . 2 3 .
Mr. T. C. Cooke . . . . . . 1 5
Mr. W. G. Wells . B 7 4
Mr. H. D: Gracias . . . . . . . 2
Mr. P. R. Vengu Aiyer . 1 8 13
Mr. H.S.Cumber . . . . . . . 2 2 15
Lieut.-Colonel H. Murray . . . . . . . 6 11

APPOINTMENT OF INDIANS OF THE INDIAN MEDICAL SERVICE AT ARMY
HEADQUARTERS AND COMMAND HEADQUARTERS.

1164. *Mr, B. Das: (a) Will Government please state the number
‘of Indians of the Indian Medical Service who have been appointed to any
of the staff appointments at (i) Army Headquarters, and (i) Command
Headquarters? If not, why not?

(b) Are Government prepared to consider the desirability of appointing
a sufficient number of Indians to such appointments?

Mr. G. M. Young: (¢) None, but 5, 6 and 4 administrative appoint-
‘ments in Districts were held by Indians in 1929, 1930 and 1931 respertively.

(b) The posting of officers is regulated by administrative requirements.

‘Government are not prepared to reserve posts at particular headquarters
for Indians.

APPOINTMENT OF INDIANS TO STA¥F APPOINTMENTS AT ABMY, COMMAND
AND DiSTRICT HEADQUARTERS.

1165. *Mr. B. Das: (a) Will Government please state the number
‘of Indians holding the King's commission who have been appointed to staft
appointments at (i) Army Headquarters, (ii) Command Headquarters, and
(i) District Headquarters?

(b) If the answer to part (a) be in the negative, will Government
please state their reasons?

Mr. G. M, Young: (a) (i). Three.
(ii) Two.
, (iif) None.

kl(b) Does not arise. '

e

-*
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EXTENSIONS OF SERVICE GRANTED TO MILITARY ACOOUNTS OFFICERS.

1166. *Mr. B. Das: (a) Will Government please state the amount
of pensions which the officers mentioned below were entitled to on attaining

the age of 55 years and the rates of pensions they were actually givem
after extensions of their service:

1. Financial Adviser, Military Finance,

Deputy Financial Advisers, Military Finance,
Deputy Financial Adviser, Royal Air Force,

. Military Accountant-General,

Deputy Military Accountant-General (Senior),

. Deputy Military Accountant-General (Jumior), and
. Assistant Military Accountant-General?

(b) Will Government please state the total amount of extra expendi-

ture involved to the State on account of extemsions of service of these
officers ?

The Honourable Sir George Schuster: (a) Since 1st January, 1920, no-

officer holding any of these appointments has been given an extension.
after he reached the age of 55 years.

(b) The question does not arse.

N9 @ N

APPOINTMENT OF MILITARY OFFICERS TO THE MILITARY ACCOUNTS
DEPARTMENT.

1167. *Mr. B. Das: (a) Is it a fact that under orders of Lord Morley
the recruitment of military officers to the superior service staff of the:
Military Accounts Department since 1908 has been abolished ?

(b) Is it a fact that no military officers were appointed to the Military-
Accounts Department during the period 1910 to 19297

(¢) Is it a fact that a military officer was appointed in 1930?

(d) If so, will Government please give reasons for the same?

The Honourable Sir George Schuster: (a), (b) and (c).
are in the affirmative.

(d) The appontment was made with the approval of the Secretary of
State in the interests of the State. It was considered that tho Ser-
vice would be strengthened by an occasional appointment of an officer:
with military experience, if a suitable candidate were available.

The answers-

PRISONERS WHIPPED IN THE PESHAWAR JAIL.

1168. *Maulvi Sayyid Murtuza Saheb Bahadur: (a) Is it & fact that

certain political prisoners were on hunger strike in Peshawar Jail? If so,
how many and from what date?

(b) Is it not a fact that they went on hunger strike because they-
were whipped? If so, will Government give reasons for whipping?

(c) Wil Government be pleased to mention:
(i) the names of prisoners whipped in jail,
(i) how many times each person was whipped, and
(ii}) how many stripes were given on each occasion?
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(d) Is it not a fact that in Baffa, Tehsil Mansers, District Hazara,

political prisoners were made absolutely naked and whi “for shouti
:Allah-0-Akbar? How many persons wega 80 whipped? "hipped e

-(¢) Is the Gandhi-Irwin Pact still in force? Are the North-West

- ‘Frontier Province Congress volunteers excluded from this Pact?

(f) Is it not a fact that the Government of India decided in oom-
mection with certain cases which occurred in Bengal that political prisoners
should not be whipped for offences against jail rules? '

Mr. E. B. Howell: (a) Three prisoners convicted of political offences
were on hunger strike for three days from the 18th to 20th September.

(b) No. They, together with a few ordinary prisoners, went on hunger
strike on the ground that certain other prisoners who were admitted into
1ail on the evening of the 17th September had been ill-treated. The latter
created a disturbance in jail that evening, they shouted revolutivnary
cries and refused to stop when-ordered to do so; they threw bricks and
-other missiles some of which struck an Assistant Jailor. A magisterial
enquiry found that the grievances preferred by the recalcitrant prisoners
were false and the Mag'strate gave orders for five ordinary prisoners to

“be given 25 lashes each for breach of jail discipline.

(c) (i) Usman, Nawab, Mohammed Afzal, Behram and Badshah.
(i) Once.

(i) Twenty-five stripes each.
(d) It is not a fact. The facts are that during the night. of 15¢h Sep-

- tember, certain prisoners who had been sent in from Mansehra to Abbot-

tabad jail kept up shouts of ‘‘Inqilab Zindabad'’ and were warned by the
jail officials to desist. On the 16th morning, they again received a formal
warning to the same effect. On the evening of the 16th, the same dis-
orderly behaviour was repeated. Eleven of them were cherefore placed
in solitary confinement. On the morning of the 17th, they apologised and
gave definite promise of good behaviour and were released from solitary
confinement and sent to the main cells. They were at the same time
warned that any disturbance made by them outside the jail compound
would be punished. In spite of this warning, they again created con-
siderable disturbance near the Kutchery on the 18th morning, and with
the Deputy Commijssioner’s approval, twelve men were whipped and given
separate confinement. Two were given 15 strokes each and the rcmain-

-der ten each. It is not a fact that the prisoners were stripped naked.

(¢) I would refer the Honourable Member to the letter from His Ex-
cellency the Viceroy to Mr. Gandhi, dated the 19th of August, 1931, which
contains a statement, of general application, of the policy of Government.
A copy of this letter is laid on the Table.

(f) The facts are not as stated by .the Honourable Member.

Lrrree reoM His Excxuiency Tee Viceroy, To M. K. Ganpai, Esq., DAT®ED CALCUTIA,
THE 19™H AvUcusT, 1931.

I nave to acknowledge receipt of your letter of August 14th, with regard to Lhe
first paragraph of which I desire to assure you that my replies to you were based
entirely upon the direct communications which passed between him and you or between
you and the Governor of Bombay.
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2. With regard io the rest of your letter, it appears to me to be necesssry
t» make clear the position of Government in order to avoid any possibie cause of
future misunderstanding.  Your letter proceeds on the assumption, which Gowvern-
ment cannot possibly accept, that while they have been guilty, not only of breaches
of specific provisions of the Settlement, but also of a general policy of oppression
againsv Congress, the latter have observed both the letter and spirit of the Se.ile-
ment. As you are aware, the position consistently taken by Government during
the past 5 months and, in particular in the conversations that have tiken place between
yourself and Mr. Emerson, has been that the activities of Congress in many directions
have Hgen contrary both to the letter and the spirit of the Settlement, and that they have
ivolved a constant menace not only to the convinuance of the Settlement, but io the
mal tcnance of peace. 4 would refer particularly to activities in the Unsted Pro-
vinces and the North-West Frontier Province. In dealing with particular situations
so created, local Governments, with ihe approva] of the Governmeut of India, have
endeavoured to restricv their action to the clear necessity of the specific situation,
and they have avoided resort to special measures. In so far as they have taken ac-
tion in such circumstances under the ordinary law, this has been forced upon tLem
by the activities of Congress, and it appears to me to be a complete misreading of
the situation to suggest that there has been either any absence of geod will un the
part of local Governments in worhing the Settlement or any ‘‘design to crush tie
Congress workers and the normal Congress™ activities””. On the contrary, as I
believe you will recognise, many matters not specifically covered by the Settlement
have come under discussion and solutions proposed, in the hope eof creating am atmos-

phere of mutual understanding, which it has been the constant endeavour of Govern-
ment to secure. In fact, man

y of the matters raised in our recent correspondeuce
are of this character. !

3. In regard to the wituation created by the refugal of Congress to be zepresented
at the Round Table Conferemce, I would observe that, as you will no doubt reeog-
nise, this refusal involves the failure of ome of the main objects which the Settie-
ment was intended to secure.

4. So far as the attitude of Government towards the Settlement is concerned, it
appears relevant to consider the obligations imposed on them by its terms. These are
stated in paragraphs* 10—20 of the Statement of March 5th, 1931, and, with the

exception of the provisions of paragraph 20, relate to matters of which the cause
for remedial action, if any, has already arisen.

*Nors.—Paragraphs 10 to 20 of the Btatement of 5th March, related to the follow-
ing matters :— I

Paragraph 10.—Wishdrawal of Ordinances promulgated in connection with the
civil disobedience movement.

Paragraph 11.—Withdrawal of notifications issued under the Indian Criminal

Law Amendment Act, 1908, in connection with civil disobedience move-
- ment.

Paragraph 12.—Withdrawal of pending prosecutions and proceedings.

Paragraph 13.—RBelaase of prisoners.

Paragraph 1} —Return and remission of fines. ‘

Paragraph 15.—Withdrawal of additional police imposed in comnection with
civil disobedience movement at the discretion of local Governments and
remission of ocost where that was not realised.

Paragraph 16.—Return of moveable property seized or forfeited and still in the
possession of Government.

Paragraph 17.—Return of immoveable property taken possession of under Ordi-
nance IX and other such property in the possession of Government for-
feited or attached in connection with the realisation of land revenue or
other dues.

Paragraph 18.—Enquiry into specific complaints in regard to cases in which the
,.realisation of dues has not been made in accordance with the provisions of
“the law.

Paragraph 19.—Reinstatement of officials who resigned their posts where such

posts had ‘not been permanently filled, if application were made for rein-_
statement.

Paragraph 20.—Concession in regard to salt.
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With regard to action under paragraphs 10—19, the Government of India will, in¢
consultation with local Governments, secure observance of the Settlement in an
cases where it is established that remedial action was due under the Settlement and
bas not been taken. They have no intention of revoking the salt concession for
which provision was made in paragraph 20. For the rest the Settlement involved
no suspension or abrogation of the ordinary law and left complete discretion to the
Government of India and local Governments to take what measures might be neces-
sary to deal with particular situations. It is the intention of the Government of
1ndia to pursue the policy they have hitherto followed, to restrict actign to the
requirements of the specific situation, and, in particular, to avoid resort special
reasures so far as this is possible.  But so far as this action may relate to the
activities of the Congress, its nature and extent must depend primarily on the nature
of those activities, and the Government of India are unable to fetter their discretion
or that of local Governments in this respect.

As you have released to Press your letter to me of August 14th, I propose Lo
similarly release this reply.

rd

Sir Abdur Rahim: Do the same rules regarding whipping of political
prisoners apply to all jails in India or they are only peculiar to North-
West Frontier Province?

Mr. E. B. Howell: The same rules apply throughout British lndia.

. Sir Abdur Rahim: As regards Bengal, was not an order paseed by the
Government of India prohibiting whipping of political prisoners except
in some special cases? “Does that order apply to North-West Frontier
Province or not?

The Honourable Sir James Orerar: The position is that rules relating
to 7hipping may vary to some extent in detajl in different provinces. but
they are-under the general control of the Government of India. There
is no rule which exempts any class of prisoners from liability to thia
form of punishment for serious infractions of jail discipline.

Sir Muhammad Yakub: Is the same treatment given to prisoners im
other provinces for similar offences similar to those committed by.these
prisoners in the Frontier Province? .

The Honourable Sir James Crerar: Any prisoners who is guilty of seri-
ous offences against jail discipline is in other provinces liable to this
punishment,

Sir Muhammad Yakub: My point is, was similar punishment given to
other political prisoners in other provinces for offences sgnilar to those
committed by the prisoners in the Frontier Province?

The Honourable Sir James Crerar: I think the Honourable Member
is really putting a hypothetical question. If there is any particulsr in-
stance which he has in mind and brings it to my notice, T will endeavour
to reply.

Sir Muhammad Yakub: Mav I know what punishment was awarded
to the polit'cal prisoners in the Meerut conspiracy case for shouting revo-
lutionary slogans and for refusing to attend the court?

The Honourable Sir James Crerar: My reply refers, as .the supple-
mentary question refers, to offences committed against jail discipline. I
think the Honourable Member’s question refers to behaviour of certain
political prisoners in court, which is a different matter.

Sircnnh&mmad Yakub: I refer to their behaviour in jail in refusing
to come to the court and-in shouting slogans like ‘‘Ingilab Zindabad’’'?

l
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- The Monourable 8ir James Orerar: I think, Sir, the instance to which
the Honourable Member refers has been the subject of questions and
answers in this House, and I would refer him to the replies given to the
questions on the subject.

Dr. Ziauddin Ahmad: The case of Baffa prisoners is aslmost identical
to the case of Meerut conspiracy case prisoners, because the people only
shouted while they were on trial and with the permission of the Deputy
Commissioner they were whipped without any trial. Is this not ciffer-
ential treatment? °

The Honourable Sir James Crerar: If the Honourable Member wishes
me to give a detailed reply on the matters to which he has referred, I
must ask him to give me notice. I cannot undertake to give replies cn all
cases in which the question of jail discipline has arisen in reply to a sup-
plementary question on this occasion.

Dr, Ziauddin Ahmad: The Foreign Secretary clearly stated that cer-
tain prisoners in Baffa shouted ‘‘Ingilab Zindabad’’ and that they were
whipped with the permission of the Deputy Commissioner. Is this not
differential treatment?

The Honourable Sir James Orerar: I do not understand what the
Honourable Member means by differential treatment,—differential with
reference to what?

Dr. Ziauddin Ahmad: By differential treatment, I mean that prison-
ers in Baffa were whipped for the same crime for which prisoners in
Meerut jail were not whipped?

The Honourable Sir James Orerar: 1 think the Honourable Member
will understand that decisions in these matters must be taken according
to the merits of each case.

Mr. C. S. Ranga Iyer: Is it not a fact that communal considerations
do not enter into the question of punishing prisoners within the jails for
their conduct?

The Honourable Sir James Orerar: The Honourable Member is en-.
tirely correct,

Mr. Lalchand Navalrai: Will the Honourable Member be pleased to
say whether there is not a strong remedy short of whipping, which will
serve the same purpose as whipping in these days, I mean in the jail
rules?

The Honourable Sir James Orirar: I think not. I should be glad to
receive any suggestions on the subject which the Honourable Member
has to offer.

Mr, Laichand Navalrai: I expect the rules must provide for it.

APPOINTMENT OF ADVISORY BOARDS IN CANTONMENTS.

1169. *Mr. B. Das: (a) Is it a fact that ever since the recent intro-
duction of refegms in the Cantonment Act a number of cantonmentg have
been placed under the category of Corporation Sole, and that Subathu is
one of them?

(b) Is it a fact that representation. was. made through the AlI-Indm
Cantonment Association last year to the Army Secretary to provide Advi-~
sory Boards to the Corporation Sole?



1550 LEGISLATIVE ABSEMRLY. [4tE Nov. 1081.

(o) Is it a fact that the Army Secretary was pleased to give ap
assurance at that time that Advisory Bosards would be given soon?
(d) Will Government be pleased to state what steps, if any, have

been taken since then to translate the Army Secretary’s assurance into
action? If no steps have been taken, why?

(e) Will Government be pleased to state if they propose to make good
the assurance of the Army Secretary referred to in part (c)?

Mr. @. M. Young: (¢) Under the Cantonments Act, 1924, the Goverror.
General in Council is empowered to decide whether a cantonment shall be
administered by a Board or not. The general principle governing the
matter is that the larger and more important cantonments are adminis-
tered by a Bosrd. and tke smaller and less importent cantonments, whose
civil population is insufficient to furnish an adequate electorate, are admi-
nistered by Corporation Sole. There are 46 larger cantonments adminis-
tered by Boards, and 40 smaller cantonments, including Subathu,
administered by Corporation. Sole.

(b) The Honourable Member is referred to my reply to starred question

No. 712 asked by Khan Babadur Haji Wajihuddin on the 22nd September,
1981.

(¢) No, Sir.
(d) and (e). Do not arise.
TAXES COLLECTED IN SUBATHU CANTONMENT.

1170. *Mr. B. Das: (2) Will Government be pleased to state the total
amount of taxes collected yearly from Subatbu:

(i) prior to the reforms made in the Cantonment Act,

(i) during the last few years beginning from the time Subathu
was made a Corporation Sole and ending with the year
1930-817?

(b) 1f the reply to part (a) shows an increase in the amcunt of taxation
after Subathu was made a Corporation Sole, will Government be pleased
to state the reasons for the same?

(c) Will Government be pleased to state the incidence of cantcnment
taxes including the water rate per head in Subathu?

Mr. G. M. Young: (a) I lay a statement on the table:

Year.

Amount.

Re. a. p.

(i) 1921-22 .. . . . . . . 6,851 9 §
1922-23 . . . . . . . . 6,386 15 6
1923-2 - . . . . . . . . 6,538 6 10

(i) 1921-25 . . . . . . . . 6,826 5 2
'1926-26 K . . . . . . . 6,788 8 &
1926-27 . . . . . . . . 8,952 3 10
1927-28 . . . . . . . 6,549 14 11

. 1928-29 . ” . B . . . . 7,372 1 3

. 1929-30 e e+« e s+ e« . 8218613 0o

1930-31 . . 9,205 1¢ ©
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(b) The increased receipts are due to fuller realisation of taxes and the
imposition of higher rates of professional and scavenging taxes in 1929-30
and 1930-831, respectively. Owing to trade depression, the professional
tax was reduced with effect from the 1st August, 1931.

(c) The incidence is Rs. 5-13-4 per head.

EXPENDITURE INOCURRED BY THE CORPORATION IN SUBATHU.

1171. *Mr. B. Das: Will Government be pleased to state:

(i) the total amount of yearly expenditure incurred by the Cor-
poration Sole in Subathu,

(ii) the amount spent for the benefit of the bazar ares, and
(iii) the amounts spent fér the military area?

Mr. G. M. Young: I lay on the table a statement giving the figures for
each year from 1924-25 to 1930-31. From this statement the Honourable
Member will see that the expenditure on the bazar area during these
years was considerably more than ten times the expenditure on the mili-
tary area, and that the latter expenditure has been recovered from
Government.

The following are approximate figures :

Ttem (i) Item (ii)  Ttem (iii)

Year. Rs. Rs. Ra.
1924-25 . . . . . 14,026 8,118 640
1925-26 . . . . . 12,386 6,259 667
1926-27 . . . . . 12,095 5,739 651
1927-28 . . . . . 11,705 6,257 538
1928-29 . . . . . 13,318 6,770 700
1929-30 . . . . . 14,371 6,555 700
1930-31 . . . . . 18,644 10,015 721

. The expenditure in the military area which was on account of conservancy ser-
vices rendered to troops has been recovered from Government. .

YEARLY GRANTS MADE TO SUBATHU CANTONMENT.

1172. *Mr. B. Das: (z) Will Government be pleased to state the
amount of yearly grant made to Subathu:

(1) during the five years preceding the institution of the Corpora-
tion Sole, and
(i) quring the years after the institution of the Corporation Sole
up to March, 1931°?

(b) If the reply to part (a) shows a decrease in the amounte®of grant
after Subathu was made a Corporation Sole, will Government be pleased **
to state the reasons for the same?

B2
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Mr. G. M, Young: (a) I lay on the table a statement giving the infor-
mation required:

Year. Amount,
Rs.
(i) 1919-20 . ...« « o . 5092
1920-21 . . . . . . . 9,031
1921-22 . . . . . . . . 6,10
1922-23 . . . . . . . 5,860
1923-24 . . . . B . . 4,454
(ii) 1924-25 .+ . e « .« . 1m0
1925-26 . . . . . . . . 1,080
1926-27 . . . . . . . . 1,313
1927-28 . . . . . . . . 1,339
1928-29 . . . . . . . . 1,440
1929-30 . . . . . . . . Nil
1930-3. . . . . . . . . 7,316 including a spe-
cial graut of
Ra. 3,730 for
improvements to
roads and drains

in the wneigh-
bourhood . of
Sudder Bazer.

(b) The decreases are due to reduction of expenditure and to increase
in receipts by fuller realisation of taxes and the imposition of higher rates of
professional and scavenging taxes.

AMENITIES PROVIDED AND EXPENDITURE INCURRED BY THE SUBATHU
CORPORATION.

1173. *Mr. B. Das: (a) Will Government be pleased io state the
amenities of life provided by the Corporation Sole in Subathu, particularly
in the bazar area? '

(b) Will Government be pleased to state:

(i) the yearly expenditure incurred on the establishment of the
Corporation Sole, Subathu,

(ii) what percentage does it bear to the total expenditure, and

(iii) if there has been any increase under that head during the last
few years; if so, why?
(c) Are Government prepared to take early steps to impress upon
the Corporation Sole the advisability of reducing the expenditure of the
establishment at Subathu?

Mr. G. M. Young: I lay on the table a statement giving the information
required. With reference to part (c) of the question, it appears from the
information received, that the establishment could not be reduced without
serious loss of efficiency in the sanitary administration of the cantonment.

The' following amenities of life are provided by the Corporation Sole in Subathn
for the bazar area:—

-{1)-Tipe water supply by means of hydrants and private pipe connections
+« (2) Well svpplied Cantonment Dispensary—Anti-Malaria measures.

(3) Paved roads and pucca drains.

-(4) Public gmup latrines. !
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(6) Removal and incineration of bazar rubbish. .
(6) Of late a grant-in-aid of Re. 200 per annum for the District Board 8chool
rerage. oxon ishment, of the Corporation Sole
i) Th erage expenditure incurred on the establishment o e Corporati
for'(:.)he l:st.nzhroo8 yw?wu Rs. 8,385 including the pay of an_ Executive Officer, Office
and Hospital and outdoor staffs and conservancy sweepers and jemadars, etc.
(ii) At 54 per cent. 4 with th
iii) There has been an increase of Rs. 384 per annum as compared wit 8
pregigzu tl:::o years (1025-26 to 1927-28) under these heads due to the entertainment
of two extra conservancy sweepers and the grant of small increments of pay to
the Executive Officer, clerical and conservancy staff with effect from 1st October. 19300‘i
The present establishment is small and on low scales of pay and it is oopsldel:
could no!:rbe reduced without affecting efficiency. The remarks in Annnal Inspection
and Administration Reports are as follows :—

(i) Inspection Report dated 25th to 28th November, 1930.
Section I.—Office Administration.

- * - - - * *
Para. (8). The establishment is sufficient and satisfactory considering the low
salaries paid.

(ii) Administration Beport for the year ending S1st March, 1930.
Genera] Administration.

* * * - - * -

In Colonel Lindesay’s opinion the reduction of the pay of the cierical and outdoor
staff effected a few years ago and the large reduction 1n the number of sweepers was
:gilahke. Some of the latter have had to be re-engaged already and more are re-
quired.

(iii) Administration Report for the year ending S1st March 1931.

} General Administration.
L * -* - * * *
An increment of pay was sanctioned during the year for certain of the clerical

and outdoor staff whose rates of pay were considered too low, as an incentive to better
werk.

CoLLEOTION OF FEES FROM OUTPATIENTS OF THE CANTONMERT DISPENBARY
AT SUBATHU.

1174. *Mr. B. Das: (a) Are Government aware that in the Cantonment
Dispensary at Subathu a novel practice has been introduced of collecting
two annas per head per day from outdoor patients? If so, will Govern-
ment be pleased to state if that practice has been authorised and approved
by Government, or the Corporation Sole hag done it on its own responsi-
bility ?

(b) Are Government aware of the strong resentment felt by the reai-
dents of Subathu against this practice on the ground that it is another
way of taxing the already taxed residents of Subathu? Do Government
propose to take early steps to put an end to ‘it? '

Mr. G. M. Young: (a) I am informed that, as a measure of economy,

it was decided to issue free medicines to poor residents only, and to charge
those who could afford to pay.

() T am informed that the Cantonment Authority has receiVed a re-

presentation from the residents of Subathu, to which it will give its ¢
eonsideration.
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CosT oF WATER WORES AND AMOUNT OF WATER TAX OOLLECTED FROM THE
Bazar AND MILITARY AREAS IN. SUBATHU.

1175. *Mr. B, Das: (a) Will Government be pleased to state :

(i) the total amount of initial cost incurred on the water works of
Subathu, and

(ii) the amounts spent on the construction of the reservoir and mains
meant to supply water to the bazar area?

(b) Will Government be pleased to state the yearly expenditure in-
curred on the upkeep and distribution of water till the year 1931 at Subathu?

(¢) Will Government be pleased to state:
(i) the total quantity of water consumed during the year 1930-31 by
Subathu,
(ii) the quantity of water consumed by the military ares,
(iii) the quantity of water consumed by the bazar area,
(iv) the quantity of water consumed through private connections, and
(v) the quantity of water consumed through the water standposts?

‘(d) Wil] Government be pleased to state:

(i) the total amount of water tax collected in Subathu up till 1981;
(i) the amount collected from the military area; and
(iii) the amount collected from the bazar area?

(e) Will Government be pleased to state the proportion of the water
consumed by the two respective areas referred to in part (J) and the pro-
portion of the revenues raised in 1930-31? If there be any dispanty in
the two proportions, will Government please explain its causes and do they
propose to take early steps to remove the disparity? '

Mr. G. M. Young: I lay on the table a statement giving the information
required :

{a) (i) Res. 1,23,568.

(ii) Rs. 22,608 on the reservoir : there is no separate record of the cost of mains for
the bazar.

. (b) The annual expenditure was as follows:

Rs.
1923-24 . . . . . . ..« . 0,08
1924-256 . . . . .+« .« . 8789
1926-26 . . .+ e .. ... 89T,
192627 . . . .+« .+ .« . .« . 9935
1927-28 e e e e e e e e e 12282
1928-20 . . . . .« . ... 13,209
192930 . . . .« ... .. 13,354
- 1930-31 . - .. . 13,303

© This expenditure does not include the cost of pumping water up to the Military
Hospital, which is kept entirely separate in the accounts.
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{c) (i) 8,399,000 gallons.
(ii) 3,460,000 gallons.
(iii) 4,313,000 gallons.
(iv) 626,000 gallons.
(v) 4,313,000 gallons.
{d) (i) Rs. 10,978

(ii) Rs. 10,386} in 1930-31.
(i) Rs. 592

0

Consumption Revenue
(approximate).

Per cent. Per cent.
Military consumers (excluding officers ococupying private

bungalows) . . . . 416 80
Bazar standposts . . . . . . . . b1 5
Private connections . . . . . . . 78 16

The explanation of the disparity is that the yield from the water tax is very small,
the major portion of the cost of water supplied through the standposts being borne hy
military and private consumers.  The disparity could be removed by taking steps to
increase the revenue from water tax to an amount proportionate to the consumption
throngh the standpipes. The Cantonment Authority will be asked to consider the
desirability of taking such action. '

WATER RATES IN SuBATHU.

1176. *Mr. B. Das: (a) Will Government be pleased to state the cost of
production per thousand gallons of water incurred by the Military Engi-
neering Bervice in Subathu year by year during the last five years?

(b) Has there been any increase or decrease in the cost of production
per thousand gallons in the year 1930-31?

(¢) Wil] Government be pleased to state the rate of water rate per
thousand gallons charged for private connections in the years 1928-29 and
1930-31 at Subathu?

(2) Is it a fact that the water rate has been increased by two hundred
per cent. recently and the Military Engineering Service is now charging
Rs. 8 per thousand gallons at Subathu? If so, why? -

(¢) Are Government prepared to direct the Military Engineering Ser-
vice to, revert to the old water rate with retrospective effect from the
date of enhancement and order the refund of the increased tax realised
owing to the enhanced rate?

Mr. @. M. Young: (a) to (c). I lay on the table a statement giving the
information required.

(d) The apswer is in the affirmative. The main reason for the increase
is that supplies are now metered, whereas in' 1928-29 the quantities con-
sumed where mainly estimates and the cost of supplying 1,000 gallons was
not known. In spite of the increased rate, the total recoveriel are less
than the cost of supplying the water consumed. "

(¢) The reply is in the negative.
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Year. Cost.
' Annas.
(a) and (b) 1926-27 . . . . . . . . 1686
1927-28 . . . . . . . . 2046 |
1928-29 . . . . . . . . 17:23 $estimated.

102030 . . . . . . . . 1527
193031 . . . . . . . . 2534)

Rs.
(c) 192620 . . . . Ce . 1
1930-31 . . . . .. 3

TAXATION OF MoTOR VEHICLES.

1177, *Mr, Goswa.mi M. R. Puri: Are Government contemplating legis-
lation to have a uniform taxation of motor vehicles?

The Honourable Sir Joseph Bhore: No.

TAXATION OF MoTOR VEHICOLES.

1178. *Mr. Goswami M. R. Puri: (a) Is it a fact that a conference to

consider the motor vehicle taxation is going to be convened at Simla or Delhi
early next month?

(b) If the answer to the above is in the affirmative, are Government

prepared to consider the desirability of calling the representatives of the
taxi-drivers throughout India?

The Honourable Sir Joseph Bhore: (a) and (b). No, but a committee
of the Road Conference, which met in Simla in September last, is under-
stood to have made a report to the Conference on certain aspects of motor
vehicle taxation. The recommendations of the Conference will shortly be

. considered.

NON-GRANT OF LAST SATUBRDAY HOLIDAYS IN THE OFFIOE OF THE DIRECTOR
oF CONTBRACTS, ARMY HEADQUARTERS.

1179. *Mr. Gaya Prasad Singh: (¢) Is it a fact that during the months
of July, August and September, 1981, the Director of Centracts at the
Army Headquarters has been making his whole office attend on last
Saturdays, which were duly promulgated as entirely closed holidays?

(b) Is it a fact that the intention of the Home Department orders is
that no clerk should be made tq attend office on a closed holiday unless
there is some very urgent work, in which case he should be granted a
day’s holiday in lieu during the next week?

(c) Is it a fact that, instead of officially cancelling those holidays in
writing, the Director of Contracts caused through the medium of his
Officer Supervisor to circulate verbal instructions that the whole office
should attend on the closed holidays? ' '

(d) Why was the whole office made to attend on all the past three
last Satucdays?

“~ < (e) Are Government prepared to issue instructions to the Director of
Contracts to desist from such practice in the future?

L]
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Mr. @. M. Young: (a) Yes.

(b) The orders are that, if a closed holiday is not observed as such by
any department as a whole, a portion of the staff being compelled to remain
on duty, a holiday on some other day may be granted in lieu, if and
when the state of work permits, to those members of the staff who are
required to come to office on the closed holiday. A whole holiday is, how-
ever, given in the summer months at the discretion of the head of the
department, on the last Saturday of any month in which there is ne
closed holiday.

(c) Yes.
(d) Owing to the pressure of work.
(¢) No; Sir.

GRANT OF RECOGNITION AND FaomiTies To Ramwway UNions.

1180. *Lala Hari Raj Swarup: (g) Are Government aware of the recom-
mendations made by the Royal Commission on Labour in the matter of
grant of recognition and facilities for organisation by the Railway Admi-
nistrations to their employees’ Unions?

(b) Are Government also aware of the resolution passed by the last
session of the United Provinces Provincial Trade Union Conference ex-
pressing its sense of disapproval at the behaviour of the railway authori-
ties for refusing facilities to Trade Unions?

(c) Are Government aware that every sort of facility in the shape
of deduction of dues, grant of free passes to the members, ete., is allowed
to railwuy institutes, co-operative credit societies and even to individual
persons, viz., contractors, etoc.?

(d) If the replies to parts (a), (b) and (¢) are in the affirmative, will
Government please state what action they have taken to carry out the
recommendations of the Royal Commigsion on Labour and the wishes of
tbe United Provinces Provincial Trade Union Congress? If, however,
the replies be in the negative, are Government prepared to call for the
said recommendations and take necessary steps to see that they are carried
out immediately; if not, why not?

Mr. A. A. L. Parsons: (g) and (b). Yes.

) (c) Government are aware that certain limited facilities are given to
railway institutes, Railway Co-operative Credit Societies, railway employees
and railway contractors.

(d) The recommendations of the Royal Commission on Labour are
under consideration. Government do not propose to take any action om
the resolutions of the United Provinces Provincial Trade Union Congress.

RrcoaNTTION OF THE OUDH AND ROBILKHAND AND KUMAON RATLWAY
. UNION.
L

1181. *Lala Hari Raj Swarup: (g) Are Government aware that the
Agent, Rohilkhand and Kumaon Railway, is not favourable towapds the
Union of the employees in that Railway and that he has declined to accord -
even recognition to the Union, although it is & registered body under the*™”
Trade Unions Act? ' '
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(b) Are Government also aware that the Agent, Rohilkhand and
Kumaon Railway, has, in reply to a request from the Rohilkhand and
Kumaon Railway Union for accepting a deputation with a view to lay
before him the employees’ grievances, stated (vide his letter No. 67, dated
7th April, 1931), that his men were well paid, well treated and well con-
tented and had expressed his difficulty to understand why some of the men

at least did not endeavour to secure other more congenial employment as
a support to_his contention?

(c) If not, do Government propose to make necessary inquiries and
teke immediate steps to see that the Agent, Rohilkhand and Kumaon Rail-
way, accedes to the wishes of his employees and grants the necessary re-
cognition and meets a deputation from the Union to hear grievaunces of
the employees; if not, why not?

Mr. A. A, L. Parsons: (a) The Agent, Rohilkund and Kumaon Railway
reports that he has not recognised the Union referred to as he is not satis-
fied that it is representative of the staff of the railway.

(b) Government have seen a copy of the Agent’s letter No. 67, dated
“the 7th April, 1931.

(c) Government do not see any grounds to interfere with the discretion
of the Agent in dealing withj the Union.

-ALLEGED VICTIMIZATION OF OFFICIALS OF THE EAST INDIAN Ramwway UNION,
MORADABAD.

1182. *Lala Hari Raj Swarup: (a) Are Government aware that almost
all the members of the Executive Committee of the East Indian Railway
‘Union, Moradabad, were transferred one after the other? If so, why?

(b) Are Government aware that transfers of the members of the
Executive Committee of the said Union still continue and that the mem-
‘bers are also victimised otherwise?

(c) Are Government aware that Meesrs, Laxmi Narain, and Madan
Mohan Lal, Head Clerks, Running Shed Foreman’s Office and Divisional
Workshop respectively, Moradabad, who were amongst the zealous mem-
‘bers of the Executive -Committee of the said Union, were transferred
soon: after their joining it as Head Clerks, Running S8hed Foreman’s Office,
Rosa, and Permanent-Way Inspector’s Office, Chandausi, respectively, along
with many others transferred to different stations?

Mr. A. A. L. Parsons: Information has been called for from the Agent
-of the East Indian Railway and on the receipt of his reply I w111 com-
municate with the Honourable Member.

SysteM oF TICKET CHECKING ON THE EAST INDIAN RAmLWAY.

1183. *Lala Hari Raj Swarup: (a) Are Government aware that
the new system of guarding against travelling without ticket, us recently
‘introduced over the East Indian Railway, is proving @ scurce of great
inconvenience to the travelling public and is also more expensive than
the old system?

(b). Are Government aware that under the new system the passengers
in the lower classes cannot have any rest even during the night as they

are called upon and required to show their tickets several txmes :during
their journey?
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(c) Is it a fact that the old system of guarding against this- cvil
through the Travelling Ticket Inspectors entailed a total expenditure of
cnly about Rs. 2,00,000 per annum and the income therefrom was much
above it, whereas the expenditure under the new system is expected to be
about Rs. 16,00,000 per year and the income much below it?

(d) Is it a fact that one of the main causes of the failure of the Crew
system, as attributed in the Moody-Ward Report, is the inefficiency, unsuit-
ability and the unreliability of the staff engaged therein?

(e) Is it a fact that despite this preferen:e has been given under the
new scheme to the men employed under the old Crew system?

(N Are Government aware that this new system was tried in the
North Western Railway but proved a failure?

(9) If the replies to the above questions be in the negative, do Gov-
ernment propose to state the correct position and the view of the travelling
public about the new scheme?

Mr. A. A. L. Parsons: () No.

(b) If the facts are as suggested by the Honourable Member, it is opep
to members of the East Indian Railway’s Local Advisory Committee to
bring the matter up for discussion at a meeting of the Committee.

(¢) The expenditure prior to the introduction of the Crew system was
about Rs. 10,380,000 per annum, and under the present system is estimated
at about Rs. 16,30,000 per annum. Figures showing excess fares, -etc.,
realised by T. T. Is. before the Crew system operated arc not readily
available, and it is not possible to estimate realisations under the present
system.

(d) T would refer the Honourable Member to paragraphs 35 to 41 of the
Moody-Ward Committee’s Report.

(¢) Some of the men employed in the Crew system are now employed
in the new system.

() I presume the Honourable Member has in mind paragraph 6 of the
Moody-Ward Committee’s Report. The system referred to therein was the
Crew system which it was found impracticable to work with two men.

(9) As the Moody-Ward Committee’s Repert, a copy of which is in the
Library of the House, has dealt comprehensively with this subject, I am
unable to understand what the Honourable Member means by the words
‘““the correct position’’. As regards the latter part of the question,
Government have no information.

Mr. Lalchand Navalrai: With regard to clause (b) of the question, will
the Honourable Member be pleased to enquire into the inconvenience men-
tioned therein, namely, the inconvenience caused to passengers by making
them show their tickets every now and then—will the Honourable Mem-

-ber be pleased to make enquiries and remedy the inconvenience instead of
saying that it will be considered and that it will be brought before the
.Advisory ComnXttee ? -

Mr. A, A. L. Parsons: ‘I am certain that any system which aims at
Preventing passengers from travelling without tickets will be an incon-
venience to some passengers, and I am not prepared to institute any =

/ enquiries.
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Mr. Lalchand Navalrai: What is suggested in the question is not that
it is an inconvenience sometimes. A general cry has been made here, and
will the Honourable Member be pleased to make enquiries into the general
cry or not?

Mr. A. A. L. Parsons: No. As I have explained, there will always
be complaints against any system for checking this abuse.

Mr. Lalchand Navalrai: Does it not mean that it is condoning what
is being done on the railways if the Government also refuse to make
enquiries ?

Mr. A. A. L. Parsons: There is no question of condonation. As far as
I am aware, the staff which have been employed are now doing their duty.

Mr. Lalchand Navalrai: Duty may be done, but when a specific charge
has been made and it has been said that it is harassing the people very

much, will the Government not be pleased to make enquiries into it and
mitigate the inconvenience?

Mr. A, A, L. Parsons: I should be prepared to look into any specific
case in which the staff are alleged to have exceeded their duty, which the
Honourable Member can bring to notice if the date, place and the timing
of the train is given. But I am not prepared to agree to any general

enquiry merely on a statement or suggestion that some passengers have
been inconvenienced.

Mr. Lalchand Navalrai: If there is a specific inconvenience, it will cer-
tainly be brought to the notice of the authorities there, but when there
is a general cry, why should not the Government be pleased to ask the

Agent to enquire into it and satisfy the House that the inconvenience is
not existing at all?

Mr. A. A. L. Parsons: The Honourable Member does not appear to
have heard my answer to part (b) of the question, which is, that, if there
is a general inconvenience, that is to say, if the facts are as suggested by
the Honourable Member, the proper course would be to bring the matter

to the notice of the Railway Administration through the local Advisory
Committee.

Dr. Zianddin Ahmad: May I ask whether the Honourable Member is
aware that this system of checking tickets is under the Divisional Superin-
tendent and that every Divisional Superintendent has got his own system,
and with each change of office of Divisional Superintendent the system
changes, and it causes great inconvenience to the travelling public?

Mr. A, A. L. Parsons: That has not been brought to my notice, Sir.

Dr. Ziauddin Ahmad: Will you enquire into this matter? Is it not a
fact that with the ehange in the Divisional Superintendent’s office the
system also changes in each Division?

Mr. A, A. L. Parsons: This Moody-Ward system has only been recently
introduced, and frankly it is too early to make any enquiries. I should
see no objection myself to individual Divisional Buperintendents ineor-
porating small changes in that system in order to discover exactly in what
way the system would give the best results. If at a later stage anything
is brought to my notice which suggests that the system is not being fully
carried out, I should be prepared to make enquiries, but I think it is
desirable to wait six months or so before any such investigation is made.
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Dr. Ziauddin Ahmad: The Moody-Ward Report—it is the most incon-
sistent report I have ever read.

Mr, President: Order, order. Next question please.

PAY AND ALLOWANCES OF TRAVELLING TICKET INSPECTORS.

1184.*Lala Harli Raj Swarup: (¢) Are GQGovernment aware that
in fixing up the old Travelling Ticket Inspectors under the new scheme in
the East Indian Railway their pay and allowance Jhave been reduced con-
siderably ?

(b) Are Government aware that the old Travelling Ticket Inspectors
preferred an appeal protesting against the indiscriminate reduction in
their pay and allowance and laying before the authorities other hardships
which stared them in their faces on the introduction of the revised scheme,
but no action seems to have been taken thereon?

(c) Is it a fact that the old Travelling Ticket Inspectors were permanent
employees? If so, how were their pay and allowance reduced in fixing
them up in the scheme under the Fundamenta]l Rules?

(d) If the replies to the above be in the negative, are Government pre-
pared to order an inquiry into the grievances of the old Travelling Ticket
Inspectors on the East Indian Railway? If not, why not?

Mr. A, A. L. Parsons: With your permission, Sir, I propose to reply
to questions Nos. 1184, 1185, 1186 and 1187 together. I have called for
information from the Agent, East Indian Railway and will communicate
with the Honourable Member on its receipt.

UN1FOoRMS OF TRAVELLING TICKET EXAMINERS.

11185. *Lala Hari Raj Swarup: (a) Is it a fact that the Travelling
Ticket Examiners on the East Indian Railway will henceforth be supplied
with uniforms made of very inferior stuff and consisting of only a shirt
with half sleeves and a pair of shorts?

(b) Is it also a fact that the Travelling Ticket Examiners will have to
buy their own stockings to complete their uniforms and that no allowance
will be made for this deficiency in the uniforms?

(¢) Do Government propose to continue to supply uniforms as hitherto?
If not, why not?

TEmMPORARY EMPLOYMENT OF TICKET EXAMINERS ON THE EAsT INDIAN
. Rarwway.

+1186. *Lala Hari Raj Swarup: (q¢) Are Government aware that the
staff who were recruited for the Crew system on the East Indian Railway
were not confirmed and made permanent till even the date the said
system was brought to a close and they had consequently to suffer as
regards gratuity and contribution to provident fund?

(b) Is it a fact that most of the employees of the same staff have
now. been provided in the new scheme and that this scheme is also op
trial? If so, is it & fact that the men concerned cannot be confirmed and

| will, therefore, suffer still more?

t

1For answer to this question, see answer to question No. 1184, ~. -~ - -~~~
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(c) If not, do Government propose to investigate the matter with a
view to obtain first-hand information and then issue such instructiong a3
would safeguard the interests of the men concerned and save them from
further loss in gratuity and provident fund? If not, why not?

PaY oF OERTAIN TIOCKET EXAMINERS ON THE East INDIAN 'R.m.wnr.‘

$1187. *Lala Hari Raj Swarup: (g) Is it & fact that the Railway Board
issued a circular assurifg such temporary employees ag had put in over
12 months’ service, the same status as the permanent employees?

(b) Are Government aware that under Fundamental Rules the pay
and prospects of the permanent employees cannot be reduced or affected
adversely ?

(c) Is it a fact that on the introduction of the new Travelling Ticket
Examiners’ scheme on the East Indian Railway, the pay of a lot of
employees such as Messrs. M. L. Tuckroo, T. V. Liddle, C. Benjamin, ete.,
late of the Crew Depértment, and Travelling Ticket Inspectors, respective-
ly, has been reduced considerably, being brought down to Rs. 95 per men-
sem plug Rs. 20 fixed allowance from Rs. 180, 160 and 160 per month plus
average mileage, respectively?

(d) If the replies to the above parts of this question be in the negative,
do Government propose to make inquiries and state the circumstances
under which the pay of these employees has been reduced?

COMPLAINTS AGAINST MR. C. PEARCE, SUPERINTENDENT, POWER, MORADABAD
DrvisioN, EAsT INDIAN RATLway.

1188. *Lala Hari Raj Swarup: (a) Are Government aware that
there had been several complaints against the treatment of Mr. C. Pearce,
while working as Assistant Superintendent, Power, in the Moradabad
Division, East Indian Railway, towsrds the employees, and particularly
towards those who are members of the local Railway Union?

(b) Is it a fact that he had on many occasions threatened the railway
employees not to join the Union on pain of punishment being awarded to
them? )

(¢) Is it also a fact that in some cases he went even so far as to ask
the employees punished by him to go to the Union for redress of their
grievances, when the latter approached him to reconsider their case?

(d) Are Government aware that the said Mr. C. Pearce was re-posted
to Moradabad Division as Superintendent, Power, after expiry of his leave
and the wishes of the employees that he should not be were not aceceded
to despite telegraphic representations?

(¢) Are Government also aware that the said Mr. C. Pearce is still
behaving with his staff and particularly those who are members of the
Union in the same old fashion and his treatment is a cause of general com-
plaint?

(). If the replies to the above questions be in the negative, do Gov-
ernment propose to make necessary inquiries and take suitable actiomr
against Mr. C. Pearce? If not, why not?

+For answer to this question, see answer to question No. 1184.
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Mr. A. A. L. Parsons: (a) to (f). Government have no information.
The points raised by the Honourable Member are within the competence-
of the Agent to decide, and I am bringing these to his notice.

Pay oF HEAD CLERES TO STATION MASTERS, ETC., AT MORADABAD AND
LuckNow.

1189. *Lala Harl Raj Swarup: (q) Are Government aware that.
the Head Clerks to the Station Masters, Running Shed Foremen, Hecad
Train Examiners and Permanent Way Inspectors at divisional headquarters
stations in the O. and R. section of the East Indian Railway were drawing
salary in one and the same grade? !

(b) Is it a fact that the grade of the Head Clerks to the said Running
Shed Foremen, viz., at Moradabad and Lucknow, has been raised to Rs. 100~
per mensem, but the grade of the other Head Clerks mentioned in part (a)
of this question has not been so raised and they continue to be blocked on
the maximum of their original grade? '

(c) If the replies to parts (a) and (b) of this question be in the nega-
tive, do Government propose to make necessary inquiries and place all the
Head Clerks of the various offices at par with the Head Clerks to the
Running Shed Foremen at Moradabad and Lucknow, as it was prior to the
sanction of increase in the case of the latter?

Mr. A, A. L. Parsons: (a) Yes.

(b) and (c). The scale of pay of the Head Clerks of the Running Shed
Foremen's offices at Lucknow and Moradabad was raised to Rs. 70—5—100
from the 1st April, 1929, as the work and responsibility of these posts were
increased owing to the larger number of engines stationed at these running
sheds. The pay of other Head Clerks referred to was not revised as their-
work and responsibility remained as it was before.

APPOINTMENT OF MR. DELACRIOX AS STATION MASTER, LHAKSAR.

1190. *Lala Hari Raj Swarup: (a) Is it a fact that Mr. DeLacriox,.
s Station Master in the Moradabad Division, East Indian Railway, while
working at Lhaksar about three years ago, was found guilty of certain
irregularities in connection with the ‘‘L.eft luggage’ of passengers and’
‘‘Unclaimed’’ parcels, etc.?

(b) Is it also a fact that the said Mr. Del.acriox was condemmed from-
Station Mastership and ordered in consequence of the complaints referred
to m part (a) of this question not to be given an independent charge?

(c¢) Are Government aware that the said Mr. DeLacriox has again
been posted as Station Master at Lhaksar?

(d) If the replies to parts (a), (b) and (¢) of this question be in the
negative, do Govegnment propose to make necessary inquiries and state
the circumstances‘%:der which Mr. DeLacriox has been re-posted at Lhaksar-
as Station Master? If not, why not?

Mr. A, A. L. Parsons: Government have no information. The ﬁoating'

of Btation Masters is entirely a matter for the local Divisional Superin-
tendent.

L d
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EasT INDIAN RAILWAY SUBORDINATES APPOINTED AS ASSISTANT
SUPERINTENDENTS IN THE MORADABAD AND LUuokNow DIVISIONS.

1191. *Lala Hari Raj Swarup: (a) Is it a fact that most of the
Assistant Superintendents in the various departments in the Moradabad
and Lucknow Divisions of the East Indian Railway are not qualified men
and the majority of them are subcrdinates of the old East Indian Railway?

(b) Are Government aware that by providing old East Indian Railway
subordinates in the Oudh and Rohilkhand Railway section of the East Indian
Railway, the claims of even the most senior and better qualified men be-
longing originally to the old Oudh and Rohilkhand Railway have been over-
looked?

(c) 1 the replies to parts (a) and (b) of this question are in the
negative, will Government please place a statement on the table cf this
House, showing (i) the educational and other qualifications of all the
Assistant Superintendents at present working in the above-mentioned two
Divisions, and (if) the railway to which each of them originally belonged
along with another statement showing the number of subordinates pro-
moted to gazetted officers’ rank and how many of them belonged to the old
©Oudh and Rohilkhand Railway and how many to the old East Indian
Railway, since the amalgamation of the two railways?

Mr. A. A. L. Parsons: I have called for information from the Agent,
East Indian Railway, and will communicate with the Honourable Member
when it is received.

APPOINTMENT OF DEPARTMENTAL CANDIDATES TO THE FIRST DIvisioNn
IN THE GOVERNMENT OF INDIA SECRETARIAT.

1192. *Mr. B. N, Misra: (a) Is it a fact that several departmental
candidates in the 1922 examination of the Staff Selection Board who
obtained enough marks were not declared qualified for the First Division
of the Secretariat? If so, why?

(b) Is it a fact that as the result of representations B. Nathu Ram
Gund and B. Tufail Ahmed of the Indian Stores Department, among
-geveral others, have been declared qualified for the First Division of the
Secretariat and attached offices, respectively?

(c) Is it a fact that though the said B. Nathu Ram, was recommended
by his Department, B. Tufail Ahmed was not so recommended?

(d) Is it a fact that representations from several men similarly
situated as those mentioned in part (b) have been turned down by the
Public Service Commission? If so, why?

(e) Is it a fact that a number of representations of the nature
described above were rejected by the Commission in the first instance, but
were favourably -considered subsequently? If so, why?

() Is it a fact that in the September 1929 session of the Legislative
Assembly it was stated that departmental candidates in the 1922 exami-
nation of the Staff Selection Board who obtained enough marks were
declared qualified for the First Division, even though they appeared for
the Second Division?

(9) ‘Are Government prepared to direct the Commission to declare

= such men qualified for the First Division as obtained enough marks, and

whose representations have been turned down, on the basis of the marks
obtained by them in the 1922 examination? If not, why not?
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The Honourable Sir James Orerar: (a) It is, I. believe, a fact that
several candidates who obtained qualifying marks for the First Division of
the Secretariat in the 1922 examination were not declared qualified for that
Division in the first instance, because they had not entered as' candidates.
for the First Division. : '

(b) and (c). It is a fact that Mr. Nathu Ram was exempted on the
recommendation of the Department and on the basis of his departmental
record from passing the examination for the First Division of the Secre-
tariat. Mr. Tufail Ahmad entered, but was unsuccessful for the Upper-
Division of the Secretariat in the 1922 examination. Later he was declared
qualified for the First Division of the Attached Offices on the basis of the
marks he obtained in the 1922 examination.

(d) and (e). A large number of representations were received by the
Commission and considered an their merits. Any cases in which repre-
sentations originally rejected were subsequently admitted were no doubt
due to the receipt of fuller informatien later.

(f) 1f the Honourable Member will refer to the reply I gave, .on a
previous occasion he will find that I stated that, in a few cases, candidates
who had the educational qualifications required for the higher categories and
had obtained the requisite.number of marks were declared qualified for
these categories.

(9) No. Government are not prepared to interfere with the discretion
of the Commission who have, as already stated. considered all representa-
tions on their merits.

APPOINTMENT OF DEPARTMENTAL CANDIDATES TO THE FIRST DIVISION IN THE
GOVERNMENT OF INDIA SECRETARIAT.

1193. *Mr. B. N. Misra: (a) Is it a fact that different percentages of
marks were allocated at the 1922 examination of the Staff Selection Board
for the following categories of the ministerial establishment of the Govern-
ment of India Secretariat and its Attached Offices:

(i) First Division—Secretariat.
(i) First Division—Attached Offices.
(11i) Second Division—Secretariat?

(b) Is it a fact that clerks passed out for category (i) were required
to obtain a higher percentage of marks in the said examination tham
clerks passed out for category (iii)?

(c) Is it a fact that a number of clerks who are qualified for the First
Division of the Attached Offices are employed in the Second Division of
the Secretariat?

(d) Is it a fact that when there is a vacancy in the First Division of
the Secretariat, which is to be filled by promotion from among the clerks
employed in the Second Division, no preference is given to clerks who are
qualified for the First Division of Attached Offices? If go, why?

(e) Is it a that for initial appointment in only Attached Offices
cdlerks who are qualified for the First Division of the Attached Offices are
considered better than others who are qualified for the Second Divigion of
the Becretariat? . - -

- () I so, why not also in the Secretariat in the matter of premo- °
tion referred to in part (d) above? o ‘

’
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(9) Are there any two university qualifications, the possession of
one of which is considered better in one place and equal in another? If
not, are Government prepared to direct the Public Service Commission:
that clerks who are qualified for the First Division of the Attached Offices
be considered hereafter to possess a better claim, in the matter of Depart-
mental promotions from Second Division to the First Division in the

Becretariat, than others who are qualified for the Second Division? If
not, why not?

The Honourable Sir James Crerar: (a) and (b). Yes.
(c) It is likely, but I have no precise information.

(d) For purposes of promotion to the First Division in the Secretariat,
no preference is given to candidates qualified for the First Division in
Attached Offices. The criterion for such promotion is merit and not the
grade for which candidates are qualified.

(¢) and (f). Yes. Candidates for the First Division, Attached Offices
and the Second Division, Secretariat, are nominated in order of merit. The
question of promotion is quite distinct from that of direct recruitment, and
is governed by different considerations.

(g° So far as departmental promotion is concerned, clerks working in the
Second Division, whether qualified for the Second Division of the SBecre-
tariat only or for the First Division of Attached Offices, are eligible for
promotion to the First Division on their merits and Government do nof
oonsider that any discrimination is justified or desirable.

PROMOTION OF FIRST Drvision CLERKS IN ATTACHED OFFIOES AND SECOND
DivisioN CLERES IN THE GOVERNMENT OF INDIA SECRETARIAT,

1194. *Mr, B. N. Misra: (q) Is it a fact that in Attached Offices

there is no grade carrying the same pay as the Second Division in the
Secretariat?

(b) Is it a fact that in the Secretariat there is no grade or time-scale
carrying the same pay as the First Division in Attached Offices !

(c) Is it a fact that in Attached Offices, in order to provide for such
clerks as have qualified for the Second Division of the Secretariat, the
10 per cent. quota of vacancies to be filled by promotion from amo:
those employed in the Routine Division hag been increased to 33-1/8 per
<cent. ?

(d) Is it a fact that in the Secretariat, such clerks as have qualified
for the First Division Attached Offices are accorded the same treatment
in the matter of departmental promotion as the Second Divigion clerks?
H so, why?

(e) Do Government propose to accord the same concessiona] treatment
to men qualified for the First Division Attached Offices, but employed
in the Second Division of the Becretariat, as accorded to Seoond Division
clerks employed in Attached Offices? If not, why not?

The Honourable Sir James Orerar: (a) and (b). Yes.
(¢) Yes, temporarily.
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(d) and (e). Men qualified for the First Division, Attached Offices, but
employed in the Second Division, Secretariat, are eligible for promotion to
the First Division, Secretariat, equally with others employed in the Second
Division, Secretariat. Government do not consider that any special dis-
crimination in their favour is justified or is necessary.

‘PAY OF ASSISTANTS IN THE OFFICE OF THE DIRECTOR-GENERAL OF PosTts
AND TELEGRAPHS.

1195. *Mr. 8 O. Mitra: (a) Is it a fact that the average actual pay of
assistants of 25 years’ service in the office of the Director-General of
Posts and Telegraphs is equal to about the pay of an assistant of ten
years’ service in other Attached Offices?

(b) Is it a fact that the benefit of length of service to those in the
Director-General of Posts and Telegraphs' Office when they were brought

on to the-time-scale of pay was denied while such benefit was allowed in
other Attached Offices? '

(c) Are Government prepared to do away with the past invidious treat-
ent?

Sir Hubert Sams: (a) Yes, but the office of the Director-General of
Posts and Telegraphs became an Attached Office only from April, 1930,
when its staff received the Attached Office scales of pay, while these scales
-had been in force in other Attached Offices since April, 1920. '

(b) The fact is not altogether as stated by the Honourable Member.
The time-scale rates of pay were introduced in the office of the Director-
-General of Posts and Telegraphs in 1921 on the recommendations of a
departmental committee, before which there had been two revisions in
1918 and 1919. The ‘‘A” Class clerks or assistants who had benefited
by those revisions were brought on to the time-scale at one step next
above the stage which was nearest to, but not less than, the total of
their pay and war allowance. Those who did not benefit by the revisions
of 1918 and 1919 received special concessions. The case of the Attached
Offices was examined by a separate committee.

(c) Government do not admit that there was any invidious treatment.

PosTAL INSURANCE OF CLERKS FORCED TO BETIRE BEFORE 55.

1196. *Mr, 8. 0. Mitra: (a) In effecting retrenchment do Government
propose to'take into consideration the following facts:

(i) that many clerks could net make any provision for their families
otherwise than by insuring their lives;

(ii) that they made the insurance on ocondition that payment of
premis would cease at 55 years of age when they would
retire and would not be able to pay premia out of their

. depleted income—the pension; and .

(iii) that such clerks will, if forced to retire before 55, get omly the
surrender value of their insurance policies—much less than _
what they have actually paid as premia—and their families
will lose the provision that they could otherwise look upon
after the insuree’s death?

2
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(b) Do Government propose to allow any concession in respect of
policies on lives of Government servants who are insured with the Govern:
ment’s own Insurance (known as the Postal Life Insurance) who will be
forced to retire before their policies have matured?

The Honourable Sir George Schuster: (¢) and (b). Government are-
aware of this possibility. They regret that they can do nothing to in-
fluence private insurance companies in the matter, but believe that it is
generally possible for the holder of a life insurance policy in a private com-
pany to avoid the loss consequent on its surrender by obtaining a paid-up-
policy for a reduced sum. As regards Governments own insurance, provi-
sion exists in the Post Office Insurance Fund Rules for the issue of a
paid-up policy for a reduced sum of not less than Rs. 50 free from further
pavments of premium if premiums for mnot less than three vears have
been paid in full.

Mr. Lalchand Navalrai: A supplementary questjon, Sir. Is there any
truth in the statement or in the report that is current outside that officers-
or subordinates who have put in a service of 30 years but have not yet
completed 55 will be forced to retire? I will repeat the question. There:
has been a rumour or rather a report outside that Government intend
that those officers and subordinates who have finished their service of 80
vears but who have not yet completed 55 years of age should be forced
to retire.

The Honourable Sir George Schuster: My Honourable friend is incorrect
in saying that all the officers to whom he has referred will be forced .
to retire. As he must be aware, in connection with the retrenchment
measures which the Government are taking, it will be necessary to dis-
charge a very substantial number of officers, and the Government will
naturally follow the practice—and indeed this will be in accordance with
the recommendations of the Retrenchment Committee which hag dealt
with the subject—they will follow the practice of giving priority of
selection to officers who are very near the end of their maximum possible
service. To that extent there is something in what mv Honourable friend
ks said.

I
SuBSIDIES PATD TO NEWSPAPERS.

1197. *Bhai Parma Nand: Will Government be pleased to state:

(a) the amount spent by the Government of India during 1930-81
on subsidies to papers;

(b) the names of those papers which receive a subsidy from the
Govemment of India in each Province?

The Honourable 8ir Jameg Orerar: (a) Nil.
(b) Does not arise.
Mr. S. 0. Mitra: Are the Government in a position to denv that no

money has been spent from the secret service money for subsidising some
of the tiewspapers?

The Honourable 8ir James Grerar: No money has been pand to subsidise
newspapers.

“w
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NEWSPAPERS IN DELHI SELECTED FOB GOVERNMENT ADVERTISEMENTS AND
CourT NoOTIOES.

1198. *Bhal Parma Nand: (a) Will Government be pleased to state
the underlying principle on which Government advertisements, viz., court
notices, etc., are given to newspapers published in Delhi?

(b) Is it a fact that the circulation of the papers is not the main con-
sideration with the Local Administration of Delhi?

(c) Is it & fact that two of the most important nationalist dailies
‘published from Delhi are now practically banned for Government ad-
vertisements ?

(d) Is it a fact that the Honourable Mr. Abbott, one of the predecessors
.of the present Chief Commissioner, had, in a circular, issued to all the
courts in Delhi Province, clearly laid down that they were free to use.
their own discretion in giving court notices, etc., to such papers as were
in their opinion most widely circulated ?

. (¢) Is it a fact that the said circular is no longer effective and instruc-
tions contrary to that have been issued by the present Local Administra-
tion of Delhi?

(f) If so, are Government prepared to direct the Local Administration
concerned to withdraw such instructions, and to circularise the courts and
-other Government Departments in Delhi Province that they are free to
select the best medium for advertisements out of the papers published
from Delhi and that to hold nationalist views should not be considered
a disqualification by them for any paper to receive the Government adver-
tisements and court notices, ete., in future?

The Honourable Sir James Crerar: The matter is within the discretion
of the Local Government with which the Government of India are not
prepared to interfere.

DrY CELLS AND BATTERIES IMPORTED INTO INDIA.

1199. *Bhai Parma Nand: (a) Will Government be pleased to state
what is the value of dry cells and batteries which are annually imported
into India? Is it & fact that they are in the neighbourhood of

United Kingdom, America and other couniries
Rs. 2,82,845 Rs. 7,46,680 Rs. 8,02,551?

(b) Are Government aware that a factory for manufacturing dry
batteries has been started at Moghalpura (Lahore) which is the only
Indian-owned and Indian-managed factory of this sort and which has been
highly spoken of by the Tribune in its issue of the 18th June, 1931 and
the Industry Magazine of Calcutta for the month of July, 1981°?

(c) Are Government aware that the prices of foreign batteries have been
recently reduced to a great extent and that cheap stuff from China, Japan
and Germany is peing dumped into the country to the great disadvantage
of the Indian manufacturer?

. (@ Is it a fact that Government, on more than one occasion, have
declared their policy of protecting and encouraging Indian industries? iy

(¢) If so, do Government propose to levy ‘s protective duty on all
“foreign dry cells and batteries imported into India?
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The Honourable Sir George Rainy: (a) I would refer the Honourable-
Member to the Annual Statements of Sea-borne Trade, copies of which

are available in the Library. The figures mentioned by the Honourable
Member correctly represent the values of imports during 1930-81.

(b) Government have seen a paragraph in the Tribune on the subject..
(c) No.

(d) Yes.

(¢) No. Government have received no representation on the subject.

Curs IN SALARIES OF GOVERNMENT OF INDIA OFFICIALS.

1200, *Mr. S. C. Mitra: (q) Is it a fact that under the scheme of cuts
in salary proposed by the Finance Member the net cut in salary is lower-
in the case of higher officials and higher in the case of lower paid employees ?*

(b) Will Government please state how in practice the cut would affect

in terms of percentage the following standard salaries after deducting the-
‘ncome-tax increase?

Salary of Rs. 5,000 per mensgem.
” ” » 4)000 ”
” ”» 3)000 ”
” ” » 2’000 ”
” ”» 1,000 ”
” ” » 500 ”»
” ” 100 ” ”»

” ” 9 50 » ”

”
n
”
”»

”

The Honourable Sir James Orerar: (a) I regret that I do not understand:
exactly what point the Honourable Member hag in mind. The procedure
proposed as regards the cuts is quite simple, for the intention is to levy a

ten per cent. cut on all salaries by making a deduction of ten per cent..
from the gross salary. This cut is therefore applied equally to all.

(b) I am equally unable to understand the exact meaning of this part.
of the question. The Government proposal, as announced by my Hon-
ourable colleague, the Finance Member, is based on the idea that if offi-
cials were to be subjected both to a ten per cent. cut and to the full
new surcharge proposed on the income-tax, it would put upon them too
heavy a burden particularly having regard to the very steeply graded in-
creases in the income and super-tax rates which were made in the last
Budget. If the Honourable Member wishes by his question to elicit what-
an official would have to pay under the new income-tax surcharge without
the cut, and to compare that with what he will pay under the cut without
the income-tax surcharge, he can easily make the comparison by working
out the incidence of the income-tax surcharge at varying rates of pay. I
am asked by my Honourable colleague, the Finance Member, to say that:
he will be saying something on this question in his speech on moving for
considezation of the Finance Bill, and also that if the Honourable Member:

*  will explain to him exactly what is the point which he wishes to elicit,.
he will endeavour to give him all the information which he can.
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IssuE or Bumwping CoMPLETION CERTIFICATES IN NEw DErmT.

139. Mr. 8. 0. Mitra: Will Government be pleased to state:

(a) the procedure governing the issue of building completion cerii--
ficates in New Delhi;

(b) who permits the water connections;

(c) if it is a fact that previously the Superintendent, Health Section,
used to allow the water comnections;

(d) if it is a fact that according tc the present system the Superinten-
dent, Health Section, submits his report to the Land and
Development Officer after inspection;

(e) if it is a fact that the said Land and Development Officer keeps
such cases pending for months together;

() if they are aware that by this delay on the part of the Land and
Development Officer much inconvenience is caused to the
house-builders in New Delhi; and

(g9) whether Government propose to remedy the said inconvenience
to the house-builders in New Delhi; if not, why not?

Sir Frank Noyce: (a) and (b). On receipt of a report from the Superin-
tending Engineer, Health Services, that the sanitary and water installa-
tions are ready for test purposes, the Land and Development Officer in-
structs the Executive Engineer, Services Divigion, to provide a temporary
sewer and fillered water connection. A completion certificate is issued by
the Land and Development Officer when the lessee or his agent has com-
pleted the building in accordance with hig lease and when the Superin-
tending Engineer, Health Services, reports that the tests are satisfactory
and installation approved.

(c) Yes, the Superintending Engineer, Health Services sti’” ulows
water connections.

(d) Yes.
(¢) The reply is in the negative.

g)) }Do not arise.

AMALGAMATION OF PENSION CONTROLLERS’ OF¥¥10Es oF LaHORE, MHOW AND
‘ LABORE DISTRICT.

140. Mr. Gaya Prasad Singh: (q) Is it a fact that there were two
Pension Controllers’ offices—one at Lahore and the other at Mhow—on 1st
April, 19381°?

(b) Is it a fact that the Pension Controller’s office at Mhow was con--
sidered to be over-staffed as compared with that of the Lahore office?

(c) Isit a fa:t that the two Pension Controllers’ offices at Mhow and
Lahore have now been amalgamated with the Lahore District office, with
the result that the pay of the Controller of the Lahore District office has .
been raised from Class I (Rg. 1,500—80—1,800) to a Command Cunirolier's *
with pay at Rs. 2,250—2,500?

( 1571 )
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(d) Is it a fact that the duty allowance previously given to the Pension
Controllers at Mhow and Lahore would now be given to two Deputy Con-
trollers in the amalgamated offices?

{6) Will Government please state the reasons for amalgamation of the
two Pension Offices at Mhow and Lahore with that of the Lahore District
Ofiice?

() Will Government please state whether the Retrenchment Committee
‘were consulted in the matter? If not, why not?

{9) Will Government please lay on the table a statement showing the
financial effect of the—

(i) amalgamation of the Pension Offices at Lahore, minus the
Lakore District Office; and

(ii) amalgamation of the twe Pension Offices at Mhow and Lahore
with that of the Lahore District?

The Honourable Sir George Schuster: (a) The reply is in the affir-
mative.

(b) No. The staff employed in each office was commensurate with
the work to be done. '

(¢) An amalgamation has been carried out as indicated in the question
.and the combined charge hag been rated as a Command Controllership.
‘The pay of a Command Controller is Rs. 2,250 (or Rs. 2,450 if he is one
of the few remaining military officers appointed under a previous system
of recruitment). This arrangement has caused no extra expense to the
State as simultaneously with the classification of the new appointment
at Lahore as that of a Command Controller, the status of the Controller
.of Military Accounts, Quetta, has been reduced to that of a Class I offi-
-cer. .

(@) The reply is in the affirmative.

(¢) The reasons for the amalgamation of the two offices were:

(i) To concentrate one class of work in one office in order to avoid
interchange of correspondence and to secure uniformity.
(ii) To effect economy.

(i1i) To secure continuity of supervision of pension work. This matter
was discussed in the Military Accounts Committee in 1930
and it was decided to explore the possibility of amalgamating
the two offices.

(iv) To bring the pension work under the direct personal control
of a senior officer of the Military Accounts Department:

(f) Owing to the necéssity of terminating the lease of a building at
Lahore and negotiating the lease of other premises before the 1st Bep-
tember, it was not possible to consult the Retrenchment Committee in
advance. The scheme was, however, placed before the Army Retrench-
ment Sub-Committee when they met, and they expressed their approval
of it subject to one qualification regarding the pay and status of the new

(9) A ‘statement is 'attached,showfng the financial effect of the amalga-
™ ‘mation of thé two pemsion offices with that of the Lahore District. If is
not possible to give a separate figure, on a basis of excluding the Lahore
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District office, as the essence of the scheme was the amalgamation of
the three officeg into one charge. The estimated recurring saving is over
Rs. 38,000 a year and it is hoped that experience of the working of the
mnew system may justify still further reductions.

i it

Statement showing estimated average annual savings on account'of the amalgamation of the

$wo pension offices with that of the Lahore Distriot Office.
’ Cost.
Establishments.

1 Officer of the Superior Service at Rs. 938 per mensem . 11,256
1 Officer of the Subordinate Service at Rs. 678 per mensem . 8,136
1 Accountant at Rs. 367 per mensem . . . . . 4,404

11 Clerks at Rs. 119 per mensem each . . . . . 15,708
1 Record clerk at Rs. 25 per mensem . . . . . 300
16 menials at Rs. 15 per-mensem each . . . . . 2,880
Contingencies . . . . . . . . . 2,900
45,584

{Average monthly rates of pay have been taken for the purpose of
calculation.) .

Deduct—

Additional amount on account of rent for the combined
Pension offices at Lahore . . . B . . 7,200

Net estimated average annual savings . . . . 38,384

e ]

COST OF AMALGAMATION OF THE LAHORE, MEOW AND LAHORE DISTRICT
PENsIONS OFFICES. -

141, Mr, Gaya Prasad Singh: (a) With ‘reference to.the amalgamation
of the Military Pension Offices at Lahore with the Lahore District Office,
j:ill Government please state the expenditure involved on the following
items: ;

(i) rent of the building, hired at Lahore for the combined Mhow
and Lahore offices at Lahore, including expenditure incurred
by the Military Engineering Services on erecting partitions,
fitting up of racks for records, fans, heaters, etec.,

(ii) moving of the Lahore Pension Office from the Bharat Buildings
to the Narsingdas Buildings, and

_(iii) moving of the Mhow office to Lahore?

(b) Will Government please state the rent paid by the Mhow and
Leahore Offices before their amalgamation and the rent paid for the com-
bined offices at Jehore? '

- (o) Is it a fact that the building occupied by the Mhow office was
% Government building? If so, will Government please state what,is being
done with that building? :

(d) Will Government .please state why the two Pension Offices could” '
not be amnlgaiated at Mhow? '
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(¢) Are Government aware that house accommodation at Lahore is both-
scarce and expensive for officers and establishment at Lahore? )

() will Government please state what steps they have taken to arrange:
for accommodation for officers and establishment at Lahore? If no steps.

have been taken, how is the establishment from Mhow to be accommodated
at Lahore? b B

(9) Will Government please state why the amalgamation scheme could
not be postponed till the present financial crisis was over?

The Honourable Sir George Schuster:

Rs.

(a) (i) Rent of building . . . . . 18,000 per annum..

Expenditure incurred by the Military Engineer
Services on erecting partitions, fitting up racks
for records, etc. , . . . . . 7,460
(ii) and (iii). ;Information is not yet available..
(b) Before amalgamation :
Pension Office, Mhow. . . . . . Nil. =~

Pension Office, Lahore

After amalgamation :
Combined Pension Offices .

.

. . . . 10,800 per annum,

. . . . . 18,000 per annum,

(c) The reply is in the affirmative. The building occupied by the
Pension Office, Mhow, has just been vacated, and the question of its
disposal is at present under the consideration of the local military autho-
rities.

(d) Labore was considered the more suitable because:

(1) The approximate number of pensioners dealt with by the two
Pension Offices is 255,000. Of this number 206,000 pension-

ers reside in Northern India and were dealt with by the Pen-
sion Office at Lahore.

(2) The acquisition of a large office building suitable in all respects
is possible only in a large city like Lahore,

(¢) Government are not aware that the situation regarding house
accommodation in Lahore differs in any way from that in other stations
in India where Military Accounts Offices are located.

(f) As regards the first part of the question, no steps were taken. In
regard to the second part of the question, no special representation on this
matter hag been received. The establishment will, as is usual on such
occasions, make their own arrangements.

(9) The scheme, while desirable on administrative grounds, is also s
measure of economy. As stated, it is estimated to produce an annual
recurrifg saving of over Rs. 88,000. The present financial crisis, there-

‘ w fore, so far from being a ground for postponement, was & cogent reasom
for carrying out the amalgamation with the minimum of delay.



GOVERNOR GENERAL'S ASSENT TO BILLS.

Mr. President: I bave the honour to inform Honourable Members
that the following Bills, which were passed by both Chambers

12Noo¥.  ¢he Indian Legislature during the Simla Session, 1931, have
been assented to by His Excellency the Governor General under the
provisions of sub-section (1) of section 68 of the Government of India

Act:

The Provisional Collection of Taxes Act, 1931,

The Indian Succession (Amendment) Act, 1931,

The Aligarh Muslim University (Amendment) Act, 1931,
The Land Customs {Amendment) Act, 1931.

. The Sheriff of Calcutta (Powers of Custody) Act, 1931,

. The Indian Mines (Amendment) Act, 1931,

The Heavy Chemical Industry (Protection) Act, 1931, and
. The Indian Press (Emergency Powers) Act, 1931.

DI O WNH

THE INDIAN FINANCE (SUPPLEMENTARY AND EXTENDING;}
BILL.

The Honourable Sir George Schuster (Finance Member): Sir, I have
to move that the Bill to supplement the Indian Finance Act, 1981, ant
to extend the operation of its temporary provisions, be taken into con-
gsideration. In making this motion 1 had desired to follow the usual prac-
tice of moving for the second reading and not to make a long speech;
but as I trust that Honourable Members in dealing with Government pro-
posals for meeting the financial situation will do their best to face facts
and to ensure that the discussion is conducted in an atmosphere of reality
rather than of sentiment or merely destructive criticism, I desire to put
certain facts and realities before you.

Before entering upon any general argument, I wish to correct a slight
error which I made in my original statement as regards one particular
matter. In announcing the Government’s proposals for enhancing postal
rates, I said that we intended to add 6 pies to the postal charge on letters.
Ou;- proposal, however, is to add 8 pies only to the letter rate. The-
estimate of increased revenue which I gave will not be affected by this
change,.for the increase in receipts on which we relied would include
certain increases in telegraphic charges which have already been announc-
ed and which do not require legislation. In order to rectify the error es
rggards letter rates, an amendment will be moved on the Government.
gide to clause 6 of the Finance Bill.

I will now turn to my main task. The pericd of delay which Las in-
tervened since the Finance Bill was introduced at Simla has bad certain
advantages in that it has enabled us to gather from Press notices and
f_rom other forms of communications the lines which public opinion is
likely to take on the measures that we have proposed. Leaving aside the
usqal destructive. criticisms, I think the questions, the test questions,
lv:'hlch I have to¥answer in order to justify my position, are three. First,
Save we relied too much on new taxation and too little on retrenchment®

econdly, if the general need for taxation is granted, are our particular
Proposals sound and fair? And thirdly, are we rying to raise more money- .
80 18 necessary to restore the situation? a

( 1576 )
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Now, the first question I think is the most important. Are we relying

too much on new taxation and too little on retrenchment? That may be
divided unden two heads, the question of the cuts in pay and the question
-of general retrenchment. I want to deal first with the question of cuts in
pay and show why we did not adopt a graduated scale on the lines re-
-commended by the Retrenchment Committee. Now, I am prepared to
-concede at once that there is a good deal to be said for a graduated scale.
But those who advocate it in preference to our proposals must ask them-
-selves whether they think it better because it is more in accord with
principles of justice or because it will get more money. Both pomts re-
quire consideration. But if criticism of the Government plan for cut
in pay is to be used as a reason for opposing our taxation proposals, then
it is only relevant if it is based on the financial ground that we are not
-getting enough money out of the cuts in pay. Now, what is really the
position? I have worked out the figures as accurately as possible, and
I find that if we had accepted the proposals of the General Purposes Re-
trenchment Sub-Committee, we should have got from all Central Govern-
ment officials, that is to say, including the Posts and Telegraphs but
e.cluding the Railways and the Army, from those officials we should have
got under the Retrenchment Committee’s plan something like Rs. 102
lakhs; whereas if we applied a 10 per cent. flat cut, with an exemption
of all pay below Rs. 40 a month, we should get about Rs. 128 lakhs; that
is to say, on that basis we should. get Rs. 26 lakhs more than on the
scheme proposed by the main Retrenchment Committee. I take that
basis for purposes of comparison, but I must explain first that we have
not exactly fixed all the details of our plan as regards the lower limit
-of exemption for ordinary Government servants, for on this we are still
-corresponding with the provinces with the idea of obtaining uniformity
with them, and secondly that as regards Posts and Telegraphs their
‘scheme which will conform to that of the Railways will be slightly differ-
ent. The points that are outstanding are mere deta’ls and the fact
remains that according to the plan on the generai lines which I announced
in Simla we should get from Central Government officials Rs. 26 lakhs
more than according to the Retrenchment Committee’s plan. Therefore
Honourable Members cannot attack us purely on financ’al grounds. They
cannot say, ‘‘Unless you adopt the Retrenchment Committee’s plan, you
have no right to come to us and ask us to help you to raise sc much
money from new taxation’’. If we accept the Retrenchment Committee’s
plan, we should have to ask for more taxation and not less.

Now, this is an interesting result, and if properly examined it throws
valuable light on much that has been said about graduated scales. Ac-
wcording to the Retrenchment Committee’s plans, a full ten per cent.
.cut would only have come into operation on salaries of Rs. 1,800 a month.
Now taking again the figure for the Central Government’s salary bill
which ‘I have already used, out of a total of 16% crores, the total cost
of salaries above Rs. 1,800 is 115 lakhs. According to the Committee's
-graduated scale we should have got 21 lakhs more out of those higher
salaries than we get according to our plans—2% lakhs more. That is
all; whereas below Rs. 1,800, according to our plan, even though thst, in
_distinction from the Committee’s plan, provides for some total exemption
at the bottom, we should get 26 lakhs more than would be produced by
their recommendations. Now it is guite clear from the above figures that,
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even if we were to impose on salaries over Rs. 1,800 entirely prohibitive
rates, we should not be able to get sufficient additional money to make
any real difference. Even if you make a break at the point of a thousand
rupees & month and put very high rates above that, that again will nak
make any substantial difference. Using again the same figures which
I have used before, out of 164 crores of Central Government’s officials’
pay, the total amount paid to officials drawing salaries of a thousand
rupees and over, is 195 lakhs, against a total of 14,59 lakhs for officials
below it. Therefore it is less than 1/8th of the total salary bill. In
fact—and you cannot get away from this—the main financial effects
must be obtained from the lower salaries, and if a sliding scale is wanted
which really gives substantial relief below a thousand rupees, or even if
you go lower still and give substantial relief below Re. 500, it is im-
possible to make up the loss by putting higher burdens on higher ranks
even if those burdens are raised to prohibitive levels. :

Now what I have said covers the main financial aspect and that is-
what really concerns me. If the House agrees with me that we must
make a saving in cuts in pay an important part of our general plan,—and
here I would remark that hitherto I have only given the pay bill for Central
Governmens officials, and that if you include the Army, the railways and the-
provinces, the total pay bill of the Government of India is something like
120 crores,—if we are to make a cut in pay a substantial part of our
programme, then I think Honourable Members will be forced to agree that
a general cut of something like 10 per cent. down to a very low limit is.
the least that will suffice, and that from the point of view of major
financial results the effect of increasing the rates of cut on the higher-
salaries is a very small matter. But even if that is accepted, there are
apparently some Honourable Members who would go on to say, that, -
quite apart from the financial results, we ought to hit the higher ranks harder-
just for the sake of doing so. That is a view with which we on this side
can feel no sympathy, provided always that a fair contribution is made by
all. Now, I do not think that any one who examines the real facts can.
deny that the higher ranks of the service will have to bear a very sub-
stantial part of the national burden.

I want to follow up this point a little more closely and do so 1n con-
nection with the particular argument which has been used as a result of
our proposals to allow the new surcharge on income-tax to be merged in
the cut. It appears to be argued that this operates in such a way that
the higher ranks are cut less than the lower. Now, I find it very difficult
to understand this argument; but suppose the line of thought runs some-
what as follows:—that if we had imposed no cut, then Government offi--
cials would in any case have been subject to the income-tax surcharge,
the rate of which would have meant an additiona] income-tax charge
ranging from 4/5ths of one per cent. on salaries of Rs. 2,000 a year, up
to 87 per cent. on salaries of about Rs. 4,000 a month. Apparently it
is argued that, if we merge the surcharge in the cut, then the net extra
burden of the actudl’ cut is less in the case of the higher salaries. But
surely that is special pleading. What we had to consider was what was
the total loss in income which we could impose on the various officers con-
cerned, taking into account all the circumstances: Among those circum-
stances we had to take into account that the income-tax was already verv ©
steeply graded and that the grading had been made still' steeper by the
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.changes introduced in the last Budget. Officials at the top have been
subjected by the last Finance Act to an additional income-tax of about
5 per cent. whereas at the bottom the addition had only been one half of
-one per cent. Taking this, and a number of other factors, into account,
we came to the conclusion that the discrimination in burdens betwecn
the higher and the lower grades had been carried so far that it was not
fair to ask the higher grades to be subjected to more than a total 10 per
.cent. reduction in their pay, and that if we had made a ten per cent. cub
-and then added a higher income-tax charge, we should have gome too far.
On the other hand we considered that in the lower grades the cost of
the main articles of expenditure had fallen very substantially since 1929,
and that a ten per cent. cut with certain exceptions was not excessive, al-
ways admitting that it does represent a sacrifice, and that a sacrifice may be
legitimately claimed from all in a period of national emergency. But there
is another point which must be remembered in this connection. L'he
criticism that those on the higher salaries are not being cut enougn is
very largely directed, as I have understood it, on those pests which are
cutside the time scale. On the other hand all those in the lower grades
gre on a time scale and get steadily recurring increments of pay. ‘rhes»
-‘increments will continue .and a large majority will recover a substant-al
portion of the cut which is now being made as their annual increments
-accrue. That of course will not happen to those who are outside the
t'me scale. Now I must come, back once more to the financial aspect.
What should we have gained if we had imposed the surcharge on income-
tax in addition to the cut? So far as the Central Government officials are
-ooncerned, I calculate that we should have gained 9% lakhs. That is a very
small sum, and not nearly enough to offset the 26 lakhs which we should
bave lost by adopting the Retrenchment Committee’s plans. 1 think that
wuat I have said disposes of the financial argument on this whole ques-

-tion, and Honourable Members cannot say to us, ‘‘Take our scheme ani

“therefore take more by cuts and less by taxation’’. The extra money

sufficient to make a real difference cannot be got that way unless you
are prepared to levy still heavier cuts right away down to the very

" bottom.

r

Now, before I leave the subject of reductions in pay, I must make a
reference to a question closely connected with this which has been touched
upon, but not exhaustively dealt with, in the first interim Report of the
General Purposes Sub-Committee. I refer to the question of reduction in

-so-called allowances and concessions. Now here a distinction must be

made between two kinds of allowances and concessions; first, those cover-
ing actual expenditure such as travelling sllowances or special compen-
satory allowances as for example ‘Cost of Living’ allowances in places
where the cost of living is specially high, and secondly concessions which
must be regarded as additions to pay or emoluments drawn by the officials
concerned. Now in the case of the former we have already made substan-
tial cuts which include reduction of travelling allowances by rail from
1 3/5ths of a railway fare to 1}, while as regards daily and road mileage
allowances we have followed Local Governments who have all made very
substantial reductions in their rates. ‘Cost of living’ allowances have
been reduced since the beginning of the present financial year by 10 per
eent. ge'l::‘mlly and by 12} per cent. where a concurrent house rent allow-
ance exisys. '
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Now the second class of concessions brings me to the vexed question

of the ‘‘Lee Concessions’’,—a question which has been the subject from

time to time of a good deal of ggisunderstanding and misconception both

as to what these concessions are and as to their financial effect. The
General Purposes Sub-Committee in their first interim report have re-
forred to the matter in these terms:

“Further, with one exeeption, we have no hesitation in recom-
mending that in & financial crisis of this magnitude the
costly ‘concessions’ known as the Lee Concessions (except-
ing those in the form of increased salaries) which, pending
consideration of the general question relating to pay and
allowances, would be subjected, as proposed by us, to
percentage cuts, should be withdrawn.”

Now I have followed the sub-committee’s lead in omitting for the pre-
sent that part of the Lee Concessions which took the form of an increase

in salaries and I will return to this later. The remainder of the Conces-
-gions were the following:

(1) The provision of free passages for Supepior Service officers and
their families proceeding on leave out of Asis, confined to Europeans
except in the I. C. 8. The standard benefit for a normsl term of service
is four return passages for the officer and his wife and one single passage
for each child. Officers already in service obtained only a proportion

.of these benefits on a diminishing scale according to their length of
- -service. That is the first concession.

(2) An increase of Rs. 1,000 per annum in the maximum pension
allowed to members of the Superior Services excluding the I. C. S. whose
‘pension remained unchanged.

(8) A simplification and liberalisation of the rules governing the
standard rent to be charged to Superior Service officers occupying houses
supplied by Government. The substance of this concession was the
exclusion of site value from the rental value of a Government residence,
the object being to equalise rents between places where land is dear and
land is cheap. I must remind the House that thie concession has since
dbeen extended to all servants of the Central Government,

(4) Certain facilities for medical attendance which involve the provi-
‘sion of one European I. M. S. officer to every four British districts
(on the average) to consult whom FEuropean officers and their families
-are given travelling ‘‘allowance’’ but no concession a8 regards free medical
sttendance for families.

_ As regards the cost of these concessions, it is not in all cases pos-
-sible to give exact figures, more especially as part—indeed the greater
part—of the cost falls upon the provincial Governments, but I can give
‘the House figures which are near enough to enable Members tc appreciate
the realities of the position. First, the Passage Concession for Civil
"Officers (outside the Railways) has averaged approximately 25 lakhs in
‘the last 5 years tind has been a ocontinuously decreasing amount, the
actual figure for last year being 22 lakhs. Of this the Central Govern-
ment’s share is about 6 lakhs. Secondly, the eddition to pension was
-estimated by the Lee Commission to cost 13 lakhs initially rising to s~
maximum of 19 lakhs. The estimated present eost is about 9 lakhs for the
whole of India, of which the Central Government’s share ig about 8. T
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might add that probably at least 1/3rd of the officers who enjoy this
concession are Indians, and ultimately ggJmost all will be Indians since,.

* apart from the Police, European recruitment has practically ceased in the-

Services entitled to this concession. The financial effect of the remaia-
ing concessions in regard to rent and medical attendance cannot be
estimated with accuracy, but having regard to the fact that the rent
concession is enjoyed by all Central Government officers I take an outside
figure of 5 or 6 lakhs. The total cost, therefore, of all these concessions.
falling upon the Civil budget as distinct from the Military Budget may
be taken at a maximum of 14 or 15 lakhs.

This, I hope, puts the financial aspect of the question in its proper
perspective.

Turning now to the merits of the case, if the Committee had taken the
line that since the Lee Commission made its recommendations, the con-
cessions had in practice been extended to a large number of officers for
whom they were not originally intended, that might have been a point
which deserved examination, but to remove the concessions from the offi-
cers for whom they were intended would be discriminatory action of a
most unfair kind. These concessions were granted after full examination.
into all the circumstances, and they were designed to meet existing griev-
ances which were held on enquiry to be legitimate. They were designed
in effect to correct inequalities which existed as between various classes.
of officers. To remove them now would mean to restore the inequalities
and the causes of grievance and would be tantamount to making financial
stringency an excuse for penalising a particular class. This would be a
palpable injustice, and the Government must definitely set their faces
against any action of that kind. This I may say has been our principle
throughout; for example, a suggestion has been made to us in various
qusarters that as a temporary expedient increments in pay shculd be
stopped in the next two years. But that we felt would have been a mea-
sure which discriminated against those who were on a time-scale of pay
and treated them unfavourably as compared with those who were outside
the time-scale. On the same principle we rejected that proposal. It is
necessary that this principle should be clearly stated and not left in any
doubt, and from the figures which I have given it will be seen that it has
no substantial financial significance.

I return now to the concessions which took the form of an addition
to pay. These consisted partly in the rectification of minor anomalies in-
the 1920 pay scales and partly of a remittance concessions covering a por-
tion of pay. The Sub-Committee have quite rightly taken the line that
these concessions must be considered together with pay and will be affecs
ed by cuts in pay. I should like, however, to give the House a rongh-
estimate of their total cost. The Lee Commission estimatéd this originally
at about 72 lakhs. At present, even after allowing for the fact that cer--
tain concessions have been extended to 200 or 300 miscellaneous officers.
who were not originally included in the Lee Concessions (many of whom-
are, hoyever, already disappearing), our estimate of the total cost is about-
62 lakhs for Civil officers and 18 for the Railways. About 70 per ceat. .

“f the cost, however, falls upon Provincial Governments and the cost to-

the Central Budget (excluding Railways) is about 18 or 19 lakhs.
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It will be convenient at this stage if I refer to certain other suggestions
made by the General Purposes Sub-Committee for improving the financial
position. They have suggested that Indian income-tax should be levied
on certain payments made outside the country, namely, interest on sterling
securities, pensions and leave pay and allowances. As regards these sug-
gestions let me first make the legal position perfectly clear. The Govern-
ment of India have no effective mesns of recovering Indian income-tax
on payments to persons outside the Indian jurisdiction which are legally
due outside India.: No legislation passed in India could give them this
right. Apart from this let us consider in each case the merits of the pro-
posal. ‘

As regards interest on Indian sterling securities, it would of course be
impossible to alter the rights of the holders of existing securities as defined
at the time of each issue in the prospectus which laid down the terms of
the issue. The recommendation could therefore only apply to future
issues, and it would then require that a provision should be made in some
form or other—I find it difticult to imagine exactly in what form—for
paying the interest less Indian income-tax. This however even if it could
be made effective would be a measure which would merely defeat its own
object. 'If a subseriber to Indian 5 per cent. securities knows that he
will only receive his 5 per cent. interest less some sort of deduction on ac-
count of Indian income-tax, he will take this into account and pay a lower
price for the security. If, for example, the interest ig at a rate of 5 per
cent. and Indian income-tax deduction represents one-tenth of this, the 5
per cent. security would become in effect a 43 per eent. security and
would have to be issued on that basis. In fact the result would be on
the contrary side, because the subscriDers would have no assurance that
the income-tax might not be increased, and such a provicion would un-
doubtedly make Indian sterling securities extremely unpopular, and really
unsaleable at anything like the level at which thev have been saleable in
the past. The case of a resident in India who holds Indian sterlinrg secu-
rities i3 of course quite different, for there the Government of India have
effective power to levy a tax on him, and if he resideg in India there is
substantial justification for his having to pay income-tax to the Govern-
ment of India. 'That result would be effected i# the House were to pass
the Income-tax (Amendment) Bill which was debated last session.

_ Turning now to the question of pensions, it is quite clear that thc
rights of existing pensioners cannot be altered, nor the rights of those
who have already entered pensionable service on clearly defined terms.
If a change were to be made it could only apply to future entrants, and
it would require legislation in the British Parliament. But I mght dis-
ryisg this proposal as a practical measure for dealing with the present
emergency for Honourable Members will appreciate that it could not really
have any effect for the next 25 years.

I turn now to the question of income-tax on leave salaries and allow-
ances. Here the actual position of the Government is slightly different,
beoause in spite efthe legal impossibility of recovering tax on pavments
duly made to the individual concerned when he is outside the country, it
would be possible if the provisions were altered to make a recovery from
his salary when he returned from leave. Tnurning to the merit8 of the
case,” whatever view mav bhe held as to the logical justification for thes
privilege which is now granted to officials going on leave, the fact remains
that it has been in existence for a great number of years and has come

D
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to be regarded as an established right. I will not go so far as to say that
the Government would never consider a modiﬁcatiogn of this privilegg, b:f
.f it is removed it mu§t be recognised that it will represent a diminution
of what—as I have said—has come to be regarded as an established right.
In any case, just ati the present moment when we are putting a severe tax
on all officials by a substantial cut in their pay (which will include their full’
leave-‘pay), we certainly cannot consider the imposition of further burdens.
We lmve,.as I have already said, tried to fix the cut at a rate which is
fair and right, so that although it involves & substantial sacrifice. no offi-
cial would be burdened beyond what the needs of the country require.
But the burden once fixed ought to be regarded as complete and inclusive,
aud, having taken this direct method, we do not think it fair to add to it
in indirect ways. As regards the financial significance, it is estimated
that the total value of this exemption to all officials—Central and Provin-
cial—is somewhere about Rs. 10 to 15 lakhs per annum.

I must now turn tc the question of genera] retrenchment apart from
cuts in pay. As regards our proposals, I am distributing to all Honour-
able Members today detailed and clear memoranda showing how the Gov-
ernment’s proposals have been worked out and how they compare with
the recommendations of the various retrenchment sub-committees. These
memoranda will be distributed this morning.

The proposals in their present stage are not absolutely final. It must
be understood that conclusions as regards certain details, and in so far as
they affect certain classes of officers, are provisional pending approval of
the Secretary of State in Council, for which there has not yet been time
in all cases to apply. The statement of the proposals, however, as far as
they go, may be taken to be substantially correct. And there still re-
main some possibilities of going further. In the first place the full effects
of some of the measures will not be felt at once- In the second place
we have %o provide for special counter-payments at the outset for compen-
sation to discharged officials, etc., which will be felt rather hesvily in the
next financial year. Lastly there is a considerable portion of the field allo-
cated to the ‘““Army’’ and the ‘‘General Purposes’’ Retrenchment Sub-
Committees on which we are still awaiting their recommendations. As re-
gards this uncovered field, in order to get on with measures which can
clearly be taken, we have had to work out provisional plans and the effects
of these have been included in the memorandum which I am circulating. It
is possible here that some further margin for economy may be found. But
even allowing for further recommendations, I think it may be stated with
assurance that the seope for further retrenchment which can be regarded
a¢ within the bounds of practical possibility for next year is not so la;rgc
as to be likely to make any fundamental change in our general financial
plan.

I should now like to assess in a broad way what our ?etrenchment pro-
posals amount to. I will deal first with three large special depattments-.—
the Railways, the Posts and Telegraphs, and the Army. On these in
particular T must ask Honourable Members to study the memqranda which
are beipg circulated. They will find thafi Government are in substanae
adopting practically all the recommendations of tlze various sub-com-
mittees. In the case of the Railways the execution of retrenchment
measures has already proceeded very far. Govemme_nt'f are considering
the other measures, and in particular the recommendation for a further

«
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weport by an expert Railway committee on the more technical aspects of
the working of the Railways is being followed up. I may at this stage
however remind Honourable Members that the Rajlway Retrencnment
measures already adopted are estimated to produce reductions of over
‘5 crores to which must be added a sum of over 2 crores for cuts in pay.

As regards the Posts and Telegraphs Department, here again the
Government intend to follow very closely the lines of the recommendations
.of the sub-committee. Immediate economies, apart from reductions in
pay, and apart from reductions of about 5 lakhs (which cannot be realised
for some, time) in pensionary contributions, recommended by the Com-
mittee amount to 164 lakhs. Much larger savings in this Department
would ultimately be produced by the Committee’s recommendaticns, but
these can only be fully realised in course of time. Here we must be re-
-garded as working towards permanent economies rather than taking emer-
gency measures, and towards the achievement of this end the Government
feel that the sub-committee have 1ade a most valuable contribution.

As regards the Army, I need not say more than that the figures
-announced in my statement on September 26th stand: that is to say the
Army authorities have undertaken to accept immediate economies of
525 crores, of which 75 lakhs represents cuts in pay of officers holding
King’s Commissions. In order to appreciate precisely how the steps pro-
posed by the Army authorities compare with the committee’s recommenda-
tions it will be necessary for Honourable Members to study the details in
the memorandum which is being circulated. I need only say that the
immediate economy which ig promised is considerably larger than that
-covered by the specific recommendations of the committee—the excess
being mainly accounted for by the postponement of the re-equipment
programme. The one point which I wish to emphasise here is that mili-
tary expenditure has now been reduced to a point which leaves no appre-
ciable margin for further reduction except by the actual reduction of
fighting troops. Honourable Members will appreciate the gravity of the
isgues which further steps in this direction would raise.

I may now turn to the ordinary expenditure on Civil Adminisiration,
that is to say the field reviewed by the (G@meral Purposes Sub-Comin’ttee,
by the sub-committee on Public Works and Accounts, and by the sub-
committee on Stores, Stationery and Printing. @ The gross amount of
the grants reviewed by these three committees up to date (taking into
acocount only the first interim report of the General Purposes Su%:-Com-
mittee) amounts to 7-56 crores. The reduction recommended by the sub-
-committes out of this 756 crores amount to 201 lakhs, of which the Gov-
emment have' already accepted measures producing 180 lakhs; tha: is to
say Government have already accepted measures giving 90 per zent. of
the savings recommended by the various sub-committees. The reductions
thus accepted amount to no less than 24 per cent. of the gross expendi-
ture. As regards the remaining part of the field not yet covered by the Gen-
eral Purposes Sub:Committee’s first report, omitting expenditure on Deb:
services, etc., the éfoss expenditure which is capable of ordinary retrench-
ment amounts to 10.76 crores. In giving this as the figure for expenditure
which is capable of retrenchment I have eliminated items which represent
obligatory expenditure—for example, pavments under treaties to Indian «
States or expenditure which has to be incurred in order to produce receipts,
€.g., the actual purchase of opium for manufacture by the Opium Depari-
ment, or expenditure on light-house administration which is obligaiory,

n 2
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and which is balanced by fees calculated on a basis which will give the
Government a corresponding return. It is clear that no saving can be
effected by cutting down items of this kind. Out of the total of retrench-

able expenditure of 10-76 crores, the plans provisionally adopted by the:
Government will produce economies of about 142 lakhs: that is to say

about 13 per cent. of the total. It will be noted that this percentage re-«
duction of 13 per cent. is less than the general average in the field aircady

covered by the sub-committees’ recommendations, but I must pont out

that that field included all the items, such as grants to various institu-

tions, expenditure on public works, etc., which can be ecliminated with
comparative ease—ut least as a temporary measure—whereas the remain-

ing part of the field covers normal administration affecting the vital func-

tions of Government and consisting mainly of admin‘straiive staffs. In

this there are no big lumps of expenditure which can be cut out in toto,

and it is quite clear that there is not the same margin for retren:hnient.

If we add up the whole of the items of civil expenditure (excludiag com-

mercial departments) covered by the proposals which I have outliced the

gross expenditure amounts to 18-82 crores, and the economy mcasures

already accepted by the Government to 822 crores or 17-6 per ceni. -of

the gross expenditure. I think I may confidently claim that all fairmind-

ed observers will acknowledge that this is a very substantial redu~tion to
be immedately effected in the ordinary running expenses of Government,

It must be remembered that it is imposed on a scale of expenditure which

has not been abnormally inflated in any way, but represents merely the

ordinary expenses incurred in carrying out the normal and essential duties -
of Government. In this respect the postion with which we have had tor
deal on the present occasion is very different from the position with whick
the Government had to deal on the occasion of the last great economy in-
‘quiry. I mean the occasion of the Inchcape Committee.

Now it may be interesting to Honourable Members if I give & few
figures so as to compare the results achieved by the Inchcape enquiry
with what we hope to achieve now. !

In the first place, as 1 havesaid, the general position was quite differ-
ent. The Inchcape Committee had to work on an inflated post-war budget,
and they came in at a period when the necessity for retrenchment was
even greater than it is now, for the Government of India had for four
vears shown budgetary deficits amounting in all to over I00 crores.

The Inchcape Committee did a very great work and showed the way
to verv substantial economies, but it must be remembered, in considering
their total fipures, that Railwav finance had not yet heen separated, and
that bv far their greatest reductions were made in Railway and Army
expenditure.

Takine the field of the heads of civil administration generally, Their
recommendations amounted to 216 lakhs. Of these recommendstions the
Government accented abont 63 ver cent. As recards, final results on fhe
heads of civil administration, the actual exvenditure as between TU292-23
and 1923-24 showed a reduction of 124 lakhs. In our case we have, as
1 have stated. accented economies nrodueing 90 ner cent. of the Com-
mittees’ recommandatiang, and with the ficure of 124 lakhs we mav com-
pare our total of 322 lakhs, to which must. be added the Further economy
from cuts in pay. I must explain here that when comparing the figures
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©f actus]l results one must recognise that there are certain disturbing
factors which intervene, such as new demands coming in, and the opera-
tion of incremental time-scales which mean automatic increases offsetting
some of the economies. Our figures also may be to some extent affected
in this way, but the broad results which I have given sufficiently indicate
the magnitude of our present efforts.

But let me present the picture in another way, so as to indicate broad
results. In testing what has been done by way of ecomomy it is mis-
leading to take the total budget figures. Dcht <ervices and expenditure
-on commercial departments, or on such revenue-producing activities as are
included under the opium and currency heads, should be eliminated. The
test figures are those for the ordinary civil administration (ncluding tax
collection), and military expenditure. ln order to show up results in this
way I have prepared a table which analyses all the heads both on the
revenue and expenditure side. This is a more elaborate version of the
table printed at the end of the Financial Secretary’s statement of Septem-
ber 1929, but it has been prepared on slightly different linés. This table will
be circulated with the other papers today, and I would ask all Honourable
Members to study it carefully.” From it one may make a broad compari-
son between the resulis of the carlier economv campaign and those of our
present campaign. In the former case I would compare the actual figures
for 1922-23 with those of two years later, 1924-25, and in the present case
I would compare 1930-31 (for we had already made substantial cuts
the current year’s budget) with what we anticinate for 19381-32.

In the earlier case, that is to say, on the occasion of the Inchcape
Inquiry, the total expenditure on civil administration and the army was
reduced from 85.11 crores to 75°08 crores in those two years, a reduction
of just over 10 crores representing 111 per cent. on the total expenditure.
In the present case, if our forecasls are realised, we shall have brought
expenditure under these heads down from 77'59 erores to 64.78 crores, a
reduction of 12-81 crores or 16} per cent. on the total expenditure. Those

at least are the results which_we hope to achieve and I think that nothing
will intervene to prevent it.

Can any one say that this would not be a very substantial achievement.

Let me carry the comparison a bit further as regards details. I have
already said that the main part of the earlier economies were in military
<expenditure, and it is further instructive to see how these economies in
military expenditure under the Inchcape enquiry were brought about. In

the first place they got about 273 lakhs by reduction of troops by three
‘main measures :

First, by reducing the strength of each British A

infantry battalion, which produced . . 146 lakhs.
8econdly, by similar reductions in Indian batta-

lions and Artillery Units, which produced . 53 lakhs,
Thirdly, by reducing three British cavalry regi-

ments, which produced . ’ . . .

‘Can we reduce troops now?

I would ask Honourable Members to recollect that actualiy ,the fighting
troops in India have since 1922 been 1educed by about 12,000 British
ranks and 18,000 Indian ranks. |

74 lakhs.
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Then, again, the other savings on military expenditure included in:
the Inchcape Committee’s recommendations were based largely on savings
in the purchase of stores made possible by the huge accumulations from
the war. They were able to recommend savings of no less than 2 crores
for the next year under this heading alone. Ordnance stores and reserves
had been so heavily accumulated that the Committee recommended a
reduction of semething like 6 crores in stocks. '

We have nothing like this to work on now. Nevertheless how do the:
results compare? .

After the Inchcape report Army expenditure was reduced from 6527
crores in 1922-28 to 55°63 crores in 1924-25, or by about 9'6 crores repre-
senting 14'7 per cent. We ghall have brought down the reduced budget
from 55 to 46-65 crores, or by 15-4 per cent. in two years.

Lastly, as regards the Army, I must remind Honourable Members that
the Inchcape Committee held out the prospect, as a goal to be aimed at
if prices further fell substantially, that military expenditure should be
reduced to 50 crores. In the budget for 1932-33 we are allowing 46:65
croreg for military expenditure —3} crores less than the minimum aimed
at by the Inchcape Committee.

1 am afraid that I have detained the House rather long in going over
the Retrenchment position, and I am afraid that it will take them still
longer to study in detail all the memoranda which 1 am circulating. But
unless they do this they cannot fairly sssess our proposals. I feel that
I can claim with absolute confidenee that on broad lines our proposals are -
adequate, for we hope to achieve results reducing normal civil and milit
expenditure in two years by nearly 13 crores or 16} per cent. to whi
must be added economies on the Railways including cuts in pay of over
7 crores. My Honourable friend, Sir Hari Singh Gour, in speaking on the
first reading of the Finance Bill, complained that he had pressed repeatedly
for a general 10 per cent. cut in all expenditure. I have shown that in
the budgets for the two combined years with which we are now dealing
we shall have cut down our controllable expenditure by no less than 16}
per cent. Therefore by this test we have achieved 165 per cent. of what
my Honourable friend thought reasonable and proper; but if he will test
the matter in another way and examine the practical steps by which
alone this degree of retrenchment can be effected, I venture to believe that
he will be startled at the very drastic measures which it involves. It
means that we shall have to dismiss large numbers of officials, and to.
restrict the activities of the Government in many important fields to a
point which, apart from the extreme financial necessity, must be regarded
as ‘most undesirable. We believe that we have stopped short of the com-
plete destruction of anything which is of fundamental importance in the
national interest—but we have cut very near to the bone in many cases.
Many will criticise us for having gone too far, but I believe that we have
not gone 8o far as to risk the death of any imvortant part of our organisa-
tion from starvation. In the end T have confidence that the body of Gov-
ernment administration will benefit from the period of restriction and
that just as in many cases the human bodv may benefit from a weekly
day of fasting, or as the vital forces of & plant may be conserved better
by pruning, 8o, in the case of Government, when more prosperous times
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come we shall find that the clearance or pruning mow effected will have
regulated and conserved its energies in & way which will be for the publie
good.

I must now furn to the other two test questions which I mentioned at
the outset,—the questions: ‘‘Are our taxation proposals fair?’’ and ‘‘Are
we trymng to raise too much?’’

1 shall conclude very briefly. Our taxation proposals must be re-
garded essentially as a whole. They are mainly based on the idea
that there is in the present emergency a need for increasing the. yield
of taxes. They proceed on the lines of imposing an equal surcharge
on all, so that the incidence of taxation as a whole remains unaltered,
We believe that in broad outline this is essentially fair. We also believe
that there is no particular class which wili in this way be asked to bear
more than a fair share in a common sacrifice, or which will be subjected
to a greater burden than can be borne. This matter can be followed
out more fully in discussion of the particular proposals, but our attitude
is that all parts of our plan are essentially interdependent. We
recognise that in certain particular cases secondary effects may be
produced by this general increase in the rates which, if each item could
have been considered in isolation, we should have been inclined to avoid.
But our view is that our plan must be taken as a whole, and that, regard-
ed as a whole, it will broadly work in the interests of the country and
with fairness to all classes of taxpayers. If an attempt is made to alter
it in detail it will open the way to unending argument and destroy the
essential and broad purpose of the whole plan. '

1 will now touch finally on the last question. Are we trying to ralse
too much? On the answer to that I have no doubt. We want all that
we ocan geb, and if in the end we have a margin to spare, then that will
be all to the good. We want the world to know that India is determined
to live within her income, to meet all her debts, and to maintain financial
stability without doubt or question. That perhaps more than anything
else is the most vital purpose of our present plan.

But I may be told ‘‘By the severity of your measures you may be
defeating your own object and actually losing revenue’’. Well, I recognise
that as regards a part of our propossls, for example in the case
of certain articles affected by customs import duties,—that may
turm out to be the case. But here again I must ask Honourable Mem-
bers to regard our plan as a whole. We have put on this surcharge all
round on direct and indirect taxes. The fact that we are imposing it in
the one case is an essential justification for imposing it in the other. In
the greater part of the field the higher rates will produce more money,
but, if in the case of certain imports the volume is restricted, that in
itself will have another advantage in that it will tend to encourage Indian
production, and improve our balance of trade, and so generally to streng-
then the financial stability of India. In this connection I might quote
from a passage in a recent article by a leading economist, Mr. J. M.
Keynes. In criticising .the proposals of the British Government in their
own émergency budget he wrote as follows:

17.M.

*“The objects of national policy, so as to meet the emergency, should
be primarily to imnrove our balance of trade, and sedndarily
to equalise the vield of taxation with the normal recurrent,
expenditure of the Budget by methods which would increase,
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rather than diminish, output, and hence increase the national

income and the yield of the revenue, whilst respecting the
. principles of social justice.’’

He claimed that the actual policy of the British Government failed on
both of these tests.

Whether this was justified as a criticism of the British proposals or not .
does not cencern me. But I believe that as a statement of objects to be
aimed at the passage would receive general acceptance in India. I claim
that our budget proposals go as near to attaining those objects as would
be possible in any practical plan. The increased customs duties have
already encouraged a new optimism in the field of Indian manufacture,
while agriculture also has a small and direct benefit from the cotton and
sugar duties. On the other hand neither the income-tax nor salt in-
creases are likely seriously to impair consumption or enterprise. It is
eagy to use exaggerated phrases about crushing burdens of taxation, but
if we take a look round all the markets of India and all her fields of
enterprise today, and compare their condition with that of two months
ago, I think it must be admitted that, whatever politicians may say

about the new taxation, there is everywhere a brighter spirit of cheerful-
ness and hope.

- In any case even if cheerfulness may not yet be justified, there can
be no doubt in the minds of any one who is proud of India and ‘wishes her
well, that this is a tme for determined and combined effort, a time to
tighten our belts, set our teeth, and fight down the further difficulties
which remain before we can relax with the battle won. When that is
won the whole of India will be the gainer. (Applause.)

The Assembly then adjourned for Lunch till Quarter Past Two of the
Clock. '

The Assembly re-assembled after Lunch at a Quarter Past Two of the
Clock, Mr. President in the Chair.

Mr. B. Das (Orissa Division: Non-Muhammadan): Sir, at the outeet,
I wish to make a statement that I and my colleague Mr. Amar Nath Dutt
do not wish to move the motion standing in our name. At one time we
thought that such a course—the reference of the Finance Bill to a Belect
Committee—would clarify the various issues that we have to face this
session, but we now think that as the course of discussion goes on we
may be able to find a via media by discusgion with the Finance Member

and arrive at an equitable solution as to the proper taxation messures
that should be adopted.

Sir, the Honourable the Finance Member went out of his way to make

a long statement this morning. He himself admitted that the grave taxa-
tion proposals which he had brought forward had not met with any ap-
proval or any appreciation iu the country, and in order fo silence criticism
from this side, he marshalled figures and statistics, which during the very
short tjme that intervened we could not grasp properly. It we are to
give our opinion on the figures and the statements that the Finance

<Member has produced this morning, T would suggest to him that he should
straightaway publish his speech tonight and circulate it to the Members
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et
80 that those who will take part in the discussion in the- consideration
stage tomorrow and the day after might be enabled to properly deal with
the accuracy of his figures. I did not mean, when I gave notice of that
important motion of reference to a Select Committee, to allude'to the
reports and recommendations of the various Retrenchment Committees
and the analysis which the Honourable the Finance Member has produced
shows that that subject cannot be handled in the general discussion today.
The proper course would be for the Honourable the Finance Member to
allow us by mutual agreement to table a motion on the recommendations
of the Retrenchment Committee which should be accepted by the Govern-
ment. The subject is so very important and so very difficult and during the
luncheon intervel so many volumes of statisfics have been placed on fhe
table that it is best that two days should be set apart for discussion on
the retrenchment proposals and also the salary cuts. 8ir, I do not want
to pass any observation on the salary cuts or whether the 10 per cent.
<ut will bring more money to the Government exchequer than fhe graduat-
ed cut which we as members of the Retrenchment Commibtee recommend-
ed. But I feel that, we should be permitted to discuss the general re-
trenchment question separately before we discuss the taxation proposals.

Sir, the Honourable the Finance Member when he spoke last Septem-
ber invited us to offer fair and honest criticism. I am standing here today
to offer fair and honest criticism, though for a moment or two it might
appear unpleasant to the Treasury Benches. Nobody on this side of the
House wants to waste the time of the House or to wasfe his own time 1
useless criticism. We who have come here to represent the taxpayer and
the nation try to criticise to the best of our ability in the best interests
of the country. If it is misinterpreted on the side of the Treasury Benches
or by some Honourable Members of this House, Sir, it is no fault of the
people of this ecountry nor the people’s representatives. Sir, there 18 strong
opposition in the country to the new taxation proposals. My Honourable
friend, the Deputy President, Mr. Chetty, in his able motion which he
moved and which this House carried with 64 votes proved that much of
the financial deterioration in the country i due to the currency policy of
the Government of India. I do not wish to discuss once again the sub-
ject which this House has decided unanimously, but I wish to point out
that the Government would not be faced with this huge deficit if they
would today allow the rupee to find its own level. The Honourable the
Finance Member in his speech this morning stated that he finds general
improvement in trade and commerce all over the country. I would teli
him that he would have found much greater improvement in trade
tnd commerce had he allowed the rupee to find its own level. I would ask
him to read the situation as it happened in England. In England Lanca-
shire is booking large orders; industries are thriving; trade is booming up.
Why? Sterling has gone down. So England is booking large orders. If
ihe rupee was not linked to sterling, India could do large business outside -
‘Great Britain, outside the British Empire. Today the rupee being tied to
the avron strings of sterling, Indian trade is confine@ fo the Brifish
Empire. Sir, wh%hjs treatment to India? Why this treatment to Indian
trade and commekce? There is an underlying policy. It is British pre-
ference; it is Imperial preference. The rupee is tied to the sterling today
8nd_ it gives a preference o British trade and commerce in Igdia and
Indians who trade with Germany, with Japan and China cannot do suffi-
cien business. Well, the Finance Member might talk of prosperitv: w@
think of the disaster that is facing us by this policy of the rupee being linked
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lo sterling; and although I did not take part in the debate which my Honour-
sble friend the Deputy President led so admirably, I would just observe:
we had all our sympathy with the Finance Member in those days of trial;
but- that a Secretary of State, sitting six thousand miles away oould say
that India’s gold reserve, India's fortune should be tied to the einking

sterling of England is a curse; that curse must be taken away from India
today,

The policy of linking the rupee to sterling is taking away the weslth
of the country. Today the country has very little wealth. Taxpayers in
the countryside cannot pny their ordinary land revenue. The very fact
that the customs revenue has fallen shows that people have nc buying
power. It has gone because there is no money and if the Honourable the
Finance Member and his colleagues on the Treasury Benches have had the
courage to defy the Secretary of State and allowed the rupee to find its.
own level, money would have become available to trade and commerce.
The question of the currency and ratio is tied to another problem, the
problem of the mastery over India, whether India will be ruled by the
Secretary of State or by the people themselves in the interest of the
people. Tt is that which will decide the question of the currency.

Bir, I have already said that I won't discuss the retrenchment proposals
on this motion, but I will state this much. If the Government see eye
to eye with the Opposition, they will find more avenues for retrenchment
and reduction of expenditure than at present they can surmise. It &
better that they should do it. Otherwise they will be heading for disaster
and a fall, and although the Finance Member, when he delivered his
Budget speech last March forecasted that he would not ask for more
taxes he has come forward with new taxation proposals within six months
till Mareh 1933, and who knows that in March 1932 he may nof come
forward egain with more taxation proposals and say, ‘‘I did not foresee
the effeets of the rupee being tied to sterling and I now find that large-
sums of money are required and this Assembly must vote further taxation’.

Now, regarding the taxation proposals, I consider that the surcharge on
the salt tax is the most iniquitous tax that the Finance Member has
sprung on the taxpayers, knowing fully well that the poor man today
has ne money to buy salt owing to the ratio policy, which is not his but
his predecessor’s and which was inspired and dictated by the British Gov-
ernment. Today there is no money in the countryside and the poor man
cannot buy his pinch of salt, and the Finance Member wants to raise a
crore of taxation by a 25 per cent. surcharge on salt. No elected Member

of this House will ever subseribe to the idea that the salt tax should be
increased.

Then, Sir, there is the taxation on machinery. As a businessman and
an industrialist, I would never subscribe to the idea that machinery should
have 10 per cent. taxation. The Statesman charactericed the last Budget
of the Finance Member as a Swadeshi Budget. I do not know whether any
one who would like to see Indian industry thrive would call the presens
Budget as a Swadeshi Budget. There are two stings fo this. One sticg
ig that $he rupee id tied to sterling and the second sting is that machinery

is being taxed. I would never subscribe to the taxation proposal on
machinery.
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Then the third tax which I will not subscribe to is the income-fax on
salaries ranging from Rs. 1,000 to 1,999. These people who draw about
Bs. 88 a month should not be taxed and it is simply ridiculous to tax them
in these hard times and I will never countenance that proposal. -The
Finance Member will say, ‘‘How am I to meet my deficit of 19 crores?
Yeu have not suggested any other system of taxation1” There are other

svstems of taxation.

I will, Sir, show him two or three modes of taxation. This Assembly
has discussed them in the last.session and previously too. Last gession
we discussed the export duty on hides and skins. At present it is .5 per
cent. We suggested that it should be 20 per cent. and if not 20. per cent.,
at least 15. The Honourable the Finance Member knows fhat India- ex-
ports nearly 5 crores worth of goat skins, cow hides and buffalo hides.
A very small portion of. this goes tc England. I find that most of it .goes
to America and I cannot understand why the Finance Member is so- un-
willing to raise the export duty on hides and skins. If he puts an addi-
tional duty of 10 per cent. I am sure he will get a crore of rupees (Dr.
Ziguddin Ahmad: ‘“‘Question.”’) I find that that my friend Dr. Ziauddin
Ahmad questions me. If he turns to the Review of the Trade of India
he will find that 540 lakhs worth of hides and skins was exported in 1930-
51. In 1929-30 it was 789 lakhs and in 1928-29 it was 947 lakhs. Of
course prices have gone down during the last two or three years. Evem
allowing for that, he is sure to get about 75 to 80 lakhs of additiomal
revenue. When I see the taxation proposal on the poor man’s salf, I
do not understand why the Finance Member has not explored other
avenues of taxation. He can put an excise duty on tea and coffee. He
should thereby get at least 5G lakhs of rupees per annum. I find that
India’s local produce of tea was 391 million pounds in 1930, 433 million
pounds in 1929 and 404 million pounds in 1928. I find that the chief tes
producing countries are India, China, Japan, and Sumatra. More than half
of this tea is exported outside and half is consumed in.India. It is not
the poor man who drinks tea, but the man who has money. 1t is the man
who can pay prices varying from 6 annas to Rs. 2-80 a pound fhat con-
sumes tea. If there is a 5 per cent. excise and export duty on tea and
coffee, he will derive an income of a crore or a little more. ~ Next, the
oxport of coffee, I find, comes to the figure of Rs. 1,90,00,000.
Rs. 1,92,00,000 worth of coffee was exported in 1930-31: and as I know
the conditions in the Madras Presidency, I can make bold to say that large-
amounts of coffee are consumed in that Presidency. So, I ask, why not
tax the middle classes and the upper classes, instead of taxing fhe poor
man and his salt? I have therefore suggested the Finance Member a
second system of taxation whereby he can get another crore and a few
Iakhs by taxing tea and coffee. o

I would now suggest a few more items for taxation. During the
Bgmgef; session last year we drew the attention of the Honourable the
Fm{mqe Member to the fact that he should tax grease, whick, in so far
?s 1t is produced in India, is not taxed. Today I am giving him »
ew iigures. Nowgjf he will tax some of the minerals producad from fhe
Ql;l-ﬁelds and at the same time equalise the duty on mineral products,
;_len he will derive an income of Rs. 1,26.00.000. I find that Jubricating
olf }l)las no excise tax put upon it- In India there are today 81,000 tons
i atehing oil produced; and if this excise duty is levied, then it will,

g Rs. 4,87,000 to the Indian exchequer, Now the lubricating oit
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produced in India is 5,651,000 gallons. Now if the excise duty is put
at the same figure as the present duty on the imported articles, it will
bring in an income of Rs. 7,35,000. Then grease produced in India is
1,269,000 tons, and if the same duty is levied, it will bring Rs. 61,900
to the exchequer; and if the duty on kerosene is equalised, which the
Honourable the Yinance Member at one time thought was an equitable
system of taxation—knowing as we know that the Burma Oil Co. and
the various oil companies pay dividends up to 30 per cent. or more to
their shareholders, we must also remember that some of the original
shareholders also received a bonus of three shares per share held a few
years ago, I think the Honourable the Finance Member will bring to
his exchequer very large sums of money. If these suggestions are
pursued, in my estimation it comes to Rs- 1,26,86,000. Sir, we have
seen that although there is a difference between the excise duty on
kerosene oil and the duty on the imported kerosene oil, the consumer
gets no benefit: and today the masses in the villages are reduced to
such dire poverty that they buy little kerosene oil, and thus while formerly
they used to keep awake till 8 or half past 7, now they go to their
hovels to sleep at 7 or half-past 6 because they cannot afford to buy
the little pot of kerosene oil to give them light while they consume their
frugal and dull evening meal. So, I say, why not equalise these two
duties, whereby the Honourable the Finance Member can get a revenue
to the tune of one crore of rupees. And, Sir, this does not come from
the poor man, this comes from the middle classes and from the richer
classes of people, and if the Honourable the Finance Member can prove
to me from statistics that in the mufassi] areas the prices of kerosene
vary, that the Burma kerosene or other Indian keroseme is sold at a
cheaper rate than the Standard or other oils sold in India, then I ecan
believe that the Government have the intention to supply a cheap
medium of illumination to the poorest classes. Sir, I think the Govern-
ment is acting under sentiment; and I think that when they are facing
a national crisis, they should not act on their sentiments but must
collect taxes from the richer classes. The fact then is that the rupea
being linked to sterling is thereby giving preference to British manu-
facturers and traders, and this differentiation in the duty between the
excise on kerosene gives preference to British capita]l invested in Burms
and other places, and if the Finance Member or anybody from that side
can prove that the differentiation in duty relieves the tax-payer and goes
to cheapen, to lighten the burden of the poor man, then I shall with-
-draw my eriticism: but, Sir, from my observations and enquiries during
the recess. during the few days that I have been separated from Simla

Pession and Delhi, T find that the price of kerosene all over the country
is the same. '

Sir, I could multiply further proposals for taxation (Laughter), but.
1 dare not do that lest it should prove a boomerang  which r’night
rebound on us: and probably I might find that in his next Finsnce Bill
the Finance Member has incorporated some of my ideas in such a way
88 to still further hit the poor man while at the same time not equalising
the duty on the imvorted kerosene and country-made kerosene. Sir, ?
chave taken _this trouble to suggest these methods of taxation ‘because
the Honourable the Finance Member very often said previously that
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we do not come forward with alternative proposale but always criticize
blindly and make destructive criticisms. Now then I have put forward
constructive suggestions which will not ‘only relieve the anxieties of the
Honourable the Finance Member but will relieve also the anxieties
of those of us who are here to represent the poor man’s ‘gause‘and the
people’s cause. Sir, taxation should be equitable, and it should not
hit the poor man unduly and at all times.

Sir. I must sound one word of warning to the Government. Since
my Honourable friend, the Deputy President, carried his motion in the
House, we have heard nothing through s communiqué or otherwise that
the Sccretary of State for India or the British Government has ‘taken
any note of the motion of my friend, Mr. Chetty. We want to “know
from the Honourable the Finance Member whether the British Govern-
ment have opened any credit for India. I shall make this warning..
When Congress brought out their literature repudiating debts which
the irresponsible Government of India in the past incurred for the
aggrandisement of British rule in India sand in the East, I wanted to
keep an open mind and to examine every item put forward in the
Congress document, and I wanted to see if full repudiation was justified.
But I will tell the Honourable the Finance Member this: while I have
an open mind and T am willing as Mahatma Gandhi has suggested to
accept reference to an impartial tribunal of the past debts of India,
I as » member of this House will repudiate any loan that has been
menrred by the Government of India through their blind policy of
linking the rupee to sterling; and, Sir, if today the Congress and the
Nationalists think alike, on this question of the repudiation of India’s
debt, the Finance Member and the Government of India’s master, the
Secrctary of State, have to thank themsclves for it.

Mian Muhammad Shah Nawaz (West Central Punjab: Muhammadan) -
Mr. President, at a time when business is practically at a standstill,
when agricultural incomes have gone down terribly, when India is passing
through an unprecedented financial stringency, when the capacity of the
people to pay is at its lowest ebb, it is no wonder that the supplementary
taxation proposals unfolded by our Honourable friend, the Finance
Meraber. have caused a storm of angry protest throughout the length
and breadth of this country. If{is futile to say that the proposals,
drastic as they are, will not cause heart-burning and indeed it requires
the mind of a stoic philosopher to submit.to them. Sir, the Honourable
the Finance Member has taken a very bold and courageous step, but
I doubt verv much whether the results anticipated by him will be realised.
We are ne:\xrly approaching the operation of the inexorable law of diminish-
ing returns.  Smaller incomes and higher taxes mean an inevitable
decrease in the purchasing power of the people, and following a vicious
circle tend to reduce the vields from the very taxes which it is soucht
to raize. Now, Sir, the Finance Member told us in his speech at Simla
that. du.rinq the present vear the customs duties will fall short by 10
crores. income-tpxes by 11 crores, and railway receipts by 5°85 ‘orores.
In other words, instead of a surplus of 1 crore which' was “anticipated.
we are brought face to face with a deficit of nearlv 19% ecrores during
the cnrrent vear and- a further deficit of 19% orores during the veéar
1932-33: and. we are told to balance this huee deficit. It is therefore
oOhvious that the financial position of our conntry is desverate: but -the
Finance Member has devised equally desperate remedies. Sir, he has
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propused three methods to meet this deficit: firstly, by imposition  of
additional taxation; secondly, by a cut in the salaries; and thirdly, by
retrepchment in establishment, including retrenchment in Army expen-
diture. With your permission, Mr, President, I shall take these items
in their order.

If the magnitude of the deficit is staggering, so is the width of the
net whith our esteemed and able friend the Finance Member has so
carefully cast around us all. Indeed he has enclosed sll fishes, big or
small, red or white, brown or black. Nobody has escaped : nobody has
escaped the lynx-eyed Finance Member. The surcharge of 25 per cent.
on all import duties will affect indeed everything, from a small pin tc
a motor car. The prices of commodities have shot up like a bullet in
the gir.’  Petrol has gone up by two annas a gallon: the poor man's salt,
of which we have been hearing so much and for which we oould not
give him any relief, will cost him a pie more per pound; the poor man’s
posteard will draw more out of him. Imported cloth has become dearer.
There are going to be more duties on machinery, dyes, sugar and boots
and shoes. The lowering of the taxable income from Rs. 2,000 to
Rs. 1,000—a limit unknown during the last decade and a half—and the
surcharge of 25 per cent. on the present taxes on incomes will be viewed
with ‘trepidation in this House and are bound to give rise to a storm of
angry protests and I am afraid our able and esteemed friend the Honour-
able the Finance Member will not have an easy task to support in its
-entirety the measure which he has brought forward. More than others
the middle classes will have to bear the strain, and really we do not
know which way we have to turn for comfort, oppressed and depressed
as we are at present. I say the agriculturists and others are being
hit very hard, and it requires indeed a great amount of courage tc
submit to the drastic proposals which our learned friend has brought
forward. S8ir, I remember that on the 24th September last in Simla
he declared that the main permanent measure to restore equilibriurn
must be by way of retrenchment, and in the interval until the retrench-
ment, proposals were to become effective, he would resort to other
measures to restore immediate equilibrium. I am sorry to say that this
clear statement of the intention, on the part of the @overnment. has beeil
repudiated, if not entirely falsified, by the measures he has broug.ht. forward
today and by the unkind—I will not say merciless—speech he has made
today on the floor of this House. He has proposed a cut of ten per cent
in the salaries of the higher officials, including the military officers. His
Excellency the Viceroy has given a noble lecad and set » magn.iﬁ t
example by voluntarily cutting down his emoluments by 20 per cetn'
and thg Governors of the provinces, at least of the Phn'nbp gent};.
Executive Councillors of the Government ‘of India have] im o6 d on
themselves a cut of 15 per cent. But the other hicher officialg havg c;zcs f;m
a cut of only 10 per cent. Our learned friend the Finance Memb uh:r
praised the.pub]ic servants, and I am not behind him when I saerth :
they have indeed rendered great and valuable services in this " tﬂ'
that the‘ I C 8. and other services have done very well. But Ic}?mv] rz
take two serious exceptions to this proposal. In the first place f,}r,“e ¢
of 10 per cent. is too meagre in the case of the higher official d S o
of the All-India Services, particularly when we know fhat F;:l;lex:;e o;ﬁge;:
aré more highly paid than officers holding corresponding positions Pin
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countries of the world. It is all very well to 88y tha§ s 10 per
2211? cut is the fairest and most equitable. It may suit the interests. of
the All-India Bervices to place themselves on a footing of equaliby with
their semi-starved subordinates, but this extrs ordinary love of equality
cannot deceive anyone. The Homourable the Finance Member, for whom
we have the greatest regard, has clearly said that the services, by a
cut of 10 per cent., have been hit very hard, and any higher cut than
10 per cent. is not permissible. Well, Sir, we are not enamoured of the
recommendation made by the General Retrenchment Advisory Com-
mittee, but would it not be better if the emoluments of those who are
getting Re. 500 were to be cut down by the 10 per cent., and of those
whe are getting higher than Rs. 500 by 15 per cent.? That certainly will
give us much more than 1 crore and 28 lakhs. As 1 say, it is for the
Government to devise means. The Retrenchment Committees have done
their best, but if they have made a mistake in calculation, there is no
reason why the mistake should not be rectified and a higher cut announced.
The second objection I have to this cut of 10 per cent. is that it is of
a temporary character. Not only that the 10 per cent. cut in the
salaries of officials is to be the last to come into operation, buf it is
to be the first to disappear. 1 ask, Sir, whether in the present financial
stringency, in this national emergency, as our esteemed friend the

Finance Member has been pleased to call it, it would not be befter to
meake & higher cut-

And, Sir, this brings me to the Lee concessions. Our learned friend
has told us today that by touching these concessiongs we would not gaim
much. Indeed he said that the retrenchment in the Government of India
would not be more than 9 lakhs. As vou are aware, Mr. President, we
uwre not laying down rules for the Government of India, but we
are laymng down rules for the whole country including the! provinces.
If the Lee concessions are withdrawn, the saving would be very consider-
able, apart from the question of increased salaries. But I ask the Honour-
able the Finance Member if it is not a fact that the Lee concessions were
proposed at a time when the prices were very high? Does not everybody
know that the prices of commodities have declined very much since those
concessions were granted? Is it not then only fair to ask that the Lee
-concessions should be reduced if not altogether withdrawn? As I say,
Bir, it is a case of national emergency, and if the House is prepared,—
and the Government have practically accepted the proposals of the
Retrenchment Committees that some of the pasts ought to be abolished,
that some of the incumbents of the posts must go,—and if the House is
prepared to carry into effect such drastic measures, is it really too much
to ask, is it too much to hope that the Lee concessions should be with-
drawn?  As T said, we must make up our minds to suffer sacrifices,
and it lies with the higher officials to gladly accept a higher cut than 10

per cent., and for the time being at anyv rate, we feel that the Lee oconces-
'sions should be withdrawn.

Again, Sir, the Honourable the Finance Member has not said anything
about the new recruits. Is he going to give them the same seales or
rates of pay as are now enjoyed by the present All-India Secrviceg, or is
he going to reduce permanently their emoluments by 10 per cent., 15
per cent. or 20 per cent.? I ask the Government to make up their minds®
and to.say once for all that India cannot afford to give the present salaries,
and the salaries of the new recruits at least must be fixed on a lower scale.
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That wxll eﬁeot some saving. We must cut our coat aceording to our-
cloth:.

..8ix,. our Honourable and esteemed friend the Finance Member says-
that there cannot be a higher cut than 10 per cent. in the salaries of the
officials. It reminds me of what Gandhiji said at Karachi. He in all
seriousness says that no public servant should be paid more than Ra. 500
a.month, and. that none except the experts should be given a thousand
rupr¢8-per month. But here is our noble friend, the Honourable the
Finarice Member, who says, there cannot be any cut more than 1u per cent.
Moderate as I am, and most of us are not extremists, we are placed
between these two extreme fires, one saying that no one except the experts
should take more than five hundred rupees a month and the other in his
ablg but none the less merciless speech saying, there cannot be more
retrenchment, there cannot be a higher cut than 10 per cent. in the
salaries of higher officials. Sir, we must face the facts. There is a fman-
cial crisis; the people have not got money; business is at a standstill;
ngncultura] incomes have enormously decreased; everybody is going to
suffer; all must suffer and the higher officials must also suffer. Sir, our
able friend the Honourable the Finance Member says .that the higher
officials are very hard hit, but I think those who are getting nearly one
thousand rupees per year are hit harder. Remember, Sir, that according
to the \Ieston level, those who were making an income of less than
Rs. 2,000 a year were free from imposition of any taxation. and here is a
poor clerk v.ho is getting one hundred rupees a month and who is called
upon to get his salary cut down by 10 per cent. and aJso to pay income-
tax. Is the case of the latter not harder than that of the higher official
whose fat salary is cut down by 10 per cent. and the tax on his income
is mot to be increased beyond the level he is already paying? Put the
cases of these two persons in the scales 8f justice and see who is the hardest
hit,—whether the pocor clerk or the higher official? Therefore, the argument
that the 10 per cent. cut is the fairest and most equita’bl_e cannot hold
water for a moment. .

7 now come to the question of retrenchment in the expenditure of the
Army. T know that India is not the mistress of her house, that we are
not masters in our own house, that we cannot interfere with the policies
of the Army. Therefore, we accept this cut with sincere thanks, simply
because we are in a state of helpl~ssness; but we sincerely believe that
there is still ample room for retrenchment in the Army expenditure. The
Honourable the Finance Member has reminded us of the Inchcape Com-
mittee’s Report; he has told us that the expenditure has been reduced
to nearly Rs. 46 crores and odd in accordance with the recommendations
of that Committee. So far, well and good, but is he not ignoring the
fact that the Inchcape Committee recommended that the strength of the
battalions should be reduced? HFas the strength of the battalions been
reduced to the level recommended bv the Inchcavre Committee? Can our
Honourable friend the Armv Secretary sav that it has been done? Well,
if we were to accept the Inchcane Committee’s Report, the British troops
would have been cut down, and there would have been a saving of nearly
Rs. 100 crores. T ask vou. Mr. President, and I ask every Honourable
. Member of this House whether we are not safe from war now. Is not
“Russia far awav from the base of its oneration, far awav bv thousands
of miles? Afghamstan is quiet, and there is a proposal for disarmament.
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I think we are pretty safe, but Mr, President, there is a lurking suspicion
in the minds of Indians that Indian Army is kept on the frontier to keep
Indians down. I may not share that view, but I say as an bonest man
that the suspicion is there and we still believe that the number of British
troops and Indian troops can legitimately be cut down by a few thousands.
1 do not say that the Army should be cut down very much; I do not pro-
pose that, because safety is the first rule and we must be safe in our
own country. But when we are really on the verge of .starvation, and
when our frontiers are pretty safe, is it really not wise to satisfy the
people, to make them happy and contented by reducing the Army by s
few thousands? Therefore, I humbly and respectfully submit that there
ig still room for retrenchment in the expenditure of the Army. Again,
Sir, is it not a fact that this huge Army is kept on the frontiers of India for
imperial purposes? Is it not fair and just that Great Britain should
contribute her share towards the maintenance of this Army?

Mr. President, the Honourable the Finance Member ig really placed
between the devil and the deep sea. With the suspension of the gold
standard in England, nobody, not even England, with the best of inten-
tions in the world, can bring us out of this mess. We have to solve our
own problem. Let us not be pessimistic, but let us not be ultfa-opti-
mistie, because the situation is indeed very grave. We will consider the
Finunce Bill on its own merits. Personally I think that more retrench-
ment and less taxation would have been more feasible, more just, and
more proper. Sir, T regret to say that the main permanent measure to
restore equilibrium has taken the form of additional taxation and a half-
hearted programme of retrenchment and emergency cut in salaries has
been decided upon and announced in a most apelogetic manner. During
the course of the speech which our able friend, the Finance Member, made
today, wherein he was repeating again and again that there could be no
more retrenchment and that we must resort to additional taxation, I was
repeating in my humble heart, ““Master, have mercy on us”’. I do hope
that he will still have merey on us and have more retrenchment and less
additional taxation, because although in a desperate financial situation,
drastic remedies may be called for, these remedies must not be too des-
perate, and so heavy as might kill the poverty-stricken of this vast country.

With these words, Sir, T support the motion that the Finance Bill be taken
into consideration. (Loud Applause.)

Kunwar Raghubir Singh (Agra Division: Non-Muhammadan Rural):
Although T am prepared to congratulate the Honourable the Finance Mem-
ber on his proposal to tax some of the fcreign articles, the same thing

caunot be said anbout his other proposals, that is, his proposals
to tax articles of daily use which will hit the poor people moss.
He proposes to tax salt further, which will fall generally on the poor
people who will be very hard hit. No responsible, elected and representa-
tive Member of this House can grudge the Government help for their
taxation proposals, but the time for taxation must be appropriate. The
condition of the country is so very eritical that the people are absolutely
unable to bear any further -taxation. The country is already overtaxed,
and so it will not be advisable to impose any further taxation.

Sir, the Honourable the Finance Member proposes that the limit of
income-tax should be from Rs. 1,000. When His Majesty the King
Emperor visited India, he announced it as a boon that the income-tax
would be levied on incomes over 2,000 rupees. Now, the proposal of the

3 P.M.

@
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Honourable the Finsnce Member is exactly opposed to this. When the
guestion of reducing the salaries of the I. C. S. was being considered, it
was 6aid that because they were appointed by the Secretary of State
therefore the Government of India had no power to reduce their salaries.
i the same way, I would say that His Majesty the King Emperor having
Announced as a boon that incomes below Rs. 2,000 a year would not be
taxed, it cannot be within the power of the Government of India to cut
down that boon without the sanction of the King Emperor. Secondly,
the Finance Member wants to increase the postal rates. The poor people
will be hit very hard and I do not think the Government can derive any
special benefit from there. Those poor people who could not send tele-
graph messages or letters used to buy a postcard and send their messages
to their friends or relatives as the case may be. But now if the postal
rates are increased further, the poor peopie will be unable to do so, and
therefore, all the elected Members of this House must oppose this raising
of postal rates. During the war we were told that the increases in the
telegraph rates and postal rates were temporary, but there has been no
reduction ; 6n the contrary, a further increase is proposed. This will work
very hardly on the poor people and every elected Member of this House
must be against this proposal.

As regards retrenchment, therg is a great grievance in my constituency
about the abolition of the postal workshop st Aligarh. Thousands of men
will be without bread, and althougb it showed a profit of Rs. 1,80,000
and the loss was only Rs. 28,000, they propose to. abolish it. It will spoil
the trade of Aligarh lock factories, which were established there merely
on account of this postal workshop which i3 going to be closed down from
January next. There are other avenues of income, but they are net being
tapped in my humble opinion. For example, they could propose taxation
on the export of bones. Bones are verv necessary for the fertilisation of
the soil. India being an agricultural country, it is very necessary that
the bones should be taxed. If you like, you can further tax sugar;
of course, it will help the agriculturist. ‘But to propose such taxation
48 would hit the poor people would be verv inadvisable in my opinion
in the present state of the country. And when we are expecting a new
constitution very shortly, it will be hard to further increase taxation and
thus impair the popularity of the Government. 8o I request that these
new formns of taxation should be tapped and the incidence of such taxation
as is proposed should fall on the rich and not on the poor people. No
one will grudge the Government the petrol tax or other taxes which fall
on the rich, but we are bound to oppose taxes which fall on the poor
people.  Therefore, Sir, T would request the Honourable the Fimance
Member to consider the other proposals which are being put before him
for his consideration. Moreover, Sir, there is another thing about the
postal rates. They are proposing an increase in the inland postal rates
but not on the foreign postal rates.  All the burden of the increased
taxation will fall on us, and not on those people who live abroad or who
are earrving on business in India. There should be no discrimination.
Fropp the speech of the Honourable the Finance Member. I thought he
was against discrimination, but here is discrimination. The increasé on
inland postage will fall on Indians in India, while the foreign nostage will
net be increaded. Tt will go seot free. T suggest there should be no dis:
«finimdtion of this sort in taxation. - ‘

“
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Kumar Gupteshwar Prasad Singh "(Gaya cum Monghyr: Non-Muham-
madan) : Sir, in speaking on the -Finance Bill which we have met to con-
sider; I have only & few remsrks to offer. I am not an expert in financial
matters and I cannot be expected to overwhelm the House with facts and
figures which can be utilized to any purpose from supporting a case to
opposing the same outright. The jugglery of figures is not for me. But
the position is incredibly simple, and even a layman can understand it and
the implications of the Finance Member’s proposals. Now what is the
position, Sir, which has brought us together in an extraordinary emergency
sitting so soon after the ordinary session closed? It is an extraordinary
gap between the Government’s revenues and its expenditure—a gap which
hss disturbed even the solid normal complacency and equanimity of  the
Government generally and the Finance Department of it particularly. The
Finance Member has of late been betraying signs of great earnestness in
going about the business of balancing the Budget. He has been appointing
committees and sub-committees to advise him in effecting retrenchment
and in otherwise reducing the expenditure. Even the Army Department,
which has always been a closed book, has been, he says, fully opened now
at least to the Members who have been on the Retrenchment Committee.
Previously the Department themselves had been asked to examine their
expenditure with a view to seeing if the same could not be reduced and
the percentage of reduction had been fixed roughly at ten to every hundred.

All this makes a good show of earnestness and I doubt not that Sir
George Schuster has: been making strenuous efforts to effect retrenchments.
But, Sir, the ailments that have assailed us are extraordinary and only
extraordinary remedies can cure them. Sir George’s statement on the
financial position, however, does not give us—at any rate it does not give
me—the impression that extraordinary remedies were really ever thought
of. To put it in a few words, the position as explained by him is that,
against an estimated deficit of 19 crores 55 lakhs in the current yvear and
of 19 crores and 50 lakhs in the year to come (1932-33) retrenchment and
cuts in salaries will only yield a reduction of 90 lakhs during the current
six months and 8 crores 90 lakhs during the next twelve months. In
other words in the course of 18 months the total savings to be effected
will be 9 crores 80 lakhs, say in round figures, nearly 10 crores out of a
total estimated expenditure of 204 crores (the Budget for one year’s ex-
pendiutre being roundly 136 crores). This works out to a percentage of
roughly 5 per cent. Now, Sir, I ask seriously, is it an extraordinary remedy
that is being applied? Do the proposals or measures whose cumulative
effect is a curtailment of but 5 per cent. on an expenditure that has always
been held by all competent critics as beyond the means of the people,
give any the least indication that the seriousness of the position has been
realized? Do they at all show that those who are responsible for them do
really consider that the position is critical? A reduction of 5 per cent.,
Sir, is less by full fifty per cent. than even the proposed reduction of 10
Per cent. which the Departments had been instructed to bring about by
heir own efforts. What have then the Retrenchment Committees and
Sub-Committees contributed? Were they then appointed only to prove
he truth of the official contention that no retrenchments or at least only

ery small retrenchments are possible? Or is it that these Comrhittees
ave not been given full latitude to recommend retreachment, wherever .
ssible, at any rate to traverse the whole field without let or hindrance?
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T need not, however, speculate upon the reasons that have led to ther
proposals for this meagre and wholly unsubstantial retrenchment of only
5 per cent. - The fact is, and no one can deny it, that with all earnestness:
or ‘the show of it there is to be a curtailment of only 5 per cent. in the
expenditure. And to me it seems, Sir, it is & wholly inadequate appreci-
ation of the seriousness of the financial position of the Government and the
country alike that is respomsible for the proposals that have been put-for-
ward by the Finance Member. But if there is lack of a sense of serious-
ness in the proposals for retrenchment, there is no lack of it, in fact there
is an overdose of it, in the proposals that have been made for increasing
the burdens of the people. That these proposals indicate a complete lack
of responsibility hardly admits of doubt. The people have been hard hit—
that is a fact which cannot be seriously contested by any one. That they
have been subjected to increasing burdens in the shape of direct and in-
direct tgpxes no one can demy for a moment. And this has gone on for now
over a decade, to put it modestly. Only last March there was an increase
of taxation to the tune of about 14 crores, and before even a half year is
out there are fresh proposals for taxing the people to the extent of nearly
24 crores within a period of 18 months. Within two years, therefore, the
burden on the people is to increase by only a little less than 40 crores. 1
do not take into account the previous increases which were neither small.
nor light. The increase last March and the now proposed increases
between them give us the staggering figure of nearly 40 crores, or say
roughly 20 crores annually. T ask, Sir, whether this is an amount which
the people in the depleted condition of their resources are, or can be ex-
pected to be, able to bear. The condition of the people, as is well known,
is desperate. It is not unknown, Sir, that very nearly famine conditions
prevail in large tracts of the country. There is not only increasing unem-
ployment, there is also a want of markets for the goods which the people
must exchange for money before they can buy even their ordinary neces-
sities. But even where off chance places a market within reach the prices
offered are too low—in fact lower in many cases than even the cost price.
The vast bulk of the population, Sir, is dependent on agriculture and the
plight of the agriculturists is & matter of common knowledge. Does not
the Finance Member know, Sir, that several Provincial Governments have
been compelled to make large remissions in rents and revenues? Only
the other day a Government Committee in the United Provinces recom-
mended reductions in rent to the maximum extent of fifty per cent. of the
existing scales. But the rider to the recommendation that in no case should:
the remission be more than fifty per cent., itself suggests that in the view
of the Committee there were cases—and a large number of them too—where
a remission of even more than fifty was necessary. That shows the
extent of distress among the United Provinces agriculturists. And the
position is not much different in the other provinces though the Provincial
Governments may be sitting tight in their purblindness. Ts it then con-
tended, Sir, that the people who cannot afford to pay even the rents of
their holdings upon which their very existence depends, are in a position to
pay nearly twenty crores during the next 18 months—for it.-must be
remembered that the major portion of the additional burden will
ultimately fall on. these people? And this, in ‘addition to sny  further

* amount. which fhe Provincial Governments which are already reported to
be in search of means to saddle the people with fresh burdens—will -surely

Tu o :
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gooner or later call upon them to' find ‘‘for the bemefit of their: own
exchequers. S ¢ : L

The proposals for dresh taxation are, therefore, under these circum-
stances preposterous. To expect that any sane person, any one who
has even the slightest aequaintance with the condition of - the people,
will support them is to court disappointment. The Finance Member,
8ir, has expressed great sympathy with the people. But what -is the
value of this sympathy when the only effect of his proposals is to. break
them completely?- Are we to understand, Sir, that the twentieth century
.meaning of sympathy is to give a push to the man struggling in water
so a8 to drown him immediately thereby giving him immediate relief
from the pangs and pains of struggling for existence? The people are
without the ordinary means of livelihood, they are not in a position to
procure or provide for even bare necessities; many are famished, starving.
But all the same they are to be called upon to make further contributions
4o the Governmenyt treasuries. They are to forego even thie scanty pinch
of salt that they may have been enjoying as the sole condiment of their
none too delicious, nor healthy and adequate food. They must cease
using kerosene oil and matches and must content themselves with living
in utter darkness. They must forget their kith and kin and not re-
member them even through a postcard. They must pay more for their
cloth or convert themselves into Jain Sanyasis or Hindu Nagas, or if
they are not so religiously minded, adopt the more modern and civilized
cult of nudity whose health-giving virtues are being so increasingly
recognized by the Westerners. I need not speak of the effect of the
lowering of the taxable minimum for income-tax upon the slender means
of people who ten to one never kmew what decent existence meant and
who, but for the compulsion of keeping up appearances, specially if they
happened to be in Government service, would have dressed like beasts,
as they very often are compelled to take almost beastly food. Sir, I
come from a provinece which is admittedly poor, whose only resources
are its agricultural fields and where consequently all financial burdens
ultimately fall upon the agriculturists. And I can speak from an inti-
mdte knowledge of the condition of the people what the effect of the
Finance Memiber’s proposal will be on them. I must frankly state, Sir,
that this would be simply Xkilling. .

I am extremely sorry I cannot support the Finance Member’s proposals.
The. argument that it is a national emergency calling forth rational
sacrifices has really no substance in it. The people had never a hand
in framing the Budget; they never had control over the expenditure.
They are mot allowed to control policies. Why should they then be
asked to shoulder burdens on the plea of national emergency? The pre-
sent situation is largely the creation of Government and its advisers.
The Government have never listened to the people. They have never
responded to their. call for economy. They have gone on increasing
expenditure almost at their sweet will. They have createl new posts,
’;iilxlielgg them with ‘men of their own choice at rates of salaries of their own

(At thig stage, Mr. President vacated the Chair, which was taken by
Mr. Deputy Pregident.) - :

de 'im:ey have raised loans, fixed exchange rates, comtracted currencies,
Pleted reserves without any reference to the people without even
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.caring to inform them as to what was happening, as to what new schemes
were in contemplation, how they were to be worked, where the money was
40 come from. They have. fixed the strength of the Army and the
‘amount of money to be spent over it. They have acted to the dietates of
Whitehall, engaged in wars at the latter’s bidding and assumed the
responsibility for maintaining a large alien Army at rates of pay deter-.
-mined by others. In all these and many other similar matters, there
never was an attempt to carry the people with them. But when
“everything has been mishandled and mismanaged, when they find them-
-gelves deep in the mire, when they have landed things in a morass,
they now appeal to the people in the name of a national emergency %o
make sacrifices beyond their means and resources. It is highly improper.
Sir, to make such an appeal and to a people who have silently made all
sacrifices demanded of them and are now in a position where they them-
selves stand in dire need of relief, when their economic ocondition is
in a state of complete collapse. :

And the sacrifices are being demanded when the Government have
.not themselves gone about the business in a serious, determined manner.
-Since pre-war days the Government expenditure has increased abnormally.
In 1914 it was in the neighbourhood of 81 crores of rupees. In 1931-82
it is nearly 136 crores. There has thus been an increase of well nigh
seventy -per cent. Only a part of this can be attributed to normal expan-
sion due to the undertaking of beneficial schemes for the peopls. A large
part is certainly due to increases in the emoluments paid to the services,
to the ereation of new posts and similar other things. During the war
and as an after-effect of it there was certainly an increase in the cost
of living. To-day, however, the index figure of the cost of living has
once more gone back very nearly to the pre-war level. It is probably
less than 100, teking the pre-war level to be 100. Taking this factor
into account and making all possible allowances for new beneficent
schemes and normal expansion in expenditure, a fifty per cent. increase
on the pre-war level of expenditure would not be considered either small
or inadequate. = But the percemtage of increase to-day is very nearly
seventy. A retrenchment of twenty per cent. was, therefore. the least
that could have been expected from the Government if they really
meant business and were serious about bringing down the expenditure
with a view to meeting the crisis. Instead of that we are being asked
to console ourselves with a cut of merely 5 per cent- Thig is an absurd
position and I for one cannot accept it. Not until Government hawve
shown that they are really serious and have taken actual steps to
prove that they are serious by bringing down the expenditure by 20
per cent. or thereabout, can they in fairness ask the people to make
{’qrther sacrifices. And if they do that, they will find that the gap has

een covered, the deficit has been made up, . that the people need not

be called upon to add to their existing contributions which are more
than they can afford even in normal times, not to speak of the present
abnormal days.

One word more and I have done. The other &ay Bir 8amuel Hoare,

the present Secretary of State for Indis, ig, reporied to have
numbey of delegates to the Round -Table ,Cbhteprgnce that the Eﬁdm;

-
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Government salone could decide the size of the British Army in India.
Accepting for a minute the soundness of the view, may I.ask‘, S}r, w.hat
is -it that prevente that Government, who have declared their intention
of lending as much money as the Government of India needed to keep
their heads above water, from deciding now, when Indian finances are
in a morass, to cut down the strength of the British garrison to a figure
well within the competence of India to support. The question of Indisniza-.
tion of the Army may be a matter of policy. It may be awaiting dis-
eussions and settlements between the Indian delegates and the British:
Government delegates to the Round Table Conference. But the decision
to increase or reduce the strength of the British Army in India is more
or less an administrative question, and even if it may involve questions.
of policy, it is a matter in which the British Government are fully
empowered to take any action they like- If that Government are so
snxions to prevent s financial eollapse in India, why do they not decide
to reduce the strength of the British Army in India by, to begin with,
at least half its present numbers? Such a step will not only help to
bring down expenditure and put Indian Government finances on a more
stable basis, it will also be a gesture of good-will towards the people of
Ipdia who have always suspected something sinister in the retention of
such a large alien Army and who have ever regarded it as an-army of
occupation. And why do not the Government of India, who never fail
to appeal to the good sense of the people, appeal to the good sense of
the British Government. If that reduction were to take place—and we
see no reason why it should not—that alone would bring down the
military expenditure by nearly eight crores. This combined with other
economies in the military expenditure will give from the Military Budget
alone a saving of over 12} erores, if not more. And it will not be altogether
an exorbitant saving to expect. The Military expenditure in pre-war
days was less than 30 crores. To-day it is stabilised at 55 crores though
on account of the spread-over of certain equipment charges the figure
for 1931-32 stands only at 51 crores 90 lakhs. Allowing for an increase
of even fifty per cent. which is much too high, the military expenditure
should not even normally exceed 44 erores which means a saving of
nearly eight crores. When to this is added the reduced cost of maintain.
ing the British Garrison due to reduction in its strength, the total savings
ought to be somewhere near 15 crores. If these economies were effected
together with corresponding economies in the ecivil departments which
account for not less than a net expenditure of twenty-five crores, the
net result will be a figure which will verv nearly, if not completely,
cover the whole deficit. And if any deficit still remain to be made up.
the improvement in the trade situation which Government themselves
expect as a result of their present financial measures will fully cover
it. There is no need, therefore, Sir, for fresh taxation and I humbly
but firmly oppose any proposal for such' taxation. The Government
must first prove their earnestness. They must first cut their expenditure
to the bone. They must take all measures to remove pampered flesh.
And when they heme done all that and done this in a manner to impress
the people that they have so dome then only can they come to them for
further contributions. Then only will their conduct be justified. They
have done nothing of the kind yet. On the contrary they have demgnstrat-
¢d that they do mot realise the seriousness of the sitmation. They have
}hovn complete ignorance of the condition of the:people; they have-
' C
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betrayed an absolute lack of sympathy for them. They cannot, therefore,
‘expect the latter to support them. Tﬁey cannot induce them to lay down
their lives for keeping them alive. There is nothing of patriotism in

such a course. There is no high idea] involved in it. If the people are
called upon to make  sacrifices they must know that the cause is
‘worthy, that it is worth their lives. ~ They cannot make sacrifices for
‘the blunders and bunglings of others and without any gain to themselves
or to their country with only the sure prospect of an early doom. With
these words, Sir, I oppose the motion of the Finance Member.

Mr. Phuput Sing (Bihar and Orissa: Landholders): 8ir, I beg to
oppose this Bill. T am supported in my opposition not only by tha entire
Indian public opinion but also that of some European Associations and
Chambers of Commerce, who are not unoften against Indian interests.

At the outset I must say that I am doubtful whether under the
present conmstitution such a Bill can be brought in embodying the provi-
gions that it does. A Finance Bill, which intends to cover a period for
which the customary annual Budget has not yet been presented, which
anticipates a future year's budgetary proposals and extends beyond the
{imit of the present financial year presents a fit subject to my constitu-
#ionalist lawyer friends for their investigation as regards its legality or

-otherwise. Such a Finance Bill is something novel and without a prece-
dent.

Sir, while I vield to none in my estimation of the true financial posi-
tion in which the Government have been placed, I am not morally cer-
tain that they have exhausted all their resources or an adjustment ot the
situation. Al desperate situation needs a desperate remedy but our
Government -have evidently ignored the wisdom that underlies this preg-
nant saying. I cannot lead myself to believe that they have dome all
that has been humanelv possible to do under the circumstances. Their
retrenchment proposals, in not going far enough and being halting and
hesitating in their nature, have sadly disappointed our expectations.
Thev have exposed themselves to charges of partiality, selfishness and
cruelty in not adopting a graduated scale in the matter of reduction of
salaries all round. Their proposal to include the surcharge in the pro-
posed additional income-tax has been a matter of no less criticism. In
their desire to protect the interests of the British elements everywhere
they have evidently bade good bye to honesty and fair play.

Sir, if the Government of India have been landed in such a tight
financial position, it is I dare to say entirely of their own ereation, and
for this they are entirely responsible. Year by year they have direetly
either themselves or indirectly through the agencies of l}mttsh and other
European companies, by fostering their monopolies, drained away enor-
mous capital from the country. They have for years managed the cur-
rency and credit policy of the country at the behest of the India Office
to the utter neglect of the eountry’s interests. Their borrowing policy and
eonversion operations have been systematically carried on thioughout
these vears for the sake of only British interests. Year after year the
new th;mﬁon proposals have gone on .dimmgshmg ‘the purchasing power
of the people. Their capital projects, u.lvol:.vmg 1akhs and: crores, under-
taken mainly with a view to foster British mdps(mas, have been wastehel
o the country’s ‘resources and ultimately ruinous to the Goverament’s
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finance. Their top heavy civil administration has been run only With a
view to provide cushy jobs to Britishers of mediocre or indifferent abilities
on fat salaries. Their military administration, based on a policy of entire
emasculation of the people, and causing acrimonious divisions awnong
them, has been a sink of the country’s finance. Their Royzl Commissions,
League Delegations, Round Table Conferences, introduced more to bene-
fit their friends dnd proteges and to afford them a chance of touring wide-
ly at the people’s expense than to serve the real interests of the country,
have year after year swallowed up huge sums of the people. The 1esult
of all this is that, with abundance of real wealth in the country, mill‘ons
of people have to go without proper food and the necessities of a civilised
life. Year in and year out patriotic Ind’ans and Indian publicists have
denounced such imprudent and unwise financial policy of the Government
both in the Press and on the platform, and the only reward that they
have hitherto got for their timely warnings has been more and more at-
tention from the C. I. D. The shibboleths of the secur'ty of the Indian
finance paraded from time to time all these years by different Finance
Members have all been torn to pieces by what has come to pass now.

Bir, the main plank of the taxation proposals in the Bill is a tempo-
rary surcharge of 25 per cent. on all existing taxes, including incomne-tax
and excise duties, except customs export duties, and an increase of 50 per
cent. in inland postage rates. The proposal for the levy of import duties
on machinery and raw cotton militates against all maxims of sound finance
and commercial policy. In such a time of acute industrial depressiom,
the levy of a duty on machinery is bound to increase the difficulties of
the industrialists and arrest further expansion of industries. Nor is
there any valid reason for the levy of the import duty on raw cotton.
The Indian cotton manufacturers, who have so long restricted themselves
to the turning out of coarse products, are just attempting a diversifica-
tion of their products by importing a superior quality of raw cotton from
abroad. In their report on the cotton textile industry, the Tariff Board
have stressed the need of diversification of Indian cotton manufacture,
and the spinning of the finer counts of yarns with the imported cotton.
This step, they thought, not only would make India independent of a
considerable amount of foreign imports of the finer quality, but would
also secure for the local industry an expanding market. The vroposed
duty on raw cotton is therefore bound to handicap greatly the Indian
manufacturers and thus place the cotton industry of rival countries in an
advantageous position. Similarly, the Indian Industrial Commission has
recommended that the import of machinery from abroad should be un-
restricted, ‘and has instanced that such policy is universally observed by
almost every civilised country. Therefore, when import duties will act
prejudicially upon the expansion of industries, such measures are bound
to produce an unfavoursble reaction upon the sources of -other revenues.
The. raising of the income-tax rates at such a period of trade depression
and dark agricultural and industrial outlook is mot only cruel but also
unwise. Tt ig #rue that by reducing the exemption limit to Rs. 2,000
there will be some addition to the revenue, but the extent of the sacrlﬁco:
that the assessees will have to make will be in all conscience really much
too much. We should not forget also that, unlike England, we have not
here that elaborate svstem of giving relief by way of concessions and
allowances to those upon .whom the income-tax is levied. Therefore, a8
long as this depression eontinues, any sttempt to increase.the revenue
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by taxing smaller incomes of salaried and professional men, is sure to he
met with g reduced yield from trade and industry. . Then, Sir, impart
duties, in order to be productive of revenue, must not be pitched at top
high a figure, for such a course will diminish consumption apd
frustrate the anticipation of an increased yield. Again, ag the demand
for India’s imports is more or less elastic, it is quite unlikely that there
will be any substantial improvement in the revenue by such high import
duties. Finally, owing to the coMapse of prices of agricultural commo-
dities which this country exports so largely, the purchasing power of the
Pgop‘le has been s0 much crippled, that unless there is a substantial im-
provement in that capacity, a diminution in the consumption of the im-
ported goods is the inevitable consequence. The additional duty on sal¢
means further misery to the poor, who are just on the brink of starva,
tion and threatening extinction, owing to the abnormal fall in the priceg
of agricultural products with which the existence of 90 per cent. of them
is bound up. Also the proposed increase of the already enhanced inland
postage rates by 50 per cent. will not only be economically unsound but
also, morally unjust and extremely umpopular at the present moment.

Sir, I propose now to place before this House what our much-vaunted
‘‘figcal autonomy’’ under the present reforms means for us and how the
@overnment. let us. down in the matter of our finance when British im-
terests directly or indirectly come intc conflict in such a matter. When
cn Monday, the 21st of September last, Great Britain declared that she
went off the gold standard with a view to discourage the flight of capital
from that country, an Ordinance was immediately passed here suspend-
ing the obligation of the Government of India to sell Reverse Coumeil
Bills, and the Tuesday, Wednesday and Thursdav, the 22nd, the 23rd
and 24th September following were deeclared public holidays under the
Negotiable Instruments Act, and the Imperial Bank rate forthwith wens
up to 8 per cent. In London the Secretary of State for India lost ng
time to undo the effect of the Government of India’s Ordinance and forth-
with made his appearance in the Federal Strueture Sub-Committee of the
Round Table Conference, which was in sesgion then, and declared there
that the rupee, notwithstanding what England had done, would still be
maintained at 1s. 6d. sterling when the pound itsel drifted off its moor-
ings, and the Government of India, at the behest of that official, had
forthwith to terminate that Ordinance, which was evidently aimed at
stopping the flight of gold from India, and replace it by another neutralis-
ing the effect of the first. It may be questioned now whether the de-
claration of the holidays was proper constitutionally and justifiable legally.
Great Britain. who was financially affected by going off the gold stand-
srd, did not herself declare any public holidays on that account and all
business went on there under normal conditions in her banks. Bub the
Government of India justified the holidavs by saying that they were given
solelv with the object of allowing time for measures to be taken to enable
business in foreign exchange to be reopemed in an atmosphere of calm,
ind confidence. ' ‘ '

If'ﬁﬁbt be- the onlv arqument in their support, there was no danger,
ibthey ‘had allowed the Indiem banks to. condpet all ordingry banking
business, other:than in sterling: end -foreign exchanges, during those days,
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The declaration of the holidays suddenly in the midst of the marmal

business period of the year, and without prior intimation, cgused great
‘unnecessary panic and runs on banks in general and a good deal of finan-
cial digtyrbance everywhere. The creation of such a panicky situation
at'such a time of gloomy financial outlook in the country betraycd an
‘absolute want of foresight and judgment on the part of the financia! ad-
visers of the Government, and the policy cannot but be condemned ss one
of extreme nervousness and as betraying a lack of sincerity of purpose
and courage of conviction. Sir, from the days of Adam Smith, none has
challenged the proposition that the effflux of gold and a fall in exchange
are the umerring tests of an inflated and consequently a depreciated cur-
rency. It is therefore difficuit to understand how the Honourable the
Finance Member, who recently advocated the adjustment of prices, has
failed to advocate the adjustment of the currencv as the only logical
method for stabilising prices. For fear of prolixity I refrain at this place
‘from dwelling upon the proposals which 8ir John Caird, Director of the
Bank of Commerce, Canada, and Mr. Macaulay, President, SBun Life
Assurance Co., of Canada, advocated in that country for the adjustment
of prices as the only means for shortening the duration of trade depres-
sion apd unemployment; nor do I propose to enter into the details of the
measures that were adopted by the U. 8. Federal Reserve authorities
between 1922 and 1981 in stabilising prices, for I feel sure that all those
proposals apd measures must be by now in the knowledge and possession
of the financial advisers of the Government, being themselves now placed
in a similar plight. I say therefore that anr measure, which ignores the
currency and standard questions in dealing with trade depression, is liable
to ignore both the lessons of history and the self-evident truths of ecomo-
mics, and intentionally omits to try a possible remedy.

Sir, what I want to point out, in conclusion, is that if the Government
mean business—if they are really anxious to tide over their present finan-
cigl difficulties—let them not try the remedy by fresh addtional taxa‘ion.
TPhe time is neither opportune for them, nor are the people at all wiling
to bear them..  Drastic economies everywhere is all that is required.
The cutting down by 40 per cent. of the existing heavy expenditure on.
civii and military administrations, the regulation of currency, and the
restriction of the reckless borrowmg policy and the carrying on of the
conversion operations in favour of the country’s interests can only ame-
Liorate the situation condidergbly forthwith. Only let the Government
move about their task with sincerity of purpose and courage of conviction,
and with only the well-being of the country as their sole consideration.
Sir, with these words, I oppose the Bill. '

_ Major Nawab Ahmad Nawaz Khan (Nominated Non-Official): Sir, I
rige to support the Bill in -its present. form for two main reasons. First
of all, I do not think thet the whole House can produce another Bilk
i puch a form which will be aceeptable to each and every Member. The
second reason *is this: so far as I have seen personally, I have peen
thet the Bill in ite present form is very well balanced with great
impartiality and justige apd there seems to be no reasan why we. should
3eject it for very trifling reasons egainst it. It is easy tp critipise gny-
thing on questions of detail, but we as an Assemhbly sro here to help
n the adminiatyation of our eopntry and to find out- better and better
Waye of bow o govem the gouniry: mpd in sych = difficult fmencial
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crisis we have not only to criticise by destructive proposals but we should
have some oconstructive ones. It would have been much better if the
‘Members had produced after consultation together any form of Bill which
‘would have proved better than this: then there would have been some
reason to oppose the items contained in this Bill. But merely for the
sake of some interests, personal or communal, if the Bill is to be
«riticised, I do not think it is worth while to oppose it on that basis.

I wish to say one word about the Army, as one of my friends has
-said that there should be further cuts in the Army. Many of us perhaps
have not been in the fighting line or living in such districts which are
always in great danger. As air is necessary for life, though air is cheap
:and nobody cares for it, so for the safety of India an army is as neces-
sary- us oxygen is for life. And that not only for external purposes, but
for internal too, though some people think that there is no external danger
at present. I say that there is no specific time for death or for wars.
But leaving the question of external dangers, even for the internal peace,
maintenance of law and order an army is very necessary. It was only
the other day at Dera Ismail Khan that we had on a very small scale a
<communal riot. My Hindu friends asked me and I asked the Deputy
Commissioner for the maintenance of law and order the Army should be
present there. We had a good force of constabulary, but as the men in
the constabulary were all"Muslims and the demand of the Hindus was
-that they had no faith in the Muslim soldiers; so I requested the Deputy
Commissioner and we had Gurkhas there. After that there was a danger
that there might be something happening between these two classes, and
after all we had the machine guns controlled by British soldiers and then
there was real satisfaction in the city. You would have seen these things
happening many times in Peshawar and other places also. So I say further
cuts in the Army would be detrimental to the peace and safety of India
and more so to Indians than to the British Government. The strength
of the Army in India is really the pivot of the whole safety of the Indian
Empire.

Mr. A. Das (Benares and Gorakhpur Divisions: Non-Muhammadan
Rural): Sir, originally I did not wish to detain the House at this time,
-and I thought I would listen more to the speeches on the other side in
support of the Honcurable the Finance Member before I said anything on
this side of the House. But finding that there are very few
. speakers on this side of the House and that we have still got

half an hour—somehow or other we have got to keep the House going till
half past four (Laughter),—and therefore T am on my legs to address you
for what it is worth for a few minutes.

4 P.M,

. First of all, the question that arises is this: I do not think we have
applied ourselves quite correctly to the proposition as to who is respon-
sible for the present financial crisis. = We have had over 150 years of
British administration, and every year during the last ten years the figures
of the Honourable the Finance Member, the expert, have belied him, and
instead. of getting a surplus, he has always found a deficit. - And this
history iy not new; it has been repeated year after year, and still we find
“‘that . when the Finance Member made his speech last March he did nob
expect anything like the present deficit which has come over the country.
However that is a matter of the past; but wonld we be any wiser by
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sgreeing to additional taxation year after year unless we find out the
real remedy? It is quite true, as the speaker who preceded me hag just
said, that there is no use criticising unless we are able to find means to
balance the Budget. That is true, but I expected something more from
my Honourable friend who last spoke: does he mean to suggest that he
agrees with all the proposals which have been made by the Honourable the-
Finance. Member?

Major Nawab Ahmad Nawaz Khan: Yes.

Mr. A. Das: Coming now to the question whether it is possible to
have retrenchment in other directions or not, the first question of vitak
importance is this: whether there should e a uniform cut of 10 per cent.
in all salaries or whether there should be a graded cut.

(At this stage Mr. President resumed the Chair.)

The Finance Member has tried to make out that he had considered the
problem very carefully and he could not think that anything would be
more fair than to have a 10 per cent. cut all round. I am afraid that
most of us on this side of the House do not agree with that view. The
fallacy which underliegs that argument, to my humble mind, is this: on
the one hand the Finance Member thinks that 10 per cent. is the maximum
out that can be levied on highly salaried officers and there can be no
further reduction in their salary beyond this 10 per cent. cut. On the
other hand he also said that, in order to meet the present deficit, if you
have a cut of lower than 10 per cent., he will not get the same amount
which he would get if he had ten per cent. cut. I submit that that is a
proposition which is very much open to doubt. For instance, compare
the pay of those officers who are getting over Rs. 2,000 a month and those
who are gefting just about Rs. 100 a month. In the latter case, with &
10 per cent. cut you reduce it by Rs. 10, whereas in the former case you
reduce it by Rs. 200. But with those officers who are getting over
Rs. 2,000 a month, in my humble judgment, even if you cut them downm
by 20 rer cent. you are really cutting down a portion of their savings, or
a portivn of their extra expenses, without really touching those items of
expenditure which are absolutely necessary for living. On the other hand
if you make a cut of 10 per cent. on the lower paid officers, who have
practically no savings and who live unfortunately in a country like this
from hand to mouth, you do not merely cut their savings: the poorer a
man is the larger the family he has to support—a wife and one or two-
daughters—and with them he can hardly make any saving. So if you
cut down 10 per cent. in the case of lower paid officers, or those who are
getting lesy than Rs. 200 or Rs. 250 a month, my humble' submission is
that it means actually cutting down their very essential expenditure,
while a similar cut in the case of officers drawing Rs. 2,000 and over
would only mean, as I have said before, a cut in their savings, or perhaps
it would mean depriving them of a few more pegs of whisky or a little
less expenditure jn their card games and other luxuries, which could easily
be avoided. Sd'T do not think the Honourable the Finance Member is
quite right in saying that a 10 per cent. cut is fair both to the higher as
well as to the lower officials. First of all, it was always a -question of
doubtful economy whether a country like India could afford to pay. such
huge salaries to officials amounting to Rs. 2,000, 3,000, 5,000 and even
more. However, that is not our present concern, but. when you have
such highly paid officials, I do not understand why, if there is a case of
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ten! Hnancial stringency or financisl crisis in the country, there should
Yot be 8 cut in the pay of officers drawinig Rs. 2,000 and over of at least
45 per voht. ¥ niot more. Therefore, proposition that there should be &
uhiform ‘cut of 10 per cent. in thé case of all officers from top to the
bottom is one with which most of us on this side of the House cannct
agree for a moment, and. the reasoning advanced in support of that pro-
position is faulty, because 10 per cent. is not the maximum which they
can give. Certainly it is not even the minimum, because when a man
drawing Rs. 200 or less a month can give 10 per cent. off his income,
why are you not justified in cutting down the salaries of people drawing
Rs. 1,000 and over by 25 per cent.?

Then the Honourable the Finance Member said that no further
retrenchment in the Ariny would be possible without cutting down the
aetual numbers. I find here in the memorandum which has been cir-
eulated to Honourable Members in regard to the Army cut, the Com-
mander-in-Chief says he has agreed to this cut, but with very grave
warnings. The Finance Member says:

“His Extellénéy the Comimander-in-Chief has, however, warned the Government of
{udia that the dacrifices he is now making must inevitably involve a lower standard of

efficiency in peace and a considerably reduced state of preparedness of war and that the
risk involved can only be justified by the magnitude of the financial stringency’’.

Very fine words indeed, Sir. Now, on the one hand you accept this cut
in the Army with a great deal of ¢ry, with a great deal of warnings and
threats, because if anything goes wrong, the blame will be on the Gov-
ernment of India. That is a position of which nobody would be envious,
1 mean the position which the Government of India is taking. What 1
say ig this, that without going into these comic threats, the Commander-in-
Chief can easily aceept these cuts. I know quite well that neither the
Commander-in-Chief, nor the Finance Member, nor the Government of
India would ever be in such a position as to accept a cut in the Army
expenditure, if such a cut were to entail the least amount of danger to
their safety. They must first make their position safe, and after
securing that safety they would be prepared to make any cut, but in
order to reduce the expenditure in the Army, they had to say something,
and therefore this sort of sword of Damocles had to be held up by
saying, ‘I aecept the cut with this reservation’’. But the point is this.
It has not been urged on the Government Benches why we should not
go back to the pre-war strength in the Army. How has the Frontier of
the country, I ask, been in danger since the war to justify the present
expenditure. The pre-war expemnditure was about 20 crores I think, and
if serious thought is given to that aspect of the question, I submit it
might be possible to make a good deal of reduction not only in the Army
expenditure but also in the strength of the Army itself.

Apart from the Army, it is also possible in the various branches of
the civil administration to go back to pre-war times, and that would also
give us a considerable amount of saving. Then apart from these two
things, the Army and the civil administration, there is another avenue which
my frieid, Mr. B. Das, suggested. He asked why not tax tea, hide and
kerosene? I must be perfectly frank, Bir, because these three industries
are mostly in the hands of Buropéitis in this countty, and by ndt tryipg
ts put coh an additionsl tax oh these thrde important industries, the
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FPinance Member ig exposing himself to the critidism that, while most of
the industries which are in Indian hands are heavily taxed, those which
are in the hands of foreigners have not been taxed in the same proportien
in » time of crisis like the present and therefore I think the proposal
that & duty should be imposed on tea, kerosene and hides is one whieh
is worthy of consideration by the Finance Member.

Then, Bir, coming to postal rates, I thiiik I am right in saying that
when the present value of the postéards was raised from one to two piee
and that of letters from half anna to one anna, there was a deficit in the
amount realised from the post offiece, and even now if you increase the
ptice of the postcard and envelope in the way you propose, I doubt very
much whether the inconte you will detrive will be cotimensurate with your
expectations. I have heard people say, and perhaps there is a great deal
of justification for it, that by increasing the postal trates, at fitst because
the people are not used to riew rates they reduce the amount of their
correspondence, but after a year or two when they get used to the in-
creased rate, they get back to the normal condition, and this is only a
temporary measure lasting only for a year or 18 months. So I doubt
very much whether Government will gain very much by, increasing the
postal rates in the manner they propose to do.

Then, Sir, before resuming my seat, 1 want to bring to the notice of
the Finance Member the real hardship which would be caused to a
number of low paid officials drawing less than Rs. 50 or Rs. 40 by this
cut. On the one hand, by discharging 100 of them, you can hardly save
even one thousand rupees a month, but if you make a cut of say Rs. 1,000
in the salaries of highly paid officials drawing more than Rs. 8,000 or so,
you can meke an equally good amount of saving, but which would be the
fairer of the two—to make a saving by discharging 100 men drawing
Rs. 50 and less and throwing so many families virtually on the streets, or
to make a big cut in the salaries of officials drawing Rs. 3,000 and more?
Certainly, officials drawing Rs. 3,000 and over can afford to make suffi-
cient sacrifices in a time of financial stringency like the present. There-
fore, I submit that, as far as the 10 per cent. cut is concerned, I do
not think this House can agree t6 the principle of the 10 per cent. cut
from the highest to the lowest, but there should be a graded cut, that
18 to say, a higher cut in the case of higher paid officials and a smaller
cut in the case of low paid officials, and no cut in the caée of officers
drawing Rs. 100 and less a month.

Bhai Parma Nand (Ambala Division: Non-Muhammadan): Sir, it is
only a few months since this House passed the Finance Bill. That Bill
was passed—at any rate most part of it was agreed to by this House—I
really do not understand what has happened during these four months that
ht}s forced the Honourable the Finance Member to bring in a supplementary
Finance Bill before this House. Evidently, the reason is that he is afraid
of a great deficit. He thinks that the estimates which he had made of
the revenues of the Government wonld not be fulfilled and the whole
;glount would not be realised. therefore he has brought in a supplementary
: Mmance Bill before us. If the expectations of the Honourable the Finanee
5 i’-’f"ber have not been realised in the case of the first ¥inance Bill, T do
i111° lll]nderstand how he can be sure that this supplementary’ Bill Will make
%g 5] the deficiency that he wants to make up. I think we should go
W me,_l‘OQ%‘ caise of this difficulty of realisation of Government revenue;

© must diagriose the real trouble ahd find out the right reinedy fo it.
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As far as I can see, there are two olasses of people, one is that which
produces the commodities, and the other class is that which has got fixed
mecome in rupee salaries. These two classes have been entirely adversely
affected by the economic depression and the general fall in the prices of
commodities. While the producers of commodities in ihe country have
lost very much by the fall in prices, the people who have got fixed incomes
in the shape of salaries, have gained immensely by it. If we propose any
new taxation, we shall have to see where ‘the incidence of this taxation
falls. If the incidence of that taxation falls on the class which produces
the commodities, then surely we must understand that those taxes also
won’t be realised, and fresh taxzation won’t be a solution for the financial
difficulty of the country. This is the view I take of the political situation
in the country. We know there are people in different provinces who are
trying to start a campaign of the non-payment of taxes. They are
listened to, not because people are against the Government and want
liberty or freedom, but because the peasants and the landowners are not
in a position to pay any kind of tax to the Government. Their inability
to pay this revenue lies at the root of this non-payment campaign. I
submit that we shall have to keep in mind these two different classes
whenever we propose any new taxation and try to find out on whom the
taxation will fall. My Honourable friend, Mian Muhammad Shah Nawaz,
spoke about the poverty of the agricultural classes. It is as clear as
daylight that the income of the agriculturists, who are the real producers
of wealth in India, has fallen very low. It is not because the produce of
the land has in any way decreased, but it is because of the general fall
in prices. The prices of commodities have fallen and thervefore the people
are unable to buy the other necessaries of life and to pay their dues. If
the new ‘taxation falls upon them in some form or another and they are
unable to purchase certain things—salt, medicine or other necessaries of
life—surely then the income from the salt tax or increased postage rates
.won’t come up to the desired amount and will not in any way add much
to the revenues of the Government.

What is the real remedy then? We know the price of the rupee has
increased manifold on account of the fall in the prices of commodities.
The natural result is that those people who produce the wealth of the
country have got no income, they cannot pay tax and the Government
revenue, while those who have got fixed salaries, whether in the military
or in any other service—the value of the rupee having enhanced—are
very much better off. Therefore that part of the Honourable the Finance
Member’s argument that he could not tax the higher paid officers or other
salaried people any further is very weak. I would submit, Sir, that it is
only that class the value of whose salaries has increased that should be
made to make up all this deficiency. If you don’t tax the salaried class,
then naturally the taxes would fall on the producers of wealth, and they
being unable to pay, the difficulty would remain the same and the problem
of the financial trouble of the Government would pever come to an end.
When 1 say salaried income, I include in it not only the military but
aiso the Home charges. There is a very large amount of Home charges
that have to be paid in rupee and that is exactly why the Secretary of
State wents to link the rupee to sterling. As long as India has to pay
a large amount of Heme charges, as long as India has to pay such a vast
amount in military salaries. the prices of commodities . which form the
wealth of the country having fallen very low, how can the problem



THE INDIAN FINANCE (SUPPLEMENTARY AND EXTENDING) BILL. 1613

.be solved and how is the gulf to be bridged? That is the main question
pefore us. 'This is not a temporary question that can be solved by one
supplementary Bill. Perhaps, again, next year the same question will
come up, and again the yeur after and so onm; if this economic depression,
this large abunduance cf produce goes on in the way in which it is going on,
this financial difficulty would always remain with the Governinent. The
final solution would lie .n this, that the Government should value
at its appropriate price the Home charges as well ss the military
and civil expenditure, including the salaries of its civil and aiilitary
servants. I ask, when we talk of increase of postagz rates or
increase in salt duty, what do we gain? I do not think & few
lakhs of rupees would in any way solve our financial trouble. We should
go to the root cause of the trouble and try to remove the discase from
its root which lies in our system of exchange on the consequent fall in prices
of commodities. We should regulate all our expenditure on the salaried
eople and the Home charges according {o the prices of commodities. Let
e rupee go to its mormal level, its own price, its own value, and then
ay§ these commodities will be sold at their proper prices. Then of course
ill be that the commodities will rise in prices and the producers will
gell proper value and be in a position to part their dues to the GHvernment.
less we remedy the disease from the root, I do not believe this kind of
pplementary demands with an increase in postal rates or in the price
f salt will help us very much,

Again, Sir, I object to the duty on machinery seriousty. Mauchinery
is the oniy thing that we want for the industnal developmeni of the
country. 1f machinery is to be taxed, it follows that the people will not
have more machinery in the country. There will be more unemployment
and the labourers will not be able to get enough work. This duty on
machinery like the salt tax, or such other taxes, will not bring in more
revenue. It will only add to the deficit of the Government and this won't
belp to solve the problem in any way. Therefore I would submit to the
Honourable the Finance Member that instead of applying ointments over
the surface of the boil, he should cut it open and see where the real peison
lies, remove the poison and remedy the financial difficulty of the Govern-
ment for ever. These temporary applications and this temporary treat-
ment of the symptom won’t be of any avail. With these few words, Sir, I
resume my seat.

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): Sir, at this
fag end of the day I do not think we can do full justice to the Finance
Bill. After the address of the Honourable the Finance Member in wh.ch
he promised to give certain memos that he had prepared and certain
materials that he had collected in support of his case, I thought that it
would have been fair to this part of the House that this debate on this
side of the Hquse should have commenced tomorrow. Last time when
this Bill was introduced, certain papers were supplied to us, and thoss
papers were the ﬁdress of the Finance Member, the Finance Bill and
the‘ Exp!agatory Memorandum. That was all that was supplied to us.
Nc,yv certain details have been given and it is very necessary that those
details should be gone into before the Finance Bill is constructively oppos-
ed'. Therefore, in order to do justice to this matter, it is necessaty that
this debate shculd be continued tomorrow. As it is in your hands, Sir,
o postpone the debate to tomorrow and as it is half past four now, 1
would request you to see in the circumstances that if we put it now, we

r
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only put it generally. = We put this thus, retrenchment is small. We:
say you are not making proper cuts in the salaries. We say that taxe:
tion is not necessary. We go further snd say that you are keeping a
carplus of Rs. 7 crores for the years 1981 and 1932-33. These are alt
only general things. But in order to show on facts and figures that
the Finance Bill is not justified, it requires that all the details should be
studied. However, as it has fallen to my lot to speak at this hour, T
will say a few words in opposing the Finance Bill.

The first point that I take is this. It appears to me that there is no-
precedent in the constitutional history of India for presenting s Finsnce
Rill for 18 months. At least since the life of this Assembly there his
been no Bill for 18 months. I see that constilutionally the Finance Bilk
should be placed along with the Budget ab the Budget time. First. of all
you place the Budget before the House to. show to the House what de-
mands you are making, and then you place the Finance Bill to. justify
the revenue. You are now pubting the cart before the horse. The
Budget was placed before the House during the last Pelhi Session. De-
mands were placed before us; they were considered; thers were cuts in
the Demands and there was discussion over. the Demands. First
the Demand: were disposed of, and then the Finance Bill came
up for discussion in view of the Demands that were passed. Not
that the Finance Bill was passed first and then the Demands, wene. con-
siered. What do we find now? I see from the speech of the Finuncs
Member to-day that he has not even, givgn us. the estimates that are the
basis of the Finance Bill. He has not estimated on estimates which we
can examine. He is asking that this Bill be passad on a forepash Ia
this ever done? I would submit that these forecasts would be nothing:
but speculative, and. I think it is a gambling. business. The very; first
point that I raise is, therefore, fatal to this Bill being  passed:
Only six months previously a Bill was passed- In that Bill it was »ro-
vided for so much revenue being recovered and so much. expenditure being
met. After a few months we are told that there is going to be-.a, deficik
Who can say what will happen after. six months? Thera may be a mira-
culous change within n few hours, or within evem a few. days. We: do:
not know what the conditions will be after six months. Then, after six
months it will be said that there will be anothes- defigit apd: yon must
provide against it by taxation. Government know that part of the cemntew
is now entering on a no-tax payment campaign, What is it?. You see:
that there is_ agricultural depression, They have become banlkrupt. What.
are you doing now? You are asking, the commereial people and the.ins
dustrial people to oppose you with a no-tax. payment campaign. You.are.
charging them 25 per cept. more income-tex. How. are. thay. going to.
pay that tax? T1f vou are in real fear, wait. for. six, months, and: them
bring in this. Bk  Nothing is going, to happen, Government. are. noi
going to come to s, standstill, if these taxes are.not raised now. Governs.
mept know ways how to borrow money, how to pay. large sums of interash.
in England. Whv not wait for six months and see. for yourself the. condi-
tion onefacts and fizures? Whv snecnlate? You say vou are geing to
provide for next year also. I capnot. understand.the. philosaphy, of:. thay.
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1t is all a fallacy. You do not know what is going to happen. I you
know the Members who are _here now in this House as at present
enstituted will be here in the year 1932-33? You are asking us to pass
the Budget for the Honourable Members who will compose this House then.
Some other Members may be coming into this House. They may tell
you at the time of the next Budget, ‘‘Wait, we will find out a better
course for your deficit’’. '

Mr. B. Das: No, no. We will be with you.

Mr. Lalchand Navalrai: I know you will be here, but there is no
knowing how many present Members will be here. In your presence
many Members went away. One of them we were very soarry for at the
last Simla Session. Is it within your province I ask at this time, to pass
s budget, is it within your province to pass a Finance Bill for the next
vear? You are doing a thing now which does not lie in your power and
you are asking us to join hands with you. I think on a matter like this
every one of us should oppose the Finance Bill and tell the Finance Mem-
ber, ““Do not be impatient, but wait till six months and then see how your
difficulties cap be overcome'’. I may be pardoned 1 am constrained to
use the word ‘‘tease’’, but I must say, do not tease the people; do not tease
them by asking them to pay more income-tax and an increase in other
taxes like the salt tax and postage . .

Mr. E. Studd (Bengal Europesn): May I ask the Honourable Mem-
ber as he wante to postpone taxation for six months, whether he wants
the proposals for retrenchment postponed for six months also?

Mr. Lalchand Navalrai: I am saying that even proposals for retrench-
ment can wait. The whole thing goes together; retrenchment and the
proposals for taxation come before us to meet the deficit. If vou are
going to make retrenchment, you admit the deficit, but how can yvou say
what the deficit is by mere guess? I have not yet read the fresh papere
that have been placed in our hands to-day, therefore we are not in a posi-
tion now to say that they supply any fresh facts to ehow that this Bill is
justified. T have, however, read the papers that were supplied to us last
time, and I am positive that on the very first point it is not constitution-
ally correct to pass the Bill; it is not correct in practice, and it is not
correct in the way in which budgets come before this House. 8o far as
the legal question of bringing a Finance Bill before the House, 18 months
ahead is concerned, it is a phase which I think on the Indian law and
Indian practice. can be decided in the negative. As to the English law
cr English' practice, I must confess that I have not been able to go through
that law and practice but I consulted one of the greatest lawvers in India
and he could tell me only that, it is true that any Bill can come into the
House. That of course I also concede that any Bill can come into the .
House for consideration, but even those who are of the opinion that any
Bill of any natuge can come up into the House find it very difficult to say’
that & Bill can come up to provide for 18 months ahead.

)Il'. 8. 0. Mitra (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural): Six months ahead. . _
- Mr. Lalchand Navalrai: The Bill provides for these six. monthy and it:
also provides for 12 months more. If you read what you hawe got,—you.
will understand that it is for 18 months. The Finance Member has.
Placed before you figures showing approximately, not exactly, a deficit of:
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19 crores at the end of these six months. In the year 1929-30 there was a
surplus of 27 lakhs. Then in the year 1930-81—according to the revised
figures—the deficit was 12 crores and 68 lakhs; whereas it is now said
that, by retrenchment and taxation, the deficit will come at the end of
tiis Budget vear to 7 crores and 70 lakhs. Then it is being anticipated
that there will be a surplus in the year 1932-83, after another 19 crores
ere made out by retrenchment and taxation, of 7 crores and 70  lakhs.
That is the position.
Mr. S. 0. Mitra: It is six months ahead.

- Mr. Lalchand Navalrai: I am saying that it is anticipating 18 monthe
ahead. Well I follow the Honourable Member now. He means that for
six months it is only speculation or forecast and the I{onourable the
Finance Member if he wa'ts for six months mav he able to base it on
estimates. Yey we rely always on estimates. Perhaps there may be
justification for Honourable Members like Mr. Mitra to support the Bill,
but at present there is no justification at all. I also do not understand
the necessity for the Honourable the Finance Member to provide for a
surplus by these methods of retrenchment and taxation. Why should he be
in anxiety at present for getting a surplus? From his address the only
inference is that by a surplus he will show to the world that Indis is
solvent. Does not the world know how we live? Does not the world
know where we stand? Does not the world know that we have been
reduced to poverty? The poverty of India is an old cry, but the present
day depression has made it hard for India. Do not, Sir, I appeal to the
members of the Government, do not put us on harder days. You will
see that the people are not able to pav the taxes and thev are not able
to live even from hand to mouth. To tax them is very hard. Then, you
will say that vou are not taxing the poor. I think the reply to that is
self-evident. You say that the poor are not being taxed. Now take the
question of income-tax, the small income-tax that you are going to put
on people who draw Rs. 83 a month. They will have to pay income-tax now..
You know what the history of thiv tax is. You had income-tux at some
time on incomes of Rs. 1,000, and you also know how much publjc opinion
wap against it. You were driven to stop it. Now again to impose that
income-tax is like adding insult to injury. When the poor people are not
able to live, you ask them to pay you income-tax. Of course you will
cut it from the salaries of Government servants who are bound in  your
hands, but I do not think other people are going to pay you. So much
for the tax on incomes of Rs. 1,000. You must see what iy the publio
opinion on it. It is keenly against it and how much revenue are you going
to get from that tax? You are not going to get crores of rupees from if.
You will get about 87 lakhs. That is not going to meet the deficit of
19 crores. Then come to the second item, the postal stamps. T did nob
exactly follow what the Honourable the Finance Member said about a
mistake. He said he was going to cut three pies from the increased price
of the envelopes. He did not say anything about reduc‘mg. the price of
the postu] cards. Thiy is a small mercy th'at you are going to make,
Now, is it ‘the poor man that is going to use the envelopes? I sav thab
vou are not fair to the poor man. You always say that you want to help
the minorities, the depressed classes and the poor men. Is it the way to
help them? BSo far as the postal cards are concerned, I think it will be
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cruel to make the increase. I learnt from a respomsible Government offi-
cer, who was investigating into the Budget, that he could so manipulate
figures as to show a surplus as a deficit or a deficit as a surplus. These
are the ways of Budget. I appeal to the Finance Merber and say
let tgere be some manipulation by which the poor man should not be
taxed. -

Then, Bir, there is the income-tax of 25 per cent. increase going to be
levied on the so-called rich men. I again say that you are taking people
at a time when they cannot bear it.

Then you have the additional tax on machinery. Rich men are already
suffering on account of the depression in industry. You cannot sey that
they are in as good a position as they were before. By your taxes you
will depress them still further. Is it fair? You always say that you
are anxious to help industry. Is this the help that you are giving them
or are you cutting the ground from underneath their feet? So far as
commerce is concerned, there also you want to add 25 per cent. more to
income-tax. You should realise that the merchants are not in the same
solvent condition as they were before. In my part of the country I know
of Sindh work merchants who were living like princes. Some of them
are bankrupt now. Some of them are tottering and you are asking them
to pay more tax. If Government adopt their present policy, they will
also go to the insolvency courts to recover their dues. I ask you there-
fore to reflect and ponder over the thing. Do not be led away by the ap-
prehensions that you feel, and think that Government will go bankrupt if
you do not impose these taxes. Therefore I submit that you should not
think of & surplus now. In that case you will only need 9 or 10 crores,
and by adopting the recommendations of the Retrenchment Committees
and yourself pursuing a policy of proper retrenchment, you can meet the
deficit without extra taxation. Why bother people with any taxation? I
shall put my constructive proposals before the House, if not tomorrow, aé
some time during the course of the Finance Bill. Therefore I appeal to the
Honourable the Finance Member not to be in a hurry. As regards the reports
of the Retrenchment Committees, they are said to have been sent to us
but I have received only two, the report of the Army Committee and the
other of the Railway Committee. They were received, at least, by me
only about 8 or 10 days back, and as a professional man I must confess I
had no time to go through them except in the railway train. Even then
I could only look at them here and there. I asked one of the railway
experts to help me with some notes but I have not been able to read
them. I.ask the Finance Member, competent and experienced as he
18, to find out for himself the best methods to save us from the taxation
:ﬁke;la ilflor. On my part I do not see any justification for it and I oppose

e .

The Assembly then adjourned till Eleven of the Clock on Thursday,
the 5th November, 1981.



	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085



